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THE 

PARLIAMENTARY DEBATES 

(Part I-Questions and Answers) 

OFFICIAL REPORT 

143 

PARLIAMENT OF INDIA 
Thursday, 3rd August, 1950. 

Tlie House met at a Quarter to 
Eleven of the Clock 

i MR. ~PEAKER ir~ the Chair] 

. ORAL A;\~WERS '1'0 QUES'rIO.N~ 

PROJECT TO COLONISE ANDAMAN 
ISLANDS 

*125. Shri Kesava Rao: (a) Will 
the Minister of Home Affairs be 
pleased to state at what stage the 
project to colonise Andaman Islands 
stands? 

(b) Is there a regular passenger or 
cargo service to the Islands? 

The Kinister of Home Mairs and 
the States (Sardar Patel): (a) So 
far 271 families, comprising 1122 dis-
placed persons, have been settled in 
the Andamans. A pl'Qgramme for 
furthe.!" co'oni~ation is under con~i
deration. 

(b) Yes; the passenger-cum-cargo 
ship .. Maharaj" plies regularly bet-
ween the mainland of India and the 
Islands. A second ship "Bharat-
khand" has recently been charter~d 
for servi('R.. 
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Shri Kesava Rao: May I know 
whether there are any restrictions for 
ffl'e ~ettlement in the Islands? 

Sardar Patel: There are no restric-
tions. 

Shri Kesava Rao: May I know 
whether it is a fact that there are 
passport restrictions for t·hose people 
who want to go to the Islands? 

Sardar Patel: The restrictions lITe 
due to the limited capacity for !las-
~engp.!·s. 

Shri Kesava Rao: May I know the 
capacity of these Islands? 

Sardar Patel: The capacity of the 
r~lands for the forest is very great but 
for human living is !imited. 

IIr. Speaker: The hon. Member is 
refer.ring to the capacity of the c!>rr,-
ing ships, I believe. • 

Shri Kesava Rao: What is the 
number of families· we can accom-
modate in these Islands? 

sardar Patel: WeH, about· more 
than a lakh of people can be flCcom-
modated. 

Shri Sidhva: The Andaman Islauds 
being a great potential forest area, 
may I know whether Government 
haye got any scheme fO!' deve!oping 
this area, so that the refugees or 
other people can go anti settle there '! 
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Sardar Patel: The area for de-
foret;tation and for accommoda.tion 
of the refugees and other people has 
been Fet apa..'1. 

Shrl Ohattopadhyay: Has ',here 
been Bny improvement in transport 
facilities from the main-land to the 
Andamans after the attainment of 
Independence? 

Sarcl&r Patel: We have \lready 
chartered another ship and we lIo!'e 
trying to see if further accommoda-
ti9n can be secured. 

Kr. Speaker: He is referring .0 in-
land communications. 

Sardar Patel: There are no .-:r~8t 
difficu!ties for inland communicat.ions 
:lit present. 

Bhri Ohattopadhyay: Is there any 
air communication between the Dl:\in-
land and the Anda.mans? 

Bardar Patel: I do not know w he-
ther t·here i";l such a demand at pre-
sent hut if there is, we wi!! arrangl' 
for it, if required. 

Shri A. O. Gulla: How mallv J.~a,;t 
Bengul rpfugec fami~ics huve" been 
rehabilitatcd:> Have the Govern-
mt'nt got IIny scheme to rehabilitate 
more Bast BeJlgal fmnilies there? 

Kr. Spetker: That has ",!r.!ady 
bet'n rt'pli,'d to. 

Shri Xesava B.ao: May 1 know 
whetlll'r any ~tl'PS are being tak~n to 
dewlop the Port Blair HlU'bour? 

S&rdar Patel: It is too big 11 <;cheme 
which ellllJlot be lIndelinken ,;t ;Jre-
H'nt IlIIlI it j" Ih)t cOllsi.ie.!'ed Il~~ces
sar.," .1It. PI't"Wl't a!so. 

Dr. Delhmukh: Is there a detinite 
~cheme of resettlement and are t.here 
any officers in charge of facilitating 
the setth'II)t<lIt of people? 

8ardar Patel: There is a. ie1iuite 
tlcheme for !'esettlement toDd familie. 
as are prepared to go are being sent_ 

Shr1 A. O. G1Iha: May I know 
what is the scheme of the Govern-
ment with respect to the East Bengal 
refugees? Is there a definite scheme 
bv which their families are ,.;ent 
~ollthly or anything like that? 

Sardar Patel: They are East Bengal 
families mostly. 

FmE IN ORDNANCE DEPOT IN 
MA.DKY A. PBA DESK 

*126 Shri Xesava B.ao: (a) Will 
the Minister of Defence be pleasod tv 
state the amount of damage ~auged 
by the fire which brOke out in the 
OrdnanCe Depot near Pulgaon in 
Madhya Pradesh in the month of 
February, 1950? 

(b) What a.!'e the ~auses for the 
out-break of the fire? 

(c) What kind of explosive .. have 
been destroyed in this out-bruak? 

(d) Has any investigation taken 
place to find Ollt the causes of the 
fire? 

The Kinister of Defence (Sardar 
Baldev Singh): (a) to (d). The 'lOU. 
~lember is presumably referring to 
the fire which broke out in the Central 
.\rnmunit,ion Depot, PULGAON, in 
FC'bruary 1949. The total loss to the 
State as a result of this fire was 
lts. 3,000 ill re"pect of damage to the 
huilding. The stores· involved in this 
fire were ullserviceable lla.!'es used by 
the Air Force for night reconnaissllllce 
which were kept in the Depot pending 
their disposal by drowning. The fire 
seems to have broken out as a result 
of ~ollle one tampering with the 1ill.!'es 
with a view to detaching a parachute. 
_\ Court of Enquiry was held into the 
illcident. 

Shri Xesava Rao: ~fay I know when 
the I'e port of the Court of Enquiry was 
pllb~ished? 

Sardar Baldev Singh: There is no 
que~tion of publishing this report. 

Bbri Xl"'aih: Is the Minister n.wsre 
of another big fire which broke out ill 
the Gun Carriage Factory, JubbuJpc.!e 
BOOn after that? . 
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Mr. Speaker: I think, thtl hon. 
Member has tabled a question in res-
pect of that. 

Shri ltamath: That won't be reach· 
ed. 'j 

Shri Karunakara Kenan: Is the 
Government aware of the possibility 
of these fires which have become !-O 
chronic in the gun carriage and ord-
nance factories taking place at the 
instance of the officers themselves 
in order to evade the checking of the 
timber and other valuable articles? 

lIr. Speaker: Order, order. 

'Shri Shiva:B.ao: Apart from des-
truction by fire, is there any practice 
in the Defence Ministry of t.hrowing 
valuab!e ordnance stores that have 
been declared to be surplus to re-
~uirements into the sea? 

Sardar Baldev Singh: I have not 
been able to fo!low the question of 
the hon. Member, but ammunition, 
which is unserviceable, however use-
CuI it. may be otherwise, has to be 
ilestroyed someho"', and dmwllitlg is 
the best way of destroying it. 

Shri Shiva Rao: Mll \' I know whe-
ther it is a fact that ,. valuable ord-
nance stores are first broken up and 
then dumped into the sea and whe-
ther they contain large quantities of 
high quality stee! '1 nrj mp! 'II :, 

Sardll Baldev Singh: Ttl" hon. 
:\fember wi!! l';,;,rcej,\l(' I),.lt it i;; 
not possible to rpcover valuable 
111 ate.!"ial out of thi" amlllunition. It 
is highly dangerous. The best way 
of clest.roying the ammunition is by 
drowning a.nd that is why this ('ourse 
:~ adopted. 

Shri Shiva:B.ao: My hon. frieud 
knows that ordnance stores do not 
consist only of ammunition. 

Sardar Baldev Btngh.: I mention-
ed about the ammunition only. 
{)ther stores are not dest.royed by 
d!"owning. 

Sbri 'l'irumala Baa: With reiW"d 
to answer to part (d) of the ques-
tion, has the Investigation C~
mission fixed the guilt on any parti-
cular individual connected with 
these depots? 

Sardar Baldev Singh: Disciplinary 
action has been taken against an 
officer who was found guilty of 
de!ay in fighting the fire. 

Shri x&malb.: What was. the per-
sonnel of the Court of Enquiry? 

Sardar Baldev Singh: I am :Ura.id, 
I have not got that informatio}l 
here. 

SMUOGUNO OJ' GOLD 

*127. Shri Sidhva: (a) Will the 
Minister of l'iD&nce be pleased to 
state how much gold has been 
confiscated from 1st January, 1950 to 
30th June, 1950 by Government while 
being smuggled from various 
countries into India? 

(b) What is the total quantity of 
gold detected by Customs Depan-
ment in illegal smuggling during this 
pe..>1od? 

The Ilinister of J'ina.nce (Shri C. 
D. Deshmukh): (a) About 'i3,t~56 
tolas of smuggled gold were ('onfis-
cated by the CustorllS Department 
from the 1st· .January 1950 to the 
20th July 1950. 

(b) About 4:l,597 tolas of go!d 
we.!"e detected during the S'ime 
period. 

Shri Sidhva: l'Iay I know from 
what pRrt of the country this gold 
is being smuggled? 

Kr. Speaker: Does be wRnt to 
know generally or !;pecifically? 

Shri Sidhva: Relating to this 
period. 

Shri O. D. Deahmukh: It is being 
!'1muggled from outside the country. 

Kr. Spulrer: At what point does 
it enter? 
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8!ar1 O. D. Dellhmuldl: Pers:a:l 
GuU and Mrica. 

8bri IicULva: What was the fine 
imposed by the Customs authorWes'l 

SIu1 O. D. DeBhmukh: The gold 
was confiscated, ::;ic. 

SILr1 Sidhva: Ally other penalty 
besides confitlcation? 

Shrl O. D.De&hmukh: In the 
principal case which involved J3,OOO 
to)as of go!d, in addition to the gold 
being confiscated under the I::\ea 
Customs Act, the crew of the craft 
were prosecuted and the nakoda 
wa~ senu-nced to 21 months rigorous 
impri~onrnent while all t.he other 
membt'rs of t.he crt'w W('re given the 
benefit of doubt find acquitted. 

Shri Goenka: Tn t·he answt'r t.he 
bon. }4'in8Ilce Ministe.!" ~t.Rted that 
'5,000 tolas of gold were det.ected 
Ind 38,000 t.olaR wpre confisc!l~ed. 
Whnt happt'ned to the hnlance· of 
12.000 to)l\s? Wa'il it given hack? 

Sbr! O. D. Desbmukh: Thi· ,iiffl'r-
ence bt'tween gold detectt'd and gold 
confiscated is t'xplll.ined hy t,he filet 
t.hnt t.hpre i~ "I ways a timelag bet-
W('en thl' date when thp gold is tir-· 
tf"c-tl'd and !;'('izpd find the elate when 
it is formn.11,v eonfiR(,,nted. 

SJlrt Goellka: Mav I know 'Who'!-
ther t,he Govl'rllment has nny esti-
mate of the lI11dl'tected gold smug-
gll'd into fhi' cOllntry? 

Sbrl O. D. Deahmukh: No. Sir. 

Kr. Speaker: 1£ it is undetected. 
how ('nn he givf'i? 

Bhr! GoeDka: May t know ,\·b·!thi'r 
the Oovt'rnml'llt hIlS any informn-
tion as 00 thl' 80uree from whit'h 
t·hill smuggled gold is paid? 

Sbrl O. D. Dtlbmuldl: Govern-
mf'int hAS only !'ullpicion. not infor-
mation. 

IIDi '1'. . -...wn: Win GoVl'rn-
ment '"' plf'Rlled to stako if it is Rn 
offence for one country to brinK in 
gold into this coun~? 

Mr. Speaker: Order,order. 
Sbn B. Daa: What is the policy 

of Government in the matter of 
confisca.ted gold? Is it added to the-
gold reserve (),!' is it sold? 

Shri O. D. DeBhmukh: Confis-
cated gold which is> in the form of 
bars of standard fineness or which 
can be refined at the mint without 
much trouble and expense, is taken 
over to the account of Government 
whi~e the rest is sold by the Cust.oms 
in the open market in due course of 
time. 

Sbri B. Das: I want to know whe-
ther that gold is added to the ~old 
reserves of India or the Government 
could spend it whenever t-hey like? 

Shri O. D. DeShmukh: The gold 
re'serve belongs to the Resl'rv~ Rank 
of India. 

Shr! B. DaB: The Rpse!'ve Bank 
bl'longs to us now. 

Shn O. D. Deshmukh: As I said. 
the gold reserve belongs to the ne-
,prve Bank of India while this con-
fi!'ocat,ed gold remains the property 
of OOYernment. 

Xr. Speaker: ~pxt question. 
Sbri T. Husain: One question. 

Sir. 

Mr. Speaker: ~t'xt question. Ques-
tion No. 129. 

Shrl Sidhva: My quest-ion is 128. 
Sir. 

Xr. Speaker: That has i>~pn 
trrmsfprrE'n to the Ministry of R.€>ha-
hilitat.ion. 

HOUSING FAOTOBY 

*129. Shri Kamath: Will the ~{inis
ter of Health be pleased to state: 

(a) the capital expenditure, and 
other working expenses 80 far inCllr" 
reel in connection with the Govern-
ment Housing Factory; 

(b) the service charges 80 far paid 
to the Consulting firm; and 
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(c) the present estimate of the cost 
of each unit, including transport and 
erection charges? 

The KiDiSter of I'iIWlce (Shri O. 
D. Deahmukh): (a) Capital expendi-
ture of Rs. 44'65 lakhs and working 
expenses of 22 lakhs have been in-
curred up to the 30th June 1950. 

(b) £19,460. 
(c) The cost is being worked, out 

at present. The price will be fixed 
as soon as possible. 

Shri Xamath: Is it not a fact 
that the experts and specialists who 
have been deputed here by the 
British Consulting Firm were asked 
to submit an estimate of the cost 
of the house in January last? 

Shrl O. D. ])eshmukh: Some es-
timates were made originsUy when 
the scheme was sanctioned. 

SMi Kamath: I am not, referring to 
that: The scheme was sanctioned 
some time last year in May H~49 or 
so or even before that. After t.h~ 
arrival here of the experts who were 
sellt by the British Consulting ~'irm, 
were the\' not asked to SUbulit an 
estimate 'of the cost of the hOUSd ill 
1050? 

Sh,ri O. D. Deshmukh: If the hon. 
:\Jt'mber means a revised estimate, I 
bL':"'\'c it i,; /i'li(' that they were ask-
ed to work out n more economical 
design. 1 am not sure of the date. 

Shri Kamath: What was the origi-
llal estimate and what was the revis-
ed estimate? 

SMi O. D. Deshmukh: Per unit? 

SMi Xamath: Yes, per unit. 

Sh,ri O. D. Deabmukh: The original 
estimate per unit was Us. 2,460. 

Shr. Kamath: And the revised eS-
timate'! 

Shri O. D. Dubmukh: As I said, 
the cost is being worked out at pre-
sent. 

Shri KamatIL: Wh~n will the fac-
tory go into production? 

Slt.ri O. D. Deahmalrh: The factory 
is expected to go into production _ 
the end of August 1950. 

Shri Kamaih: Is it not a fact th"t, 
the date of production has been re-
ceding stel\dily from month to month 
since November last? 

Shri O. D. Deahmukh: It is a fad 
that the origina.} expectation was 
that the factory would start produc-
tion towards the end of last year. 

Shrl ][&math: With regard to the 
cost of the house, is it not a fact 
that the three proto-type llOuses aud 
the six units which have been sent 
herl~ by the British Firm were deliver. 
ed to the Government at a cost of 
£48,000 lind may I know how much 

was actually paid by Government? 

Shri O. D. De.ahm.ukh: I require 
notice. 

SMi Tyagi: How many of the 
10,000 hutrneuts and 4,000 houses 
which tlhe Ministry of Relief and Re-
habilitation have built during the 
last 18 months were contributed by 
this Housing Factory? 

Shri O. D. Deshmukh: 'fhe Hous-
ing FactOl'yhas not sturted produc-
tion, Sir. 

Shri Tyagi: Is not the Housing 
Factory eSbtblished for the purpose 
of giving relief to refugees coming 
from outside? 

Shri O. D. Deahmukh: It is possi· 
ble that some of the houses would be 
available to the displaced persons 
population. 

Sh.ri T. Husain: What "ould be 
the lile I)f II prefabricated house? 

Shri O. D. Deahmukh: Sixty years. 
at It conservative estimate. ,hJi Tyagi: The hon. Minister has 
just now stated that by the end of 
August 1950, this factory would be 
producing houses. Then, why baa 
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he only recently sanctioned 35 lakhs 
for building houses to Members' of 
Parliament when cheap houses would 
b", available? 

Mr. Speaker: Order, order. He is 
arguing. 

Sbn Kamath: On whatJ basis is the 
life of these houses computed? Was 
it as a result of experience of house., 
built anywhere else in the world with 
that material? 

Sbrt O. D. Deshmukh: My infor-
mation is that about 75,000 houses, 
not of the same tlype, but an analo-
gous type design hy these .Commlt-
ing Engineers were erected ID G~~at 
Britain. The estimate of durability 
of the house is al~o based On techni-
tal investigation. 

Shri ][amath: Is it a fact that the 
Managing Direetor of the HOll,:ing 
Firm ..... . 

Mr. Speaker: Order, order. 
Shri Deahbandhu Gupta: If the 

factory gOe!; ink> lJl"Odudion accord-
ing to anticipation, will the! houses 
producl'd by this Factory he erec~ecl 
in DEolhi alone or will they be erect-
ed in outside plact'li nls~? What 
will he the cost of transport per house 
in th at ("n~e? 

Shri O. D. Deahmukh: Primaril:v. 
the houses produced J)y t,hi;; Factory 
will be ayni!nble in the immediate 
neighbourhood of Delhi. But, it is 
possibl(> thnt if there is A. reasonable 
demand for the houses elsewhere, 
then nrrangE.'ments could bl' made to 
erect tjWlU thf'Te. 

Mr. Speaker: I urn going to the 
next quest,jon. 

Shri DeshbaDdhu Gupta: I want to 
ll.'lk onE' qUE'stion about t,h(> transport. 

1Ir. Speaker: Order, order; next 
ques~on. 

JoAGIRDoABI SYSTUI IN BHOPAL 

·130. '!'baJmr Lal SIqh: Will the 
lrlinister of 8"''- be pleased to 
lltate whether any proposal is under 

contemplation, for the gradual aboli-
tion of jagirdari system in Bhopal? 

The KiJUater of llome M&ir. and 
the States (Sa.rd&r Patel): The matter 
is under the consideration of the 
Government of India. 

BASIC EDUCATION SCHEME IN 
BHOPAL 

"'131. Thakur Lal Singh: Will the 
l\Iinist.er of Education be pleased to 
state what steps are being taken to 
popularize Basic Education Scheme 
ill and r(>1110\'e illiteracy from Bhopal? 

The Deputy Kinister of Oommuni_ 
cations (Shri Khurshed Lal): A gra-
duate teilcher has been sponsored by 
the Bhopal (1overnment for Basic 

Trnining a~1 Santiniketan. 

A schewe for the introduction of 
Social Education in Ehopal is under 
preprration. -

Thakur Lal SIngh: What is the per-
centage of literates in Bhopal? 

Shri Khurshed Lal: I require notice 
of that. 

CATTLE LIFTING IN BHOPAL 

*132. Thakur Lal Singh: Will the 
~lini"tpr of States be pleased to 
state: 

(Il.) how many cases of cattle lifting 
were i'cported k> the Bhopal Police 
in the month;:. of March, April. ;\Iay 
and June, 19:>0; 

(b) how many slIch cases were 
reported in the above months in t.he 
years 1948 and 1949; 

(c) what the causes are for the 
inerease in number; and 

(d) what steps are being taken to 
remove the evil? 

'!'be IIiDiater of Home .A.ll1ir8 and 
the St&h8 (Sarcl&r PaWl): (a) 28. 

(b) 41 and 44 respectbely. 
(c) There has been no increase_ 
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(d) Preventive action under Sec-
tions 109 and 110 of the Criminal 
Procedure Code in respect of suspi-
cious characters; frequent m~tings 
between the Police Officers o! 
Madhya Bharst and Bhopal; and 
grant of rewards ~or informati~n lead-
ing to the detection of the crimes. 

CANTONMENTS COMMITTEE 

*135. Shrl 'l'yagi: (a) Will the 
Minister of Defence be p1eal!led to 
stnte whether the Cantonments Com-
mittee :lppointed by Government has 
submitted its report: 

(b) If not, wnat is the cause for the 
delay? 

The Minister of Defence (Sa.rdar 
Baldev Singh): (a) No. 

(b) A Questionnail'e was issued by 
the Committee the answers to which 
had to bp. awaited, examined and 
eoml'iled. The delay was largely due 
to thi~. 

siui. Tyagi: Sir, when was this 
Questionna.ire i~sued '! 

Sardar Baldev Singh: I have non 
got the exact elate on which the Ques-
tionnaire was issued, but it was 
issued two months ago. 

Shri Tyagi: Sir, by what time doe.; 
the hOIl. Minister expect this Com-
mitltee to submit its report? 

Sardar Baldev Singh: The Com. 
mittee's next meeting is to be on Brd. 
4th and 5th August. and after this 
meeting is held I will be in a positio') 
to tell the hon. Member when it ;,; 
likely to finish its deliberations. 

Shr; Tyagi: Is the Ministry intend-
ing to hold new elections in the 
cantonments by the time the report 
is submitted? 

Sardar Baldev Singh: No. Sir. 
Sbri 'l"1rumala. Bao: When the 

Committee was appointed was there 
not a request to the Committee that 
it should submit its report within s 
stipulated period of {time? 

Sard., Bald.. linIh: No period 
was fixed. As regards the date of 
its appointment. I have not got lt 
here now, but the Questionnaire w~ 
issued immediately after its appoint-
ment. 

Shri Gautam: How many meet-
{ngs of this Committee have beAU 
held? 

Sardar BaIdev Singh: In all. the 
Committee held four meetings but 
at the founh meeting as the me~bers 
were not present no business could be 
transacted. 

Shri Gautam: Is it a fact that the 
Committee was appointed more than 
a year ago? 

Sardar ·BaIdev Singh: That! is true. 
I have already said it was appointed 
about a. year ago. 

Shri Gautam: The Committee had 
only four meetings. What Wa~ the 
reasOn for not having more meetings? 

sardar Baldev Sngh: It is difficult 
for me to say that, for I will have 1k> 
make enquiries from the Chairman of 
the Committee and then give the 
answer. 

Shri Tirumala ll.ao: Was it due to 
the Chainnan having more important 
work to attend to? 

Mr. Speaker: Order, order. 

~ ~ mr: "" orOcti ~ lliil'tt 
<tT arar ~ cmft t,;pn ~ amrr lIlT 
~~ tfif;~arm m ~ 
~ ~ci; m am:"4T m 3Jm1PIi 
tM"f 
[Seth GoviDd Das: About the 

meeting of this Committee that is to 
be com' ened now, can it be expected 
to be the l&.st one or more me~tings 
will h.we to be held?] 

~ ~~: itt~q: 

~.~tl~~'R 
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~ t Ai q II"A1' Ifi11r ~ ~ 
IRtft' t tn' ~ I 

[.a.rUr Baldev Smp: It is Vf~l'y 
difficult for me to tell this. It all 
depends upon the Committee whether 
it finishes its deliberations earlier or 
Dot.] 

Shrl Kama.th: What was the time 
lag between the fir~t meeting and the 
second? 

S&rdar Baldev Singh: I require 
notice of that question. 

Shrt ltamath: Are not the date;; 
given there? 

BIu1. Sldhva: In answer to a ques-
tion by Shri TYllgi, the hon. Minister 
said no elections would be held in tho 
Ca.ntonments, bllt ........ . 

Sa.rdar Baldev Singh: What 1 !-laid 
was I have not got any infonnation. 
1 t is not possible for me to say 
whether any election would be held 
or no(1. If Ilny l'lection i,;; due. it will 
be held. 

Shrl S14hva: Put nil Ordinance has 
alread,- been is:;ued bv the Defence 
Ministrv thnt the elections ~hould be 
heltl in' NOVl'mht'r. 

SIId&r Baldev Singh: I Cllnnot say 
anything definitely on the subject; 
If the election,.; are to be held, thev 
will be held. ' 

Prot. BaDg~: h there nothing that 
the Govemment of India can do iT! 
order to l'eC thnt when a meeting of 
a. Committel~ is con\'enE'd it is att.end· 
ed by t.he memhcl'N and that IllI of 
them do not nbsent1 themselves from 
t.he meetin~? 

Sardar Bald" Singh: It i!l diffi-
cult for lilt> to force 1.lt'miJers to 
IIttt:>nd met>t.ingtl: but I ,,;l\ certainly 
hring this to tht> notice of the Chair-
Dlan of the ('ommitt-e~. 

CABINET AND SSOUTABUT 
RB-OBOANISATION 

-111. IDIIt Sblva Jtao: (8) Will th" 
Minister of Home £JIaIra be pleased 
to state lI'hat action haa been taken 

on the report of the hon. 8hri 
Gopala.swami Ayyangar ?D the Re-
organisation of the Cabmet and the 
Central Secretariat? 

(b) Will a copy of the report bfl 
placed on tht> Table of the House? 

'!"he JliD.iSter 01 Bbme Allaira and 
\he States (Sardar Patel): (a) and (b). 
I place on the Table a copy of Shri 
Gopalasw.ami A~yangar's ~port 
(placed III the LlbranJ, see 1\0. p-
105/50) referred to as well as a stat'e-
ment (see Appsndix III, a.nJl.exure 
No.1) showing the principal recom-

mendations contained in the report, 
the decisions of the Cabinet thereon 
and the present stage of their im-
plpmentation. 

Dr. Deshmukh: What is the date 
of the Report? 

Sa.rdar Patel: Date of the ~eport? 
16th ~ovember. 

Dr. Deshmukh: Is it November 
1948? 

Sarda.r Patel: 1949. 

SUPI'LEMENTARY DEMANDS 

*137. Dr. Deshmukh: WiII the 
~Iil1ish'l' of l'inance be pleast>d to 
state: 

(:I) the variolls estimates of supple-
nwntan' clcmand!-l with their amounts 
anll PlI;'\,ose of expenditure which have 
heen 11 ppron:,d by t he Ministry of 
Fin,lIlct' sinec the ht of April. 1950; 
and 

(b) the items which have been re-
Jed€d Or rlisllIIowed by the ~ii\1istry 
of FinRnce? 

The Jlinister of I'ln&nce (Shri O. D. 
Deshmukh): (a) A list of suppleIDE'n-
tary denu\\1ds for grants will be sub-
mitted to Parliament at its ("Ull'ent 
session: the demands will be ac.:om-
panied by explanatory notes which 
will show the purpose of the expendi-
ture which has been accepted by the 
Ministry of Finance since the begin-
ning of 1950-51. 
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(b) No ready record of proposals 
rejected by the Ministry is maintain-
·ed. 

Prof. Ra.nga: Is that the practice in 
England also? Is no such record kept 
there of the demands made by the 
various Departments which have 

been rejected? 

Shri O. D. Deshmukh: I am not 
aware of the practice in Britain. 
£.ut here one reason why no record 
is maintained is t\hat many expendi-
ture proposals are scotched in verbal 
discussions between the I!.dministra-
t.ive Ministry and the Ministry o')f 
Finance even before they are formu. 
lated on paper. 

Dr. Deshmukh: Cannot the hon. 
l\finist.er at least ;;tate the demands 

from the various Ministries which 
were rejected by the Standin~ 
Finance Committee? 

Shri O. D. Deab.mukh: I want 
notice of tha.t question. 

EXPE~D1TURE INCURRED ON NATIONAL 
CADET CORPS 

*138. Dr. Deshmukh: (a) Will the 
::\IiJli"tvr oC Defence be pleased to 
state t.he expenditure ineurrp.d on the 
Naticnal Cadet Corps IIl'to the end 
,.f .June, ]950? 

(b) What is the tot;d number of 
officer;; an(1 elldet, trained (luring 
this period? 

The l!inlster of Defence (Sardar 
BaIdev Singh): (a) The expenditure 
incurred on the NaUional Cadet Corps 
during the period 1st April 1948 to 
!31st ~farch 1950 was Us. 266 lakhs. 

(b) (i) 562 offieen; and 1l.000 cadets 
have been trained, and 22.938 ca.det,~ 
are under training in thllSenior Divi-
sion, Army Wing'. 4 officers and 50 
eadetR are under training in the Senior 
Division, Air Wing. 

(ii) 1,700 officers have been train_ 
p.d. and 37,890 cadets have been train· 
ed or are under training in ille Junior 
Division. Exact figures of the 

number of cadets who have complet.-
ed training in the Junior lJivision are 

not readily available, but most of 
such eadets have jqjned the Senior 

Division on going to Colleges. 

(iii) 9' lady officers have been 
trained, and 270 girl cadets are ll:1der 
training ill the Girls division. 

Dr. Delbmukh: What is ~e eu-' 
Jargement contemplated in the .. 
course of this financial year /llld the 
next So far as this Cadet training is 
concerned? 

Sa.rdar BaJdev Sillgh: I cannot 
give the hon. Member off-hand the 
number of new men that we are going 
to tt"ain but we have laid down a pro-
gmmme a!ld .Ieeording .to that pro-
gramme we hope to achIeve the ta.r-
get that we have fixed. 

Dr. Deshmukh: May I know what 
is the target aimed at? 

sardar Baldlv SiDgh; A target of 
l,rogress \\ as fixed for the Junior and. 
HeniOi' Divisions and that was men-· 
tioned in the Bill that was before this 
House. That tnrget we hope to 
a('hic\'C' progressively. 

Dr. Deshmukh: Is it not a fact thli.t 
this a'll!ning i;; extremely popular 
and a lal'ge nUlllber of students ilre 
takin ... to it? In view of that mlJ.,. 
I kn;w if any more enlargement of 
the training facilitie;; is contemplated 
by the Government? 

Sardar Baldev Singh: As I stated 
during the Cf)urse of the debate on the 
Rill that wa;; before thi;; Hou8e, it is 
Government's intention to exten,i 
this scht'rne. But for the present 
\\·e hop~~ to achieve this target and 
nfter that has been done then we 
shall consider what progress can be 
made. . 

Dr. Deshmukh: Is the hon. Minis-
ter aware that most of these train-
ing facilities are confined to Govern. 
ment institutions and private insti-
tutions are not given adequate f&CUi· 
ties? Will the hon. Minister look 
into this? 
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IardIr BaIdIv 81Dgh: I think the 
facilities are entirely left to the dis-
cretion of the State Governments. It 
is for· them to select the institutions 
where . they want to introduce the 
training. 

Bev. D'8oas&: In connecUon with 
the inauguration of the National 
Cadet Corps, will the hon. Minister 
state whether all the experience and 
reSOUrces available in the State~ 
from the Officerll' Training Corp~ 
existing already have been utilised 
and whether the legitimate claims of 

tholle experienced officC'rs in regard to 
their old terms, honoraria, etc., hl>vc 
been considered by the Minh,try? 

8&rdar Baldev SiDgh: I think that 
have bef'l1 rlOnt·. WhatC'vl'r expe .. i-
Elnced officers are available we ttrv t'l 
make use of their sen.·iceR and ;hen 
we did not find enough number tlf 
officPrs we had to troin new officers. 

SIrdar .]I. S. 1Ian: Mav I know if 
the Corps hR!; D'lW been organi~('d in 
R 1\ the Rtntes? . 

Sardlr Baldev Singh: I think 1;0, 
but there may be one or two State,; 
in lI·hi(·h it may not have been start. 
ed. My impression, however is 
that in most of the Sta!('s it' hn" 
been started. 

Shit 'l"lnuDIla Bao: With refer-
pnee to pn.rt (a)' of the question, how 
murh of these 266 lakhR iM recurring' 
t'xpeuditure and what is the amount 
of non-reourring exppndit\ul'e? 

San.r B&ld" Singh: r require 
notict'. 

Sbri Ohaliha: What is tht' (·xpendi-
ture incurred State-wis .. ? 

Bard&r Balde. 81Dih: I requif'.~ 
notice. 

'IaIIi.au DalJAbN: Would th~ 
Government of India advise the Sta~ 
Governmenta to throw open these 
faciUties to members of private edu-
aation .. 1 institution. also? 

Sardar Baldav 8Jqh: As I hav~ 
stated, I do not think there is any 
bar but it entirely rests with the 
State Governments. 

SOCIAL EDUCATION. 

*139. Dr. Deshmukh: (a) Will the 
MiniRter of Education be pleMed to 
state the names of States which hltYe 
embarked on a scheme of social edu-
cation? 

(b) Have the Government of India 
tried to investigate into the succeSS 
or failure of each of these schemes? 

(e) If not, do the GOvernment pro-
pose to do so before embarkiJlg on a 
scheme of social etiIJC'ation iil the 
State of Delhi? 

The Deputy Minister of Oommuni-· 
cations (Shri Khursbed Lal): (a)· Ac-
cording to the information available 
in thiH Min~stn·, )o;oe~al, Education 
Ita" bten lal1llCh"C'd in Part A Stat.es 
ail" ill :\jnI('l', Delhi and l[ysore. 

(II) It is only a year since Social 
Edu('ation has been introduced in 
Stat-es on a fairly large scale. The 
whole scheme is yeti in an experimen-
tal !'tn~ and it is too earlv ~ say 
whethE'r the scheme is a. f~ilure or 
su('ce,,;;. A ,,"ilable information, how-
ever. shows that people arc respond-
ing' to the scheme. 

(e) The srheme of Social Educa-
tion in Delhi began in a small W3~ 

;11 1948-49 and it was expand2d in 
1949-50. The question of embarking 
on any new schf>me of Social Educa-
t ion in Delhi doe!' not. therefor,~, 
lu·j"e. Goyernment pl"Opose to ell:tend 
and improve the Social Educatjon 
wnrk further fiS quickly as resour('.es 
will permit. 

Dr. De8bmukb: Is the hon. Minis-
ter aware that a supplementary de-
msnd is going to be placed before the 
House for the extension of fIhe Delhi 
Social Education scheme? 
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Shri Khurshed Ll~: ''1iJ:!1 that 

comes before the House the hon. 
Member will then know what he 
wants. 

Dl'. ,Deshmukh: How will the hon. 
Minister reconcile this reply of his 

with tlhe reply that he has already 
given? 

Kr. Speaker: Order, order. The 
hon. Member can only ask for infor-
mation. 

Dr. Deshmukh: Does the hon: 
Minister know or not that there is 
aoina to be f1. fresh scheme of Social 
~~du~ation in the Stnte of Delhi? 

Shri Khurshad Lal: 'rhere is no 
fresh scheme of Social Education 
in Delhi. What is intended is to 
extlend the Hcheme of education which 
is ah·ead.v there. 

Dr. Deshmukh: Is it a fact that 
since the whole scheme is in an ex-
jwl'imelltal stllgc no fresh addition to 
it is contemplated? 

Smi Khurshed Lal: Last year we 
gave grants amounting to 60 lakhs 110 
Pnrt A State~ but this year we hnve 

not he en able to give any amount. 
\Ve have given some money to the 
l'entralIv Administered Areag and we 
will !':pe~d it there. 

Shri S. N. D88: What! is the total 
numher of persons who have so fnr 
received Social Education? 

Shn lthurshed Lal: As I said, we 
have not :vet received any report 
from the Part A States. 

Shri S. N. Das: What was the 
total amount sanction~d by the Cen-
tral Government to be spent on .social 
Education? 

Shri lthurahed Lal: During 1950-
51 a 'lum of 14.2 lakhs ha", bern set 
apart for Social and E68ic Education. 

I!ft ~:_~~ ~ IIfl" 
~'ti~~ m 1ft"~ 

tlfT~r 

rShri Dwivedi: Is Vindhya Pradesh 
alsl) included in the Social Educa-
tion Scheme or not?] 

,I!ft ~ ~: ~{tt I 
[Shri lthurabed Lal: Yes Sir.] 

Thakur Lal Singh: When does 
Government propose to introduce the 
scheme in Bhopal? 

Sbl. lthUrshed Lal: The Bhopal 
Government has been asked to pre-
pare a scheme of .social Education. 

Shri T. HUsain: What are the items 
included in the curriculum of Social 
Education? 

Shlti Xhur.ab.ed Lal: Education of 
pE'rsons in the age group be~ween 11 
and 40 years. The classes are to be 
covered in 180 hours in 90 working 
days nt two hours pel' day. The in_ 
tention is to extend literacy among 
~dults, particularly between 11 and· 
40 years. 

~ mtir;:a:mr : ~t ~ ijlillf",,,, 

fum 'tiT~~, ~ ~ 'ti)~. 
~ ~ f'ti~"I' N"f ~ 'tiT ~~ 
~ ~ Sfim: 'tiT ~, am: ~ ~ 
w ;mr 'tiT ifi)f ~ ifi{ ~ ~ fit; \iI'ir 
~ ~ ~ ~ m ij'if \i11Tt ijlitlf",,,, 

fum- 'tiT ~ ~ ijT ~ \iI11f f 
[S~h Govind DaB: As far as 

Hocial Education is concerned, <;\re the 
Government aware of the fact that 
the curriculum at places is not similllr· 
but different and taking into con-
sideration the fact that nOw the 
country as a whole is a combined 
unit. nre the Government making any 
efforts to h,lVe "' uniform curriculum 
for ~oeial Educatinn?] 

P"ft~~~:~~w~ 

lFT~t~m ~~r ~~ 
~mi~ ~~am:~lfiT 
~ ~t fit;~~ ~ ~;n;r~ 
~ q;rr lIT \iI11f I 

[Shri Xhurshed Lal: As far f.S this 
question is concerned, it relates to 
the education of the adulils and the 
object is that they may be able to-
read and write their language.] 
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m~ : <m~~~~if 
~ iti 1fT't m fum;rr ~ ~ ~ 
lIT ~~ ~ 'fiT{ am:: ~ <11 ~T 
GfTcIT ~ ? 

[Shri Tyagi: Dol'" thi " Soei;11 Edu· 
ca.tion mean reading and writing 

-Qnly or some other kind of education 
i also impal'ted:1 

Ji.ift l'lf~~ ~ : :;;rar fmcr ~ :orfll'~ 
'" m onir <11 ~~ I 

[ Shri Khurshed Lal: When th ~.y 
h ave lrarnt reading an(1 waiting then 
they would make f11rther progre ~ 

:11110·1 
N ATlONAL CADET CORPS (AIR) 

*140. Shri Kesava Rao: (a) Will 
the Millist!'I' of Defence be plea~f>(1 to 
"tate holl' IlHlll.' \\'ing" of tlll' 
;\Iltionll! ( 'add ('or\,,, (.\il') han' beell 
r()l·trH~d . .> 

(b) "'hnt steps flrc being taken to 
tlluk l' th,' .\ Clung t\ll'll I)f t hi,.; ('Cl',I:ltr.\' 
air-minden :) 

The Minister of D efence (Sardar 
Baldev Singh): (a) So fnr, t\li) Air 
\\,ill!{ units baH! l)l'l'n eon"titulcd, 
dt tlll'ls of ",hi"', \\'('1'1 gin'n in a pn''''-
HotI' i""'H't! on the ht .\pril 1\),')0. 

til) I \I(Htld rder tht~ hOll, :o.ll.'lIlLl.'r 
to t ht.! t'l'pIS gll.1l by '".\ <!olll'agul), 
the hOll, :0.1 jlli"tct' of ('ollllllllnicHliulI . 
011 I he (il It .\I' lil ill IS, to part (II) ',l 
Stanl'.! QIlt,,,t iOIl :\ 0. 1:277 . Sill(' " 
tlmt n'pl.\ \\ II'; ,.:i\lll, £OUI' lllt ,rL' 
Fhin~ ( 'Inb" h:I\\! Iltx'!l btnrted It 
',; ,!! P 111' , ,I ull IIllrl n r ( 'I' n t0l1111 "11 t , 

H:lIll!lIlllrl' :ll1d Il,·glllll\l,'I. ;Ind tlllt'l' 
t'ntl,lIit" ( .. ·11 \1'1 · ... 0 till' Ihnl :lIl\ '111 .1 

Hilld l'r()\il)('i,d Flying ( '~tIiI'; ';p.'11 ,1 
Ht .\hltlt'!\nhnd. \ Inh'lh"d ,,",I 1\ ,1.1-
PilI', \\ith:l \it'\\ t" j>Opll ;u l,;,ng 
tI\ illg in 111<lill. '"1 \ 11' H:lII~' :11111 E,,-
hihit iolt \\ 'I" Iwltl 11I1.L'r I hI' allSp'L','" 
of tit" \ l'l'!l ('\\1\ "I I ndia .\uring 
FI~ll'lI;Il'\' l!);iO. TIl\' ('i\ II \\, :;Il,:on 
Trninj!l~ C"lIl rl' AIl:lh:lhad, gi,,'''' 
IIdnuwl,a trllil1ino.: ill tiying to tit 
('Ilntlidtl!t'''' fOt, !'l'nil'l' Il" .Tunior .\ il' 
1,ilw Pilot". The C.'nl,!'t' lllf-o trnh" 
'frnffic Cont 1'01 Officer:;; and • taff lind 
(lffer~ lrainJl)g iu tht'ort'ticIII ,,"bjt'ct. 
(0 l'"ndidflt~" fOr rilot 'n' licences, 

Shri Kesava Rao: What is the 
dlll'fltion of the training? 

Sardar Baldev Singh: I ha ve !lot 
got those details, but if the hon, 
~1 ember is intpt'estecl I will he able 
to 'IuppJy tbem. 

Shri K e.sava. Rao: ~I ilY I know 
\\'bether landing by parachutes is ,Is,) 
an integnll pa rt of the training? 

Sardar B a.ldev Singh: ~o, Sir. 
That has I!othing to do <18 far as thi., 
lrain in;.: ic; ('oncerned. 

MERGER OF VI~DHYA PR.ADESH STATES 
WITH UTTAR PRADESH OR MADHYA 

P RADESH 

141. Shri T . N. Singh: Will the 
:\lini"tl'r of States be plea>,ed to ;,tate 
t 1)(' lall ... t l'0 ... ilioll with reglHu to the 
1 rol'0,",,, 1 fot' tlw merger of Vindhya 
I'""IL ,h :--;(:1(, ' ''; "it'l til" {'U"r 1 "1-
<1 e,;h 01' th e ~radhya Prnde~h? 

The Minister of Home AiIairs ' a.nd 
the Sta.tes (Sa.rdar P atel): The attell 
lillll of thL' hon. ~lt'lllher is in\'i ted to 
th,· 'Prl ... .., :\,)t., i""IH"l h .... this \1ini,;try 
nil Ihe 24th .Tune 1(}f50. 

Shri T . N, Singh: Have the U, p , 
(If)'t'rnlllellt ('oll(' n rred with the deci· 
"iO)1I t:lken ill regard to this JI1erger? 

Sardar P atel: Concllrred witb 
\\ hom? 

I'iir . Speaker: \\'i th the deci..;ion 
t I ,", "0 LII' ;h Ihe IIll l'ger i, 0011-
,., 1'111:01, 

Sardar Patel: ," Cu!lL!UIT'!IICe t,; 
',', "in'" 1\ t h ,. t', p, (iOYl'l'llllll't]t Oll 

'h .. d,,'I'i"")1I \;Il,ell , So 10llg ab the 
, t 1(,' l'e Ilailh ('Pllt rllllv-aomini-.;tere.l, 
IlO ('"II"l'llt of :til\, (;mL'rI1ment is 
n·'l"in'1. 

Shri Syamnandan Saha.ya : In case 
Y indll\'a Pr;l,le"h ic: merge(\ with 
\'.1', ;",' tho \1(nt'rnml.'nt conc;ider-
i't'l: the old ,",cherne of ~i,'ing the 
Hananl" anrl (j rlnlkhp'lI' Divi"jnns of 
l'.P, to Hih·l\'? 

Mr. Speaker : Order, order . 
Shri Dwivedi : Do Go\'ernmell~ 

)HOpO"e to Il"c:oci.lte the people i~ :.he 
ndministrlltion through an AdVIsory 
Committee? 
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Sardar Patel: No question has 
ari"l~1l at present to consult the people 
of Villdhva Pmdesh. ·hut when the 
question ~f merge,· will arise we shall 
find ,Y:lYs of :l~('erbinillg the popular 
wish,'s. 

military for whom the styles of (i) 
·'His. Her or Your Excellency" ~nd 
(ii) "the Honourable" re'>pectively 
were used prior to 15th August 1947 
and of those for whom they are 
used lit present; and 

Dr. Deshmukh: When will it <lr:s~:' 
Mr. Speaker: Order. order. 

(b) whether there is r,ny proposaJ 
to (rscontinue the lIse of these styies 
in official correspondence? USE OF H01"OlllFIC TITIFS "EXCY.I_-

LENey" AND "HONOURAEI.E" 

*U2. La.1:1 Raj Xanwar: Wi'l ~hl. 
Min:"tel' of Home Affairs he {J]eu;;:ecl 
to state: . 

(a) the designations of hi;;h otn-
cials of Government both civil and 

The l'.linister O! :!lome A.ffairs and 
the States (Sard&r Patel): (a) I lay 
Oil thl' '1'11 lJ\' of ttL, HOW't' a s'at,,-
m2:1t gi "ing t:le idr):'matio:1 asked fl)!"' 
by tIll' hOll. :\Iember. 

(h) ~o. Rir. 

STATEMEl'."T 

r·.qe oj Honorific Tit!es. 

Style or Tille. Officiais fOf' u·hom used prior to 15th Augu8t, Officials for whom _d 
1947. . at pre8ent. 

--------- --- ----------- --------- -------- ---
(1) His Expellen"y or 

Your EXf·ellency. 

(2) Her Ex("cllen('v or 
Your Ex('elJeney. 

(3) H (mOnrA hIe 

Vi('t'roy And Governor-General, .Governors 
and Commnnder-in-Chief. 

The wifo of the Vic'eroy And Governor-
General. 

(1) Members ('f the Governor-General's 
EXe<'utive Coun<'il. 

(2) The President of the Counpil of State. 

(3) The President of the Indian Legisla-
tive ASBemhly. 

(4) The Chief .Tustic'e and Judges of the 
Federal Court. 

(Ii) (,hief JU8tices & Puisne Judges (".f the 
Chartered High Courts. 

(6) flovemors' Ministers in the Prllvinces. 

(7) ReBidents of the 1st CIaSB. 
(8) Presidents of she Provine.al Legislative 

Couacila. 
(9) Speakers of the Provincial Legislaiive 

AEembliell. 
(10) Chief J~ and Judges of the Chief 

Court of Oudh. 
(ll) Judicial 00mmiaBi0De1'8 of Sind and of 

the N.W.".P. and the JUdges of iheir 
ComtB. 

(12) Jlem~ of the Council of Btate. 

Governors, AmbasSadors. 
And High Conln<illBion-
ers (me confined to 
occBsions when the pi-
gencies of diplomstic 
formality render it 
uDa"Voidable. ) 

Nil. 

(I) Mini8t~rs of tile 
UniOIll. 

(2) MiniPters of the 
States. 

(3) Spe~ker of Parlia-
ment. 

( 4) Speakers and Chair-
men of State Legis-
latures. 

(5) (,hief Justice and 
Judges of the Sup-
reme Court. 

(6) Chief Justices Bnd 
Puisne Judgee of the 
High Courts. 
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Lal& Jl.al ltIDwar~ What eJ:actl.Y 
was the practice obtaining in thiS 
rega.rd prior to 15th .August .. 1947, 
and what is the practICe obtammg at 
present? In .ot~er .words, are th:re 
any high dlgmto.r1es of Governm~nt 
who fonnerly enjoyed the style ,:~ 
"His Excellency" or "Honourable 
but who no longer tIo so, or vic. 
verRa? 

SII'd&r Patel: What il'l the ques· 
tion? 

Mr. Speaker: I think the hon. 
Member may better study the state-
'Tn~nt. 

sudar P&tel: Yes, I have given 
the information in the statement. 

Lala Jl.aj K&nwar: Is the Com-
mandt-r-in-Chief styled "8 "Hi., 
Jo~xc(>lll'ncy' '? 

Sardar Pa\el: No, no. 
Lala Bat K&nw&r: \\-"!by not. Sir? 

lIr. Speaker: Order, order. 
Shrt T. JluaalD: In view of the 

fl1(~t, Sir, that the Constitution of 
-India provides that there should 'Ie 
110 title 01\ Imy Indian, is it· pel'mis-
~rhlt' to lJ!;e these titl!.'!;? 

JIr. Speaker: Ord .. r, order. 

LalaB.&jltauwar: These two titles. 
"His Ex(~t'ih"lcy" :lIld ·'Honour· 
sblt"· ............ . 

8ardar Patel: The." are not titles. 
Mr. Speaker: I think we :lre enter-

in~ into /111 nrglllJ1t'nt. 

Shri Syamnaucia.n Sahaya: Sir, he 
asks which of the titl!.'s is superior ;!l 

l·aDk. 

JIr. Speaker: That is a lIlatter of 
opinion. 

~ Baj ltaDwar: What is the 
pructice in rt'!>lu-d to these in thE' U.K. 
and U.S.A.? 

Mr. Speabr: I don't think we 
ueed go into that. 

BAN ON Boo~ " Now IT CAN BE TOLD" 

·148. Lata Raj ltanwar: Will thl~ 
Minister of Jlome Mairs be pleased 
to stata: 

(a) whe~her it is a fact tb.a.t a. book 
ell titled "Now it can be told", dea!-
ing with the Punjab disturbances 
during August, 1947, has been 
banned in Delhi? 

(b) If so, what are the .-fa.tes of its 
being banned and of its publieationi' 

(c) Has this book b~en banned in 
any other State of India ana if 80, 
in wh&.t State? 

(d) In which Press and by whom 
was this book published? 

The Kinister of Home Affairs and 
the States (Sardar Patel): (a) Yes. 

(b) It was published on the 1st 
Fehruary 19.')0 and banned on the 
5th April 1950. 

(c) 1 8m not aware of anv such 
order in an:v other St,ates. • 

\(1) It was printed at the Bharat 
:\f lIdranala~·a. Delhi (lat<', Delhi, and 
published h." Akashvani Proka;;han 
Lt(L, Oopalnagar. Jul\under City 
( Punjab). 

Lata Ra.i Kanwar: Who is Lhe 
author of this hook? 

Sarda.r Patel: I have no inform!l 
t ion. 

LaJa Raj Kanwar: Was this hook 
h:l~ed on rllalel'ial supplied from 
official sou ret'S ? 

Sardar patel: How can that he? 
Xo. no. 

DESCRIPTION OF MAJORITY COM-
MUNITY IN OFFICIAL DOCUMENTS 

·1". LIla Baj lta.nwar: Will the 
~linister of Home .l1Ialrs be pleased 
to state whet·her there is :l1!y pro-
posal to descriha the majority com-
munity in all oflicillol documec'ts. 
including census records 8S "Hindus" 
in place of the term "non-Muslims" 
used at present? 
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'!'he ][inister of Home Afla.irB and 
the States (Samar Pa.tel): The t~':"l"n 
~on-Muslim covers all commullities 
other than Muslims and is being IIsed 
in that sense. 

Lala Ra1 Kanwar: Is there /lny 
idea of changing these terms "Mus-
lims" and . 'Non-Muslims " intfJ 
"Hindus" and "Non-Hindus"? 

SardM Patel: If it is found COll-
venient we will change it, but if the 
hon. Member suggests a better name 
we will consider it. 

L&la Raj Kanwar: Will Govern-
ment consider the advisability of 
doing so? 

Mr. Speaker: It is a sllgge;;t.ion for 
action. 

WORLD HEALTH ORGANISATION 

* 145. Shri Gauta.m: Will the 
:'v1inii'ter o£ Heuth be pleased to s~ate 
how main Ministers of other coUn· 
trieR parti~ipated in the World Health 
Organisation Conference held at 
<lenevn in 19S0? 

The Minister of nnance (Shri C. D. 
Deshmnkh): Cambodia, Canada, 
Ceylon. Indonesin, Viet-~am and 
Yugo!llayilt were represented at the 
Third Worln Health Assembly by 
~[illir;ter;;. 

Shri Gautam: Whnt advantage» 
have accrued to India from the \Vorid 
Health Organisation? 

Shri C. D. Deshmukh: Develop-
lllent of health in India. 

Sardar B. S. Man: ~fay I know 
how many t.rips the Health Minister 
ha;; Iln(lertnken to Europe during the 
last three years? 

Kr. Speaker: How does it arise out 
of the question? 

Sa.rdar B. S. Man: For the very 
purpose of helping the World Health 
Organisation. 

Kr. Speaker: Order, order. 

Shri Kamath: How many Ministers 
were actually present-not represent-
ed-at the CoafereIlce.' I did not 
hE'3r the answer-wac; it "present" or 
"represented" ? 

Shri C. D. Deshmukh: The coun-
tries were represented and presum-
ably the Ministers were present. 

Shri Ka-math: Presumably the 
~finister is not sure? 

Mr. Speaker: Order, order. 

GOVERNMENT SERVANTS DISMISSED 
FOR COMMUNICATING WITH OTHER 

GOVERNMENTS 

*146. Shri Gautam: (a) Will the 
~.Iinister of Home Afla.lrs be pleased 
to state what is the number of Gov-
ernment servants who were dismissed 
from Government service for having 
eommunicated with the Governments 
of other countries since 15th Augus&, 
1947? 

(b) Do Government keep a. watch 
over such persons aftiOr their dis-
missa.l? 

The Minister of Home Aft&irs a.nd 
the States (SardlV' Pate)): (a) No 
cases of dismissals of Goverulnen. 
sef!Vants for the rea.son stated have 
come to my notice. 

(b) Does not a.risE:. 

Shri Gautam: Is the Government 
aware tha,t there was a piece of news 
in the Press that some Government 
servants were ciismi::;sed on account 
of this charge, that is. they were in 
communication with other States? 

Sardar Patel: 'We do not rely on 
Press reports-we reI), on facts. 

Shri Gautam: Is the Government 
aware that there are some Goyern-
ment servants .. ho arE' in communi-
cation with other States? 

Sardar Patel: If that information 
with regard to 8:1y office!' or oftieers 
will be supplied by the hon. Memb3r 
t() the Government, Govel'Jlment will 
surely ta.ke action. 



173 Oral answers 3 AUGFST 1950 Oral answers 

GoVERNMENT SERVAN7S SENT 
ABROAD 

*141. Shri Gauta.m: (a) Will the 
Minister of Finance be pleased to sttt~ 
how many Government servants were 
sent I\broad during the .vears 1947-48. 
Hl48 49. 194$)-50 :lnd from 1st April 
to 30th June. 1950? 

(b) How much money was l'rel:t 
on t.heir foreign tcurs dnrin~ these 
years? 

(e) How much did the (10H rn-
ment of India spend by way (If t,:falltS 
on the deputatiolls (r deI.'gutions 
sent by bodies othi!r .. han t~e Gov-
ernment of India during the snid 
period? 

The II1D1aWr 01 l'inance (Sbri C. D. 
Deahmukh): (8), I.b), I\nd (c). The 
informa~ion is btling collc{!kd and will 
be placed on the 'l':lh!e of the Hou!'e 
whvll complete. 

Shri Gautam: 1<; therl! no recorJ in 
the f'inance Dep:utment to sto\\' how 
much money was f;pent on these lour,; 
i.e the years 1947 -t~, HHS-4!J ,lnd 
1949-50? 

JIr. Speabr: It is a qU6!;tioll of 
collecting the inforl!llitiOJl \\,hic·h th<,; 
have got. 

Sbri Gautam: The qUt'stioll if;. how 
milch· mone~' WlIS flpellt. I want to 
know the totsJ a1l\I)UT\t lind a'so what 
is the infonnatbn thai is bdn!l ('01-
le(·t~d. I,; it :.;')ing tc be add,~d to· 
getht'r or is i~ &:oing to be ledg'{·red or 
entt'red iuto the en"h book? 

Shri O. D. Desbmukb: It will bl' 
/I prnc(',;,; or si 111 I' It· IIdditioll. 

Shri Gautam: Mav I take it th·,t 
the Finance Depar.tn;t'nt (Ioe!'> not :1<hl 
~he accounts . . . 

:Kr. Speaker: Ordpr. Ndt-r. That 
does not follow_ He ia al'guing the 
qUe6tiol! now. 

BlYl Gautam: Sir. he said that it 
ia beiJ;aJr aJded lor the yelU"S 1\147-4H 
eel 19i8-49. U is not known tl') t.he 
PinaDoe Depanmcn' as to ho\T murh 

money was spent in those years and 
the figures are being added \ 

Kr. Speaker: The hon. Member is 
arguing. If he refers to hig own 
question he will find that it requires 
some time to ~ake out the infonna-
tion and then a·lditions are to be 
PIade. His question is, how mallY 
Government ;;ervants? Thev must 
find out aU the Government ~rvants, 
who have gone out and then find out 
the expenditure and then the 
additions have to be made. 

DEVALUA'UON 

*148. Shri Jhunjhunwala: (a) Will 
till' :\\ini"t;,,· of Finance bt' plea~cd to 
"btl' th(. rp"lI\t of devaluation on OUr 
Balance of Trade ",inee September, 
IH49? 

(b) Do Government prOl!ose to 
mr.he anv changE' ill 0111' F '(l'h:m;re 
Ratio? • 

The Minister oll'inance (Shri C. D. 
Deshmukh): (a.) During the nine 
months following deva'uation, from 
October 1949 b J une 1~50, India's 
balanee of trade improved by Us. 172 
Cl'Ores as compared with the corres-
ponding months of the prbviouB Yf·ar, 
but only Rs. 74 '~rores of this ('ould 
be attributed to betterme!lt in ex-

ports, the rest i'eing due to COl1sider-
ably smaller imports as 3 result of 
<;tringl'nt restrictions. particularly in 
t hI' pf'riod immedia,tely preceding de-
valuat.ion. E.·en in regard to ex-
ports, the ~lowmg down ill the 
demand from ,werspns countries and 
the resulting ~'ont""\di'Hl in E·xports 
durjn~ the mont!1,; preceding the dc-
vahwtion w(~rf' to some ext"'nt I'es-
pon~ihle fOI' the larger demallcl ancl 
increased exports nfter the devalu:l-
tion. Romp of the illcr"Rse could 
also be attribl.1tE':1 to the special 
export drive. By und large, howevpr, 
devaluation may claim to be t.he 
main factor in thi! improvement ip. 
the exporl6 referred to above. Thi!> 
is likely to· be Dfmtralised by thE' in-
creased provision for imports necessi-
tated for certain essential commodi-
ties. Devaluation wt\s, however, 
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resorted to not 60 much in the hope 8Iuf O. D. DeabmuJdl: i>dftar\iiti. 
of improving the bala.nc·~ of trade as figures are not available for the entire 
preventing its deterioration. This period of n:nf' "·on.ths from October 
aim mav be said to have been fulfitl- 1949 to June 1960, but comparative 
ed. . data for six months from OctobPr 

1949 to Maroh 1960 with the: oorres-
(b) No, ·Sir. ponding moriths of l\i48 and ]949 lire 
Shli Jhunjhunwa!a: Arising out of as follows: 

the answer that Rs. 74 crores out of 1948-49 Expo!"ts 
the total .tratfe nalaDce is attributable 

Rs. 55 crores. 
1949 50 E.morts Rs. 66 crores. to exports, can the hi>I1. Minister' say . - -r 

what were the commodities which Shri B. :I.. Bhagat: May I know 
were· mostly in demand? whether the curt~ilmellt of the im-

ports is due to quantitativa Te!:'tric-
Slui C. D. Deahmukh: Increases tions of imports or to devaluation? 

in exports after devaluation have 
been particularly large in cotton Shrl C. D. DeiJhmukh: The con-
textiles and tea h soft currency areas traction in imports was principally 
and oils and oUseeds ill dollar and due to restric.tions. 
hard (m~ency areas. There are other Shr! GoeD.ka: Out of the increase 
exports.. which show an increase of a in exports to the tune of Rs. 74 
smaller magnitude.. crores, how much is attributable to 

Shri Jhunjhunwala: In respect of volume and how much to increase in 
our ju.te and tea te'\:ports, was the full price? 
price allowed to ba charged as the Shri C. D. Deshmukh: I wani 
foreign consumars had to payor as notice of the question. 
it was prevalent in foreigQ markets 
after devalua,tion 01" was any particu-
lar price fixe~? 

SM C. D. Deshmukh: There was 
no great variation in the dollar prices 
charged. 

Shri Jh'lDlhuDwala: But was there 
any variation in the rupee price 
charged? 

Shri C. D. Deshmukh: The rupee 
is bound to be affect::d by devalua-
tion. 

Shri Jhu!jhunwaJa: Exactly the 
same or was there some difference? 

Shri C. D. Deshmukh: Proportion-
ate to tIll' devaluation. 

Shri Jhun!.hunwaIa: In regard to 
part (b), was any suggestion made by 
foreign Governments like the U. K. 
or U_S.A. that we should re-value 
OUl' )'upee and put it at par witd1 
Pakistan rupee? 

Shri O. D. Deshmakh: Emphati. 
cally no. 

Shri B. :I.. Bhagat: May"! know 
to what extent ollr expnrtFl to hard 
ourrency areas have gone up since 
deval~ti9n ~ . , 

Shri Tyagi: The hon_ Minister 
stated that this time there is B gain 
of Rc;. 172 crorf's over the last vear's. 
May I know whether thi3 gain' makes 
up only for the last year';; loss in the 
balance, tha,t is to say, is it within 
the margin of loss or is it 11 surl'lus 
over the trade b3l.lnce? 

Shri C. D. Deshmukh: The figures 
for October 1948 to June 1!J49 were: 

Imports Rs. 469 crorelil 
Exports Rs. 303 crores 

For the period Oc.tober ]940 to June 
1950 the figures were: 

Imports Rs. 371 crares 
Exports Rs. 377 crores, 

leaving a favourable balance of Ba. 6 
crores. 

Shri SYamn&DdaD Sah., .. : Is it a 
foot that; the recent arrangements 
for ~he supply of jute by Pakistan and 
of Jute goods by India to Pakistan 
is based on Indian rupee as de:valqed 
and not on the Pakistan rupee'l' . .,_ 

. '. . ord. 

Ibri O. ~. ~1Ikb':' n.e' prieeaa 
quo~ ~are ~. IndiIUl'ft1P8~ . ,'-;V i;l 
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.1bII •• »::.Ji )luy I kngW whether 
die recent polio;y of Government in 
looeening their hold on the O.G.L. 
Will. not work adveJteJ.y against thE; 
favourable trade balance 1 

IIut O. D. DMIUQuldlI. Yes, Elii'. 
If; is bound to, but it is otherwise in 
ilbe int;erests of the country. 

WRITTE:N ANSWERS 1'0 QUES-
TIONS 

hRSONS DISCHAROED FROM FORCES 
O:B FORMER INDIAN STATES 

·133. Shr1 Raj Ba.hadur: Will the 
Ministel' of Defence be pleased to 

state the number of persons if any, 
dischatged from the rank and file of 
the forces of the former Indian 
States as a result of the integration 
of these forces with the Indian army? 

'!'he JliD1Iter of Defence (SardIt 
Bald" SLlg~:;; .\t.,:.'.lc':it ;s placed 
on the Table of the House which 
gives the infonna.tion in respe~t of 
Ht.fltes \VhCl·L' ;,eL .. :~~:qil !a:\~ b~Cl1 corn-
pleted. In other States spledion is 
still going on. 

STATEMENT 

Number oj perllOM dillcMrgf:d from the Forcell oj tbe former Indian States as a rMull oj the 
ifItlo.gratiOft oj tMlIe POrcell with the I,.diG,. Army.--States 8MU'" below are those 

UlI!""S th~ sel4lctiOfJ of perso_'ll has bem comple.ted. 

Baroda 
Baria 
Chamba 
Cutl'h 
Idar 
KoJhapur 
Lunawa.la 
Man.H 
RajpipJa 
Sinnur 
Sukt't 

FoiuaON C.UITAL 

*lM. Shrl Raj Bahadur: (a) Will 
the Minister of l'iDance be ple:!~ed to 
stn.tc what improvelO('nt. if Bny. haS 
be(>n recorded in the investment 
market Or cspitGl fonnation in tbe 
country ss 1\ result of the tax relief 
or other inl.'(>ntiwR given in the 
B\Iltget of 1950-51? 

(b) Has there been any increaSe in 
foreign capitnl in the country during 
the period April-fune. 1960 and if 
80. what? 

fte Mbd .... GlI'Inaac. (8JIIt O. D· 
""bmUh~: (a) It is _ too early to 
..... flat eeee. of tlie OODa1l3*,DJ 
Ihea in .. -- ,.... lnJdie'. 

Number oj per80ftB d';,lIc!.arged. 

1114 
87 
57 

323 
103 
672 
100 
72 
93 

32;; 
48 

Total 2994 

(b) TheJ1C has been no noticeable 
increllse. TIs. 6i lakhs haye been 
invested in the conntry ".v ~e resi· 
dents of the U.K. during the months 
April to June 1950. 

(JNLAWFUL OCCUPA~TS OF GOVERN-
MENT PRElIIISES 

*149. 8udal' Bukam Singh: (a> 
Will the lIinister of Defence be 
pleased to state whet·her Bny unlaw-
ful occupants of Government pre-
mises have been evicted under the 
Ooyernment Premises (Eviction) 
Act. 1950 (Act XXVII of 1950), 
and if 80, how many? 

(b) What amount of damages haa 
been recovered under this A.ct , 



no 
fta ___ of ~ (Banlil 

lIalcle1r BJDF): 
(a) Yes, tHo 
(b) Bs. 31,~/11. 

IBDUN-OWNED COKKEROIAL BANK 
IN PAKISTAN 

*UO. Sardar Bukam SiJlgh: Will 
i;he Minister of Finance be pleased 
to state: 

(a) the numher of Indian-owned 
oommercial banks still functioning 
in Pakistan; 

(b) the nlllllber of Pakistani-owned 
banks functioning in India; ~.md 

(c) the number of accounts 
tran"L'n,'c! from Pakistan to India 
since the revival of the Banking 
agreement bet.wcf'n the two ~oun
tries? 

The Minister of Pinance (Shri C. D. 
Deshmukh): (a) and (b). Accurate 
infol'mat.ion in regard to (a) an~ (b) 
is not available but as fill' flS Govern-
ment are aware. 81 s"heduled and 
non-scheduled banks having thEir 
registered offices in In.1.ia are func-
tioning in Paki3ta.n and 29 scheduled 
and non-scheduled banks registered 
in Pakistan are operating in India at 
present. 

(c) Governm~nt have no informA-
tion in the matter. 

INCURRING OF FRE~II EXPENDlTt:RE llY 
Mn[[S'fRIES 

*151. Shl'i Shiva Rao: Will the 
Minister of l'inance be pleased to 
state: 

(a) whether the attention of Gov-
ernment has been drawn to the 
statement made by Dr. John 
Matthai on the 3rd of June, 1950; 

(b) the number of cases in "hieh 
decisions of each Ministry elf the 
Government of India, involving 
fresh expenditure, were taken in 
anticipation of the sanction of the 
Standing Finance Committee in ills 
years (i) 1948-49, (ii) 1949-50 and 
(iii) 1950-~1; 

110 

(0) the total amount of ..,..-
1rure involveci in sucla CUf!I yewt b1 
ye801'; and 

(d) the economies effected, if any. 
in the Prime Minister's per&onal 
Secretariat and the observations of 
the Economy Committee thereon? 

'!'he lDDJ8ter of l'tDance (Sbrf. O. D. 
Delhmukh):(a) Yes. 

(b) and (c).: 'A statement is placed 
on the 'fable of the House. (See 
Appendix Ill, annexure No.2). 

(d) The Economy Committee did 
not make anv recommendation for 
the reduction' of expenditure in the 
Prime Minister' s Secretariat, but 
suggested that the Secretariat should 
hava a core of permanent staff 
which should not change with the 
change in the incumbency of the 
Prime :Minister's Office. They 
had, however, no objection to the 
Prime Minister of the day hr(ving 
two or thrce post.~ where non-offi-
eials may he employed. Another 
suggestion was that the Officer on 
Hpccial Duty who was an expert 
economist should be transferred 110 
the ('abinf-'t Secretariat. Both 
th('~e sl1gge!'ltion;; were accepted and 
have already heen implemented. 

The Primc :\fini,;ter's Secretariail 
effcetf'(l ~!lVings of about. Rs. 24,000 
in 1!)-11)-;jO Ilnd B.s. 67,300 in 1950-l'i1. 
The sayings of Hi<. 67.:300 in the cur-
rent Year arc in addition to the re-
dl1cti~n in 1 hl' blldget of that Secre-
tariat hy Rs. 4!).!)()() as compared 
with the PI'l)vision for 1949-50. and 
exclllde the transfer of funds (Rs. 
73,700) on Recount of Dr. Tl'One and 
the Economic Expert's posts from 
t.he Prime Minister's Secretariat to 
the Cabinet Secretariat. 

EXPENDrrURE INOGBBl!ID BY MINIR-
TRIES WITHOUT SANO'l'ION 0" STANDIB 

FINAlTOB CoIDl1'l'TJlB 

*162. 8bri Bbiva JI.&o: Will 1De 
:\1inister of I'iBaDce be pleased to 
st&te: 
(~ whether any M.infstryor 

Miwiltrie!ll inOOlTed expenditure with-
out coming to the Standing Finance 



Written aMIDe,.. 9 ~UGU8T 1950 Written ttftmt'iJ 

Committee for Ba.netion at a.ny stage 
during the years 1948-49, 1949-50. 
1950-51; 

(b) if so, the names of the Minis-
tries, with the amounts involved in 
each case; 

(e) whether any instructions have 
been issued at any time to Minis.tries 
not to anticipa.te a decision of the 
Standing Finance Committee; 

(d) if the. answer to pa..'1i (c) above 
be in the affirmative, whether a. copy 
of thesp. instructions will be placed 
on the Table of the House; 

(e) whether the Ministry of Fina.n-
ce sanctions expenditure in anticipa-
tion of a decision of the .Standing 
Finance Committee and without the 
knowledge of the Minister of Finance; 
and 

(f) the number of occasions, if any, 
on which such sanctions have been 
accorded in eMh of the years men-
tlioned above and the grounds for 
sanction in each case? 

'1'ILe II1DJ8ter of I"blance (Shrt O. D. 
Deahmukh.): (a) No. 

(b) Does not arise. 
(c) Yes. 
(d) Copies of orders issued from 

time to Hme nre placed on the Tnble 
of the House. (See Appelldix Ill, 
GntIC:l'UTl' No. :l). 

(e) Not sinc~ February 1950. 
(f) It- would involve a dispropor-

tionate amount of time and labour to 
collect information rE'garding cnses 
in wltirh the personal orders of t.he 
Finnnre Minister wel'e not ohtninl'd. 
Sanctions in antiripnt,ion of the 
Standing Finance Committee's ap-
proval are accorded only in emergen. 
cases which do not admit of delay. 

Extor.onoN IN llUBAJlIK FoB'l', 
PA'l'IALA 

.118. ~8hr1 KanUJDaDthaip: 
8hr1 (lhUDlah: 

(a) W' the Minister of Sta_ be 
~eaaed to state what was the callse 
Of the explosion in the Muban"k Fort 
in Patialli. on the 1st May. 1D50? 

(b) What is the estim:l!.ted ~alu.e of.. 
the ammunition exploded? 

(c) What is the estimated value of 
the damage to the buildings and other 
properties? 

The lliniater of Bbme Mairs &Dd 
the Bt&tes (8a.rdat Patel): (a) The· 
enquiry made into the accident indi-
cates that it was the result ofaxplo-
sion of gun powder stored in one of' 
the rooms, possibly due to a. sbort-
circuit of defectlve temporary elec-· 
tric wiring. 

(b) Rs. 762/8/-. 
(c) The estimated value of damage 

toO Qila Mubarik is Rs. 1.77,000 and: 
privat-e moveable and immoveable 
property-Rs. 12,000. 

IMPORT DUTY ON SILK 

*154 {Bhri Banumanthaiya~ 
. Shri Channiah: 

Will the Minister of Finance be-
pleased to state what was the annual 
income from the import duty on. 
silk for the last three years? 

The Kinls~ of Finance (Shri C. D. 
Deshmukh): By silk the hon. Mem-
bers pl'l'sumably mean raw silk. The 
import duty collected on raw silk 
dlll'jug the last 3 years was: 

HH7-4A 
1948-49 
1949-50 

Rs. 59,'34,522' 
Rs. 89,'16,449 
Rs. 28,81,468 

Annual average = Rs. 59,50,813 

INVESTMENT OF FOREIGN CAFITAL IN' 
INDIA 

.165 {Bhri Kanumanthaiya: 
. Shrt Qb anD lab : 

(a) Will the Minister of ·Pinance be 
pleased to state the amount of 
capital inves,ted by each of the· 
countries of Norway, Sweden. aud 
Denmark in India prior to 1st J sauary' 
1950, and subsequent to that date?· 

(b) WhM are the other foreign 
countries which have invested capital, 
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'in India and what are the amounts 
in each case prior to 1st January 
1950 and subsequent to that date? 

The Minister otJ'inance (Sbri C. D. 
.Dehmukla): (a) 'a.nd (b). Various 
computatIOns have been made in the 
past regardiD:g the extent of foreign 
lDvestmellts In India and no reti-

-able estimates are available. The 
Reserve Bank of India hilS now con-

-dudE-cl on behalf of the Government 
()f J nclia a detailed census of India's 
Foreign Liabilities and Assets as on 

30th June 1948 and the resulu. of the 
e~quiry which ar~ expected ~ be pub-
lIshed shortly wIll show the invest-
ments from the various countries as 
on that date. On the basis of the 
information available in respect of 
remittances received from abroad for 
investmentl in India, a statement is 
placed on the Table of the House 
giving investments in business enter-
prises in India from foreign countries 
for the period July 1948 to December 
1949 and January 1950 to June 1950. 

STATEMENT 

InVl'A'mefltB in BIl8ifte88 Enterpri8es in lMi.afromforeign countries for 'he period July 1948 
eo Duember 1949 cmd JamMJf'y1950 '0 J_ 1950. 

Country 
July 1948 to 
December 1949 

Amount (in Iakhs of rupees) 

January 1950 to 
June 1950 . 

... ·nited Kingdom 

Canada 

:-. S. A. 

Rongkong 

V. N. E. S. C. O. 
·156. Sardar B. S. Man: (a) Will 

the Minister of Education be tlleased 
to state the amollnt India has ·to pay 
to U.N.E.S.C.O.? 

(b) What are the benefits whi<-h 
India receives from this body? 

The Deputy Minister of Commu-
nications (Shri Khurahed Lal): (a) 
The Go\'ernment of India pay an an-
nual contribution to the V.N.E.S.C.O. 
depending upon the total budgp.t of 
the organizlltion alJ(I the proportion 
of contribution fixed by the General 
Conference each year for India. For 
1950 Iln amount equivalent to 
$284,351'11 was paid in sterling. 
(Rs. 13,54,051-8-10). 

(b) A detailed statement! is placed 
on the Table ot the ID>use. (See 
Appendi:J: III, annezure NO.4). 

6,1I 23 

17 

1 

CHANGE OF OFTION FROM PAKISTAN 
TO INDIA. 

·157. $hri Tyagi: (a) Will the 
Minister of Home .&flairs be pleased 
to state whether those Hindus and 
Sikhs in the territory now known as 
Pakistan, who were in the service of 
the Government of India before par-
~ition, and who had opted for Pak-
Istan, bllt who, 011 account of the diai-
turbances, had to come to India. have 
b~en permitted to change their pre-
VIOUS opUon and join service in Iu-
dia? 

(b) If so, what is their Dumber? 
The JIJnlster of lImne .&flairs and 

the States (S&rdar Patel): (a)(i) Those 
who opted provisiQnally for Pakistan 
were allowed to opt finally for India 
on or befOre 15th February 1948' 
pr~etically all Hindus and Sikhs ~ 
this category have been re-insfla.ted 
in sel'\ice. 
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(~ Those who opted finally for 
:Pakistan were not allowed to change 
the ~al option but such of them. 8& 
came back AS refugees have been em-
ployed on II. temporary basis. 

(b) The infonnation is not readily 
available. 

PAY 01' TRAVANCOBE-COCHI'N 
STATIl FOBCB OI'nCBBS 

*168. Shrl .&lezander: Will the 
Minister of Defence be pleased to 
state whether it is a fact that the 
Officers of the Travancore-Cochin 
St.ate r'orce, 'DOW taken over hy the 
Government of India, did not receive 
their pay '.or months from ist April, 
1950, and If 80, what are ~he reasons 
for the same? 

The KbdIter of Defence (~ 
,.Bl1dev Slqh): Officers stationed 
within the State received their pay 
and allowances in time. Some de-
lay, howe\'er, occllrrerl in respect of 
officers who hod been transferred 
to places outside the State. The 
del,,'," WAR dlle to the Inte receipt of 
the \aRt pny certificates from the 
Accountant,Gent'rIll of the State. 

DECENNIAL CENSUS 

·16 •• Bhri S. O. ftm&Dta: (a) Will 
the ;\[inistl'r of Bome Main bl' pleas-
ed to state the arl'l\llgt!ments alrel\dy 
m:!!).. for hnhfing' fll'c,.'nninl t't'IlSIl.~ ill 
lI).jl :' 

(b) Havo date" been tixed f(>t· hold-
ing t hi,; Cl'IlSUS lind if so. what 6\'8 
they:) 

The Iliniater of Home Afra.lra and 
tile Sta_ (Sardar patel): (a) The 
followillg 1II'1'llIlgt'IIlt'llt,; hal'e so far 
been mndt' for t.ht' 19M een"us:-

(i) A l.'l'IlSUlI Commissioner, who 
will he in ('hargE" of the censlIs for 
India Imll ~t.Rt-t' Ct'n~us Superinten. 
dents who will be in charge of the 
C8J18U~ ()flt':·Rt·ion,; ill t.he various Stutes 
have bf!el. appoilltt'd. 

(ii) Thl' questionnaire for the 
Census has been finnlised. 

(ill) The printing of the enumera-
tion forms has been practically com-
pleted and they are being despatched< 
throughout the country. 

(iv) House numbering 8a8 been 
completed in many areas. 

(b) The reference date for the 
Census is she 1st March, 1951, bu. 
the actual enumerat.ion will be done 
,between the 9th February, 1951 and. 
the reference date. 

BANKS IN INDIA 

*160. Shri S. O. Samanta: Will the 
Minister of J'ina.nce be pleased t() 
\!IiIlte the number of E .. nk." that. 
closed down but subsequently receiv-
ed help and guidance from the Re-
serve Bank of India in the yeara 
1949-50 and 1950-51 up to date? 

The MiniSter Of I'ina.nce (Shr1 \l. 
D.Deshmukh): The Reserve B,ank is. 
not authorised to give any financial 
help to banks which have suspended 
payment 6nd closed down. However, 
before an order for winding up is. 
pAssed by a. Court, the Reserve Bank 
call give infonnni assistance to such 
hanks in the preparation of schemes 
of reconstruction, and such assistance 
hAS heen giwn in the case of four 
bunks, In cases where such banks go 
into Iiquidat.ion nnd the official liqui-
dn.t()r8 conCE'rned seek the Reserve 
Rnnk's Advice nnd guidance under 
direction from the appropriate Courts 
of Lnw. the Reserve Bank tenders 
11,1";(',,. flnrj !'1I<'h advice had been 
sO\l"ht :t~~,l I;iwil ill the case of 0»& 
hank. 

HOMOEOl'ATHIC SYSTEM 

·181, Shrl S. O. !amsnta: Will 
the Minister of Health be ples:1ed to 
state the decision .If the Government 
of India M regards the steps to be 
taken for the adoption and propaga-
tion of Bnd training in the Homoeo-
plithic system of treatment in India 
Il~ A. re"ult of the recommendatiolls 
of the Hornoeopathic Enquiry Com-
mittee? 

Th8 .in..... of J'iDlDoe (SlId 
O. D. DMluDukh): Government are 
still awaiting the views of some State 
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Governments on the recommendations 
made by the Homoeopathic Enquiry 
Committ.ee. A Hea.lth Ministers' 
Conferenoe wll be held in New Delhi 
from the 23rd to the 25th August, 
1950, and the Report of the Com-
mittee will be considered at that 
Conference. 

EASTERN HIGHER TECHNOLOGICAL 
INSTITUTE 

*162. Sbri Iyyunni: (a) Will the 
Minister of :Education be pleased to 
state whether the Eastern Higher 
Thc.hnologiool Institute has started 
functioning? 

(b) How much money has been 
spent 011 its establishment? 

(c) What are the subjects that are 
taught there or in which tt'aining is 
given? 

The Deputy Minister of Commu-
nications (Shri Ehurshed Lal): (a) 
and (c). The institution has not 
startec] functioning yet but prelimi-
nary wOl·k i!'l in progress and subject 
to the Professors selected from 
abroad joining at an early date, it is 
proposed to begin post-graduate 
instruction and training during the 
course of the .... ear. It would be 
possible to provide such instruction 
aud training in-

(i) Chemical Engineering, and 

(ii) ~Iechallical Engineering 
as Pl'Ort;';;~ol's ill these subjects have 
alre/!d.v joined. The other subjects in 
which iiuch training would be provid-
ed \\'ol1lel ilepe,nd UpOIl the Professors 
yet t{) joi r J. 

(II) HI'. 14,72,000 npto June, 1950. ' 

PILOT LIBRARY PROJECT 

·163. Smi IyyUDDi: (a) Will the 
M:inistet· of Education be pleased to 
state what are the terms of the agree-
ment which India has entered into 
with U.N.E.!:;.C.O. for the starting 
of the Pilot Library Project? 

The DepUty IliDilter at Oom •• 
Dic&\tOIl8 (ShII ][hlJllluMl LII).: Act-
cording to the terms of agreement with 
U.N.E.R.C.O. in connection with the 
Pilot Public Library Project, 
U.N.E.S.C.O. has to provide iJt-rvi-
ceft of a foreign Director for about 
six months and one fellowship for tb. 
training overseas of a candidate who 
will bfl employed in the Project on 
return. The total value of U.N.E.S. 
C.O. 's contribution is estimated at 
$7,600. The Government of India is 
expected to provide a, buildin~ for 
the Library centre and to bear all 
expenses in connection with the eS-
tablishment of the Pl'Olect aud ita 
operation. 

HISTORY OJ!' PHILOSOPHY 

·164. Sbri lyya11DDi: Will the 
Minister of Education be pleased to 
state whether 'the History of Philo-
sophy' has been published? 

The Deputy Minister of CommUDica-
tiona (Shri lth11!'Bhed r.I): No, Sir; 
but the typescript of the book (His-
tory of Philosophy-Eastern and 
Western) has been handed over to 
t.he Pub'lishers, and it is expected 
that the book will be available to the 
public in April 1951. 

ARBA ACQumED OUTSIDB RAMGABII 
CANTONMBNT 

~165. Slull In&Di Ram: Will the 
Minister of Defence be pleased to 
state: 

(8) the area of cultivated lands 
Required by Government outside the 
Ramgarh Cantonment under the 
Eastern Command; 

(b) the area cultivated at present; 
and 

( c) the area lying fallow? 

The KiDiater of Defence (Sard&'r 
Baldev Singh): (a) to (0). I regret; 
I am not quite clear as to the area 
which the hon. Member is referring 
to. I shall be glad to examine any 
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~~ ~108e if the hon. ..Mem~er 
"iOtthl·tpidly refer it to me Wlth 
Coml,'h!t8 d8tlails. 

TUBERCULOSIS 

*186. Shrt Lake)pmanan: Will the 
Minister of Health be pleased ttJ 
state: 

(a) whether Gover!lment have is-
.ued e. warning against the india-
oriminate use of streptomycin for 
treating tuberculol;is; if so, why; and 

(b) whether Government have re-
ceived any representation from any 
quarters regarding the ill·effects of 
this drug? 

'l'he JllDlater of Finance (Shri C. 
D. Delbmnkh): (u) Yet>. The reasons 
are given in the prE-ss communique 
issued by Government. A copy of this 
communique is plllCl-d 1)11 the Table 
of the House. 

(b) Yel.!--from the Director-Goner:!'l 
of· the World Health Organisation, 
Geneva, aud the 'l'uberculosis Associa-
tion of India. 

PRESS COMMUNIQUE DATED 
14th JU N E 1950. 

Streplomyci1l. 

With the adY('n~ of Iw-el-'tomycin in the 
field of treatment of tuLt>r"lIlosis the atten· 
tion of the public hM hpen fOCUBsed on 
this drng to a degJ't'e OUL of all proportion 
to ita value iu the '.roatment of tM disease. 
Although the t.reat'lll'nt of ('erlGin specific 
tJpea of tnberculoeia by this drug has been 
proved to be effiC3Cioua, y.-t in 80 far ~ 
the u'eatmllut of oulmon.1I·Y tuberculOSIS 
with thil druIJ is Ooncl'mcld, the typee of 
~ in whIch the drug (,lin be of USl' 
have not been clearly defined. Indiacrimi· 
uat.e and ca.rele81 118e of the drug in casea 
of tubercliloeia renders the pati8llt unamen· 
-.ble to t.reatmeot by the drug if it becomea 

.DeClIII1I1MY to repeat the treatment. at a later 
daM. Beaia_, . ill-effecta are known to 
.... 0CCWTed' to patil'nta whc are _maitiw 
to ~. cIrIIt. In ,·iew of these facta, the 
tina .... _till to he oo1ll1ideNd dangerou 

1 

and ita \lII8 should, therefore, be reltricted 
ODly to certain types of tuberculoliis and 
by thOll8 who have experience in 8electing 
.uitable patients for this treatment. 

NATIONAL HEALTH SCHEME. 

·167. Shn Lakshmana.n: Will the 
Minister of Health be pleased to 
state: 

(a) whether there is al,1' proposal 
under considerat.ion of Government 
for introducing a National Health 
Scheme in this country 011 the model 
of the British system;· and 

(b) if so, what ,,,ill be the appro-
ximate expenditure involved in the 
scheme? 

The lIIinister of ·Finance (ShIi C. 
D. Deshmukh:) (a) There is no such 
proposal under consideration. 

(h) Does not arisl:. 

CULTIVATION OF POppy IN Hnu.-
CHAL PaA.DESH AND BU,ASPUB 

·168. Dr. Parmar: (a) Will the 
Miniskr of l'inance be plellSo:)rl to 
state whether it is a fact that the 
Government have taken active steps 
to ban the culti"ation of poppy in 
Himnchal Pradesh anti Bilaspur? 

(iJ) I" it n [nct that no other cash 
crop i'i grown in those arcas? 

(c) Is it a fact that 110 means of 
transport exist in lhose areas to take 
the produce to tb<=! warkets? 

(d) Is it a fact th:lt t.he growers 
mllst sell only to Government who 
have fixed the price of opium at the 
rate of Rs. 45 per sder? 

(e) Is it Ii fact that the Govern-
ment itupply opium at the rate of Us. 
120 per seer to their licence dealers? 

'l'he Jlinister 01 J'inance (Shrl 
C. D. Deahmakh): (8) Yes; steps 
have been taken to eliminate poppy 
cultivation from Himachal Pradesh 
and Bil1l8pur. as far as possible. 
within three years. 
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(b) No. 

(c) Transport facilities are limit-
ed in these areas. 

(d) Yes, the price fixed being Rs. 
45/- per seer in Himachal Pradesh 
and Rs. 40/- in Bilaspur. 

(e) The Central Government soUp-
plies opium, not k> lioensed 
dealers, but to the State Govern-
'ments at the average cost. price of 
about Rs. 40/- per seer. The 
State Governments distribute the 
~pium t.o dealers licensed bv them 
at prices which a.re fixed by the 
Smte Governments themselves. 

SURRENDER OF CUSTOlllS RIGHTS BY 
SAURASHTRA 

*169. Dr. V. Subramaniam: (a) 
Will the Minister of I'inance be pleas-
ed to state the amount l,ayable or 
paid to the Govc1'l1ll1ent. of Saurash-
tra Union for the slu'render by them 
.of their customfl rights as per agree-
ment? 

(b) Hns the pflYInent of compensa-
tion ceased and if so, from what 
date? 

(c) What arc the Stutes to which 
sllch compensation is gi\'en and the 
fimount so paid till now for both Eea 
customs and land customs? 

The Kinister of l'inance (Shri 
,C. D. Deshmukh): (a) The amount 
paid k> the Government of Saurash-
tra Union for the period from the 
15th July 1948 to the 31st March 

.1950 is Rs. 256 '85 lakhs at the rate 
.of Rs. 150 lakhs per annum. 

(b) Yes. With effect from the 
1st Ap....>il 1950 when Federa! l"inan-
cial Integration was effected. 

(c) Among the preE'ent Stat-es of 
India it is only to Saurashtra 
Union 1ihat such compensati.on has 

!been given. 

RBI-ORGANISATION OJ' STAFF 01' Hos-
PITALS IN DBLBI 

*1'10. Dr. V. Su1Jn.mu1am: Will 
the Minister of Bea1Ul be pleased to 
state whether the re-organisation of 
the staff of the Irwin, 8.afder Jang. 
Hindurao and V."illillgdon Hospitals 
in Delhi is now complete as sanc-
tioned under the scheme of r'l-orga-
IDsation and if not, why not? 

The' Kim.ter of J'inance (Shri 
C. D. Dellhmukh): The re-organi-
sation of. the staff of the hospitals in 
question is complei).:! exoept for two 
posts which could not be filled 80 
far due to non-availr.:bilil;y of suit-
able candidates for them. Action 
is being taken to fill the posts 
temporarily. 

A. I. R. STATIONS 

*171 Giani G. S. :Musaflr: (a) \\-ill 
the Minister of Information and 
Broadcasting be pleased to state whe-
ther it is a fact that Senior Army 
OfficerI'; in Knshmil' and in the Mi,"!iR-
try of Defence have complained that 
the news and othel' programmes 
hroadcast in Hindi from the A.I.R. 
Stations are difficult to understand? 

(b) If so. what steps do Govern-
ment propose to take in the matter? 

The :Minister of State fot Infor-
mation . and Broadcasting (Sbri 
Diwakar): (a) Government have not 
received any such complaints from 
Army Officers. Ministry of 
Defence have :recently pointed out 
that A. I. R. programmes in Hindi 
are not easily under"toocl by some 
of the Armed Forces personnfll. 
This. however, ooes not apply to the 
Troops programmes . 

(b). Steps are being taken to :nake 
the language of A. I. R. b.!-oadcasts 
so as t.o he more easily understood 
by al1 classes of listen~rs. 

PROGRAlUIBI AND TRANSIIIISSIOlf 
ARTISTS 

*172. Giani G. S. J(uaJIr: (a) Will 
the Minister of I:nformaUaD ad 
BroadcaatJng be pleased to state 
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whether it is a fact that Am India 
Radio proposes to terminate the ser-
vices of a large nU1l1ber of programme 
and . transmission Artists and if 110. 
why? 

(b) What procedure is being adopt.. 
ed to terminate their serviC'!ls and 
how many omeers \\ill be thus alect-
ed? 

(c) Is it a fact that most of these 
oSlears have already worked in A.I. R. 
for long period!;? 

The JllDl.Iter 01 State for Inform ... 
tIOD ad Broadcastlq (Sbrl Dlwa-
br): It i~ presumed that the hon 
Member is referring to programme 
A8tlistants and Transmission ABBis-
tants. If so, the answerS to the 
various parts of the question are as 
follows: 

(a) Hetrenchment of some tempo-
rary l'rogramme ARRistant.s and 
Transmission Assistllnts is cOlltem-
plated as a measure of economy. 

(b) The procedure for retrench-
ment is under consideration; it, is 
not po!=8ible to state at this stage 
how many will have to be retrenchac!. 

(c) Some of the Programme 
ASRillt·ants Ilnd Trlllll'lmiRRiOIl :\ssis' 
tants have been in their posts for a 
numbf'r of years; othe.!'s have betm 
recently appoint('d. 

EIrPLoYBBS 01' MBBOBD STAT. 

*1'18. Sbrl '11. L. Dwtv8dl: (a) 
Will the Minister of Statea be pleas. 
ed to state the Government policy 
w~ regard to security of services of 
employees of werge.] stat.es, w&ere 
ser\'ict:'s wer(' ;;u:ll'allte(~d by various 
eo\·tmllnt·s? 

(b) What is th" l'enson for the gene· 
ral rt>trenOhllltlllts in thu merged 
states iITespf'efh'e of IE'ngtb of ser· 
vice? 

(0) What is the l','SSOU for not 
declaring pensions or grat,uities or 
oompensation, et.c., before the tc·rmi-
nation of the serviees of employees 
in the me.rged .1.atfls? 

'file ...,.. of Bome AI!IIm IDd 
uae .ta .. (Iardar htel): (a) Mod 
of the Merger Agreements guarantee 

either the continuance in service of 
the permanent members of the-
Public Services of the merged States 
on conditions not less advantageous. 
than those on which they were serv-
ing before or the payment of reason-
able compensation. 

The policy of the Government of' 
India is to ensure that these-
guarantees are honoured. 

(b) We are not aware of any 
general retrenchment affecting the 
personnel of the services of ~ t.e 
merged States. It is inevitable. 
however, that when a number or 
administrative units are merged with 
another unit, some service personnel". 
should be found surplus. 

(c) Having regard to the diversity 
of rules and regulations in different 
merged States, on the basis of which 
pensions, gratuities, compensation 
etc. have to be paid to the surplus. 
personnel, some delay is unavoidable. 

LoANS TO STUDBNTS IN U. S. A. 

·174. Dr. R. S. Singh: will the 
Mini!'lter of Education be pleased to 
state: 

(a) whethE'r funds have been 
placed with the Embnssy (If India at 
Washington to be spent at the· 
Ambassador's di\;cretion for giving 
financial assistance to d(:'serving pri-
vate students who have been adver-
sely affected hy th~ d.;vr.luation of 
the rupee; 

(b) if so, what was the tot"l 
amount of that fund for the year 
1949-1950, and what is the amount 
for the current financial y"ar; 

(c) the 1,:lmber of privat03 students 
in the U.S.A. who have heen given 
loans out of this fund; and 

(d) the tota~ alllollot of loans given 
to those stud~nts? 

Th.e Deputy Minister of OommUJd-
catlons (Sbrl Durshed Lal): (a) and 
(b). Yes. A provision of Ri'. 
1.00,000 for each of the financial' 
veal"'1 1049-50 and 1950 .. '>1 was made· 
for giving financial a~istance in the 
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form of loans to su('h private stu-
• dents. This provision is not placed 

a.t the disposal of the Embassv but 
loans are sanctioned bv Government 
on the recommendatio~s of the' In-
dian Ambassador oj; Wac;hington. 
The Ambassndor is, however, provi-
ded separately with small funds to 
meet cases of emergency. 

(c) These loans have so far been 
sanctioned in favour of 15 students. 

(d) The alllount 80 far sanctioned 
is Rs. 32,000 out of which Rfl. 13,500 
have already been disbursed. 

EXCAVATION OF RUINS AT RAJGJR AND 
HASTINAPUR 

·175. Dr. R. S. SiDgb: Will the 
Minister of Education be pleased to 
state: 

(0) whether any amount has been 
sanctioned for the excavation of the 
anCient I'uins at Hajgir and Hastina-
pur; and 

(b) if so, when is the exct\vation 
work going to he undertaken? 

The Deputy )[inister of Oommuni-
cations (Shri Xhurshed Lal): (a) and 
(b). .No amount hus been specittcally 
sanctioned for the excavation~ at 
Rajgir and Hastinapur in the current 
year's budget of the Archaeological 
Department, but they have both been 
inclndpd in the excavation pro-
grammt! of the Archaeological De-
partment dlll·jng thl' next five years. 

TAXATION 

*176. Shri Satish Chandra: Will 
the Milliswr of l'inance be pleased to 
state the tot31 per capita incidence of 
taxation, including the Central, 
State and Local taxes? 

'!'be Jlin.i8ter 01 I'inance (Shrl 
O. D. Deshmukb): The pe1' oapita 
incidence of taxation, taking Central 
and States taxes together, on the 

basis of the budget for the current 
year is Rs. 17. Information is nol. 
readily available about taxes levied by-
local authorities. 

SOIENTIFIC RESEARCH 

·171. Shri ·Sati&h Chandra: Will 
the Minister of Defence be pleased b 
stat-e the p.!·ogress made so far in 
establishing the organiza.tion for--
scientific research on problems of~ 
defence? 

The KiniBter of Defence (8ardal'"" 
Baldev Singh): A number of scientists. 
Dave been recruited who are famili-
arising themselves with the scientitio, 
problems of the defence services u'ld 
also with the work done in oth(t 
countries 011 these problems. A 
portion of the National Physical 
Laboratory has been made a.vailable· 
where some of the scientists have-
already started working on some· 
specific problems. Steps have heen 
taken to build up a good scientific· 
library and to provide the necessary 
equipment required for researoh. It 
would, howe"er, be unrealiatip to-
expect spectacular results boon. 

INCOME-TAX DEPARTMBNT 01' 
TRAVANCORB-COOHIN 

*178. 8hri .Alu:ander: Will the 
l\Jinistn of Finance be pleased to-
state wheLIll'r iL :!'l thl' policy of this 
UOVel"J1l1lellt. to rl'vi"" thH f;a:ar.v of 
the sluff of 11,COIlW·LtiX Deplut;llInnt. 
of Travancore-Cochin taken over 
with the financilll integ.ration of the 
state, so as to bring it on a par with 
that of the officers· of that Departmem 
elsewhere in t.he Union? 

The Kinister of I'Inance (8hrl 
O. D. Deahmukh): Yes. The hO,l. 
Member's attention is invited to the· 
Press Note issued by the Finance-
Ministry on the 21st March 1950, a. 
copy of which is laid on the Table •.. 
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PRESS NOTE DA'l'ED 21-3-50 
- Oentra/. Scale of Pay fOT ~iate tServant,l 

The Government of Ind1& have been 
,.living a great deal of thougilt to an im-
portant problem :maing out of the taking 
-over of Central subjects in the former 
Indian States and Unions viz_I that of 
&8Bim:lating the employees in t.heee depart-
menta to the Cent.ral scales of pay. The 
personnel in these sel'vices are at present 
Cln varyiDg rates of ,.IIoY, 1Il0stly fixed with 
refereaC8 to local conditions, and their 

-duties and responsibilities differ \\ idely 
.from those in the corresponding depart-
.menta now at the Centre. The departments 
and services will therefore have to be re-
-organised and the persona fitted into the 
appropriate grades in the various Central 
aervices, having regard to all relevant co-
aiderationB. 

Government are setting up the necessary 
machinery to carry out this work 80 that 
the reorganisation could be completed as 
-early aa possible and the persolls brought 
..on to the Central s('a1e8 of pay and allow-
.anees in their new positions. It is ex-
pected that this wiU Poot ta::e 1II0re than a 
78ar. 

The position in regard to the employees 
··of Railway administl'ations in the States 
.ia somewhat different fl"OO1 that of em· 
1>loy88s in other services. Most of the 
State Governments have in the I,ast regulat· 

· .. d the pay &lid alluwan('es of their Railway 
_ploy_ in the light of the sanctioned 
aeales for similar staff on Railways worl;.ed 
by the Central Government, lDbtead of 
with reference to the rat.es of pay sanction· 
ed for ataff in other Departments of the 
respective State GoYernments. In fact, 
some of the Railwa;V sy~tem8 have already 
introduced the full Central Government pay 
Bcales while in others a substantial advance 
baa already been luade in that direction or 

. &8IIur&llcea to that effect have been giYen. 
The caae of the Railway el"pluyeea in the 
former Indi&ll States will ha,·e to be· ex· 

._ined and dealt ,,-ith BE'parat(;\y and this 
matter is engaging Lhe attention of Gov· 

·erriJnent. 

TRIBAL PEOPLE IN ASSAM 

·179. Bhrl Buragoh&in: Will the 
Minister of Education be pleased to 
stnte: 

(a) the I)ames of the Tribes in the 
"'Tribal Areas of Assam amoDg" whom 
anthropo'ogical in,·estigationtl have 
been ~jed out during the yeara 
..194849 and 1949-50; and 

(b) whether Government 
sponsored any scheme to 
workers for social welfare 
among these Tribal people? 

have 
train • 
work 

The Deputy KinisteJ· of OommUDi-
cations (8hri Kburshed Lal): (8) and 
(b) . A statemp.nt is placed on the 
Table of the House_ 

ST ATEMK:"T 

The Tribal l,cople in Assam. 

During the years 1948·49 
ant.hrop~logical investigMiona 
out. among the thl'ee iroups 
Tribe. of Assam. 

and 1949·50 
"ere carried 
of the .Abor 

(i) Padam Abor8 of the lower as well as 
of the higher regions • 

(ii) Paltj·minyong A (;of8 ill the lower 
region in the Balek groups of .;;·mages. 

(iii) Pangi AboT8 of Jel'o and 
and the Minyong A')Qrs of the 
regiona • 

Subum 
higher 

.At the instance of the Go,-emment of 
.Assam a special ('",)urss of .training for 
Political and Assistant. Poht!cal Officers 
appointed to work among the primitive 
tribes in the Excluded Areas of Assam W88 
arranged in consultation with the State 
officials but the ~raining of these officers 
which ~as to commence :luring the winter 
of 1949 had to be postponed then owing to 
the tragic death of .Mr. Campbell as a 
result of landslide in the llisbmi Hills. 
Details of the course of tnining of a 
superior claaa of wOl·kel·S for social welfare 
work among tribal pe.>ple generally are 
under examination in the Department of 
Anthropology. 

COMMUNITY STUDIES 

*lSO. 8hrl Buracoha.in; Will the 
Minister of Education be pleased to 
state: 

(a) what steps a.re being taken by 
Government for the carrying out of 
the UNESCO project on Communit., 
Studies in India; and 
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(b) the amount of contribution, if 
any, received by Government from 
the UNESCO funds for this work? 

The Deputy Minister of Communi-
cations (Shri Khul'shed Lal): (8) 
There is no project of VNESCO on 
Community Studies in India. The 
Government of India have, hO'.:vpver, 
undertaken a studv of the problems 
of aroup tensions tn India. in co-ope-
rat~n with Indian Universities and 
ior this t.he UNESCO have appninted 
Professor Gardner Murphy of New 
York to MJ; i!.S C")TliJ~lltant to the 
Government of Tndin for n period of 
six months. A. detailed statement it! 
placeu on the Table of the House. 

(b) rNESCO hns placed a 
sum of $20,000 at the disposal of 
Dr. Murphy in connection with "he 
project. 

STATE~m~T 

Study of the Problt;lIIS of (;lfJIlP 'l'en-
siolls in f "'lia. 

Due to the pn:8cnce of a "ariety of ten-
sions in the country the Goyernmen~ of 
India decided to mdertai,c a study of the 
problem of th~ grou!? Tensil)ns-r~Jigious, 
provincial, Lmgub~lC and Racla!-that 
poison the relatIOns between the different 
communities. The Vice·Chancellors of 
various Universities were requested to under-
take confidentially a theoretical study of 
the problem so that with the help of that 
study methods of 01'a,licaling them from 
our· national life may be evolved. 

The Unesco, at its Second Se~sion ~f 
General Conference also included. ~ t~elr 
Programme th~ Pl'?ject of. "Enqumes mto 
Tensions affectmg mternaLlo.nal unde~sland
ing". With a view to helplllg the G~vern
ment of InQ.ia in the con<iuct of thIB en-
quiry, the Unesco appointe? Dr. Gardner 
Murphy of City College, New York .as .11. 
Consultant to the Governmcnt of India m 
connection with their l'roject. Dr. Murphy 
is expected to arri \"e in India (,n the 5~h 
August, 1950 and will be h'lre about SIX 
months. A SUlll of 20,000 dollers has been 
placed at his disposal by Fnesco as. a co~
tract money for this period; D.u~ng h18 
stay in India Dr. Murpby Wlll y18lt a 'ew 
URiversity centres ... he~ he Will .help !Il 
organizing research pro1ects and WIll t.ram 

senior Indian students or worken for re-
search on tensions. 

RE-ORGANISATION OF GAUHATI RADIO-
. STATION 

* 181. Shr'l Buragohain: Will the. 
Minister of Information and Broad-
casting be preased to state whether 
there is any scheme for the re-orga-
nisation of the Gauhati Station of the· 
All India Radio '! 

The Minister of State for Imbrma-
tion and BroadcasMng (Shrt Diwakar):-
No re-organization scheme as such, 
with regard to the ShiIlong/Gauhati 
Station is under contemplation. 

It is, however, proposed to replace 
the existing 1 KW transmitter i\t 
Gauhati by a 10 KW medium-wa.ve· 
transmitter within the current finan-
cial year. 

PERSONS ARRESTED AND DETAINED-. 
UNDER PREVENTIVE DETENTION ACT 

(1950) 

*182. Shri J. N. Haza.rika: (8) 
Will the Minister of Home Aflairs be 
pleased to state what is the total 
number of persons who have been 
a!Tested and detained under the 
Pre venti ve Detention Act (1950)? 

(b) How many of them are alleged 
to have been Communists? 

(c) How many of them have been 
released [ISo a result of the decision 
of the Supreme Court and the High 
Courts? 

The Minister of Home .Affairs and 
the States (Sardar Patel): (a) to (c).' 
Information is being collected alld 
will be laid on the Table of the 
House in due course. 

ASSAl.LT BY MILITARY PlmSONNBr.. 

183. Shri Kamath: Will the 
Minister of Defence be pleased to 
refer to the Answer given to my Star-
reJ Question No. 1182 asked on the· 
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29th March 1950 regarding the as-
sault by Military Personnel in J Ub-
bulpore and state the result of the 
enquiry? 

The JIIDiIter or Defence (SardIr 
Baldev Singh): The Court of Inquiry 
was of the opinion that the incident 
did not call for any disciplinary action 
against the personnel involved. 

-COLOURS A~n DYES IN FOODSTUFFS 

~184. Shrt Sanjivayya: Will the 
Minister of Health be pleased in 
state: 

(a) whet,her GOH'nnnent have 
made anv effort to find nut whether 
it is inju"rious to the health of the 
people if colours an,1 dyes are used 
in food-stuffs; and 

(0) if c'i.>, wh:\t is thp. re~\Ilt? 

The Minister of FinaJlce (Shri 
,0. D. Deshmukh): (:I) :llld (h). lh~ 
Govemrnent of In(iia lire fully alivp 
to the dllllgO'r nri!<illg out of t.h., \lSI' in 
food.i'\tllfT,; "I' i 1I1lrganic piglllt'nts and 
orgallic eOIJI[JolI"'f,; \,hieh :lI'e of a 
poisonolls nature. TIlt' Stnte Gov-
ernments ha\·e heC'll ein"lll;llefi from 
time to tillIe in I"l'gard to known 
harmful colour" alld· the :lceeptance 
of the rq,(ul:itioll" in thi" regard 
at\opt(,d ill tIll' l'thr Prade"h hay] 
tW1'1l 1'l'('Olnlll<'IH!l'd" 

SlIl·1i klln\\"Il't1~t' :\" i,; IHailnhle from 
"-,st>lIl'l,h ill fnl"l,ign ('ol1lltril'<; hns [llsf) 
heen ll1adl~ available. 

III 'lurch of thi~ .... l'ar ;\ joint meet-
ing of the Teehnic'nl COlnlllit-tee" eO\1-
oern!'d of the Food and Health ~iinis, 
tries was held. Thev have made 
certain recormnendatio;lS which have 
not vet been formallv reCleived but 
whieh nrc being studie·d a,nd a further 
directive on the basis of these will 
sborth be issued to the State Gov· 
ernments. 

A detailed statement is laid on ":-he 
~ of the House. (See Appeft.4Wc 
Ill. _n8Z1lT8 NO.5.) 

HnUAN 8oB:OLARSRIPS 

*185. Sbri D. Sanji_yy&: Will the 
Minister of Education be pleased 
to state why the amount of 
Scholarship given to each Ranjan 
student is reduced tluring th~ year 
1949-50? 

The Deputy Minister of Com~llni
cations (Shri Khul'shed Lal): Presum-
ably the hon. Member is referring to 
20 per cent. cut made provisionally 
in the value of each scholarship 
<;anc:tioned for 1949-50. This cut 
was restored when second half yearly 
instalments of Scholarships were 
paid to the scholars concerned. 

DISPL!\CED PERSOXS IN GANDHIDHAN, 
CUTCH 

*186. Prof. X. T. Shah: (n) Will 
the Minister of States be pleased to 
inform the House wh.:ther ~u;v corn· 
plr,ints have been ree<.': .. (!,1 in "1,.,g:lTd 
to the hehavioUl' of the displaced 
I)t'r"on~ seWed in the Gandhidhan 
ill ('lItch t.()\\-artl;; the local popula-
tion and workers? 

(h) Whht steps h:wi) beEn taken 
to deal wit,h them ~J 

(c) Are any of I IF' }oc;1\ otll"i>lls. 
or melllbers of th ~ 10c'.l1 :\(l\"i~f)ry 
Council, u"Ssociatt'd ;\s Dirt'ct-ors, 
Sharl'holtlt:rs. or othenvise, with the 
Pl"OlI1ot,prs of this Gandhidhan in 
ClItch? 

The Minister of Home Affairs and 
the States (Sardar Patel): (a) ~o. 

(:)) Does not arise. 

(c) I am making enquiries and shall 
c'olllTl1unieate the re<;ult to the hon. 
:\Iember. 

IMPBRIAL BANK OF INDIA 

*181. Prof. K. T. Shall: Will the 
Minister of Pinance be pleased to 
.tate whether Government! have 
decided to acq,-\i!'.) till' Imperit'l 
Bank of India as Was prf})nis(".1 at 
th" .. time of the nativ· ... hl':llic. • ,·f tbe 
Reserve BUlk of India in 19481 
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2Ia8 JliDilter 81 ftlaaoe (8hrl 
O. D. DealamWdl): I would refer the 
hon. Member to the reply given by 
my predecessor to Shri M. Anantha-
8ayanam Ayyangar on the 15t 
Februa.ry, 1949. 

ALLOWANCES TO MA.HARA.JA OF 
JODHPUR FOR HIS DAUGHTER'S 

MARRIAGB 

*188·A. Sardar B. S. Man: (a) Will 
the ~Iillister of States be pleasEld to 
state whether any sum was given to 
the Maharaja of Jodhpur, besides 
the usual allowances given to the 
Princes, for the marriage of his dau-
ghter and jf so. what was the 
amount? 

(b) Is thel'e any fixed !:Icale on 
which sllch amounts are granted? 

The Minister of Home Aft&ira and 
the States (Sardar Patel): (a) The 
answer to the fit'st part ~s in the 
negative; the second pfiI·t does !lot 
arise. 

.(b) ~o. 

HAKIMS IN BHOPAL 

19. Thakur Lalsingh: Will the 
Minister of Health be plewwd to 
state: 

(a) whether Government lire aware 
that t.here i~ a large number of un· 
qualified Hakims in the employ o~ 
Bhopal administration; and 

(b) if so, what steps do Govern-
ment propose to take in the matter? 

·The Minister of Finance (SJui 
O. D. D.eshmukh): (a) It is 'Jnder-
stood that most of the Hakimll em-
plo;yed under the Bhopal adminis-
tration possess qualifications that 
were recognised by the state adminis-
tration. 

(b) Does not arise. 

PRE-FABRICATED HOUSES 

20. Dr. Deahmukh: (a) Will the 
Minister of Health be pleased to IItate 
the period of t.ime that will be ~equir
~d for the prefabricated houses being 
made available to the public? 

(b) When will ~e meaufaet\l1'e of 
these houses commence? 

(c) What will be the rate of pro--
ducilion per month ? 

ft. IIiDister of I'iDance ( SIlr1 
O. D. Deabmukh): (a) Houses are ex-
pected to be ready by the end of 
August 1950. But Government re-
quirements will first have to be met 
and it will therefore prObably be some 
weeks before houses will be available 
for sale to the public. 

('b) Casting of panels is already 
taking place; complete houses are 
expect.ed to be produced from the end 
of this month. 

(c) 400 houses per month when 
the Ffwtory gets into full production. 

GOVERNMENT SERVANTS' CONDUCT 
RULES 

21. Lala Raj Kanwar: Will thE!' 
Minister of Home Affairs be pleased 
to state whether the Government 
Servants' Conduct Rules which were 
in force prior to 15th August. 1947 
are still in force in their .entirety;) 

The Minister of Home AffairB and 
the States (Sardar patel): Yes. 

PRISONERS AID SOCIETIES 

22. Lala Raj Kanwar: Will the 
Minister of Home Aftairs be pleased 

to state: 
(a) the names of States and the 

Centrally Administered Areas in which 
Prisoners Aid Societies are fUOlltio.l-
ing; and 

(b) whether any financial assia-
tance is given to such bodies by 
Goverement? 

'!'he KiDister of Home Afflirl and 
the States (Sardar Patel): (a) and 
(b). Enquiries are ·being made and 
the information will be laid on the 
Table of the House after it ia com-
plete. 
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AMBASSADOR IN bE1.AND 

18 {Ihri llanumantha.iya: 
• Sbri Ohann1ah: 

Will the Minister of l'Inance be 
pl~8ed to state whether it is a fact 
that the Standing Fina.nce Com-
mittee decided that no ~xpenditure 
other than the travelling expellses of 
the Indian High Commissioner in 
U.K. should be incurred in connec-
tion with his 'appointment ns our 
Ambassador in Ireland? 

'l'be ltinJater or J'inance (Shn 
O. D. Deshmukh): Yes. 

HISTORY OJ' THE FREEDOM MOVE-
MDT 

24. Shri Iyyunnt: Will the Minis-
ter of Education be pleased to state 
how fnr the work of the Committee 
for collecting materials for writilJg a. 
book on t.he hi~tnr.v of the frl'edom 
movement in India. has progressed? 

ft.e Deputy JI1D.1ster of OommUDi-
catiOll8 (Shn lthunhed LaI): Replies 
of the State Governments, Indian, 
Universities and the Indian Missions' 
abroad who were addressed on the 
subject in March last are being receiv-
ed and the material furnished for 
writing the history will be placed be-
fore the Editorial Board as soon as 
such a Board has been formed. 

STUDENTS ADVISORY ORGANISATIONS: 

25. Shri Iyyunni: Will the Minis-
ter of Education be pleased to state 
the names and the location of the 23-
students advisory organisations refpr-
red to in Pamphlet No. 71 issued by 
the Ministry of Education? 

The Deputy ltinister of Communi-
cations (Shri lthurshed Lal): A state-
ment is placed on the Table- of the 
House. See Appendiz III, Ilnlle:rUT8: 
No.6. 
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PARLIAMENT OF INDIA
Tlium]a]j ,  Srd Aufjiist,  1950.

The Hoimc r,irt at a Quarter to 
Eleven of the Clock

[M r. Spkakeii in the Chair]

q u p : s t i o n s  a n d  a n s w e r s

{See Part I)

11-45 A.M .

PA P E R S LAID  ON THE TABLE

A m e n d m e n t s  t o  F e d e r a l  P u b l i c  
S e r v i c e  C om jm ission  ( C o n s u l t a t i o n  
B T  t h e  G o v e r n o r  G e n e r a l )  R e 
g u l a t i o n s  AND U n i o n  P u b l i c  Seb- 
viC B  C o m m iss io n  ( C o n s u l t a t i o n )  

R e g u l a t i o n s .

The Minister of Home Affairs and 
the States (Sardar Patel) : 1 beg to
lay on the Table a copy o f each o f  the 
following papers :

(i) Notification making certain am
endments in the Schedule to the 
Federal Public Service Commis
sion (Consultation by the Gover
nor-General) Regulations in ac
cordance with clause (5) o f ar
ticle 320 o f  the Constitution ;
(ii) Notification making certain 
amendments in the Federal Pub
lic Service Commission (Consul
tation by the Governor-(^neral) 
Regulations, in accordance with 
clause (5) o f  article 320 o f the 
Constitution; and
(in) Notification making certain 
amendments in the Union Public

Service Commission (Consulta
tion) Regulations, in accordance 
with clause (5) o f article 320 o f  the 
Constitution. [Placed in Library, 
See No. P— 102/50.]

R e v i s e d  R e g u l a t i o n  54 o f  Gbnb- 
r a l  R e g u l a t i o n s  o f  t h e  I n d u s t m a i . 
F i n a n c e  C o r p o r a t i o n  o f  I n d i a .

The Minister of Finance (Shri C. D. 
Deshmukh) : I beg to lay on the Table 
a copy o f  the Revised Regulation 54 
o f  the General Regulations o f  the In 
dustrial Finance Corporation o f  In
dia in accordance with sub-section (3) 
o f  section 43 o f the Industrial Finance 
Corporation Act, 1948. [Plaoed in 
Library. See No. P-103/50]

C e n t r a l  E x c i s e s  a n d  S a l t  N o t i 
f i c a t i o n s .

Shri C. D. Deshmnkh : I  beg to
lay on the Table a copy o f  each 
o f  the following notifications in 
accordance with Section 38 o f  the 
Central Excises and Salt Act, 1944 :

(1) Central Excises Notification 
No. 8, dated the 1st April, 1950,
(2) Central Excises Notification 
No. 12 dated the 27th May.
1950,

(3) Salt Notification No. 17 
dated the 8th July, 1950, and.

(4) Central Excises Notification 
No. 18, dated the 8th July, 1950. 
[Placed in Library. See No.
P -104/50].
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IfemoH re : KOREAN SITUATION

fbe Frime Minister and Minister of 
Xitamal Aflaiis ( Shri Jawaharlal

M m )  : I  beg to move :
“  That this House approves the 

policy o f  the (Jovemment o f  India 
in regard to  the Korean situation as 
s ta t ^  in the announcement, dated 
the _2jHh June, 1950, and the action 
takeT^CSrSafter

During the last two days we have been 
disimssing very important problems 
•fieotinffour country, domestic prob
lems, o f  the utmost importance, prob
lems, concerning our economic situation, 
the food problem etc. Obviously, th»*y 
are o f  primary importance to us and 
we stand or fall in the measure that we 
•olve them. Nevertheless, problems 
external to India are not only o f great 
importance and concern, but o f  addi
tional importance, for what happens 
elsewhere might havo a  powerful effect 
on the internal problems that we have 
to  face. I f  there is a war in the w orld 
our ('cononiy will be affected tre. 
mendously. Our food problem will 
assume a new’ shnj^e. So that, these 
external problcnifi have a i^ s n in o d  a  
very special importance for us from 
every point o f view.

W o talk o f the Korean sitiintion. 
W e know that some kind o f a war 
on a relatively small scale is being 
carried on in that fur-east( rn country. 
Most o f us sympathise with the pi oplo 
who are suffering there. Terliaps, 
many o f us do not know very much 
about Korea. When we think o f this 
Btrugglo, we do not think ot Korea so 
much as o f the giant shallow s that fall 
over that unfortunate huvl. We think 
o f  the possibilities o f a world con
flict and o f the eonscc^uences that 
may ensu#' from it. As we face the 
world situation today, it looks as 
though the fate o f the world seems to 
hang in regard to war and peace by a 
thin thread which might be cut down 
by a sword or blown off by a gun. W e 
do not know what will happen in the 
fatuie. Most of us do not wai t the 
war in Korea to extend. Few per- 
b m  have a fall reaJiesticD of the pos- 
tM e  ooDsequetuM of snrh a wcrM

conflict. I  think it may weU be 'sa id  
that whatever might be the other conse
quences, it is certain that after a world 
conflict o f  this kind, the world as we 
know it today will cease to  be. Some
thing else wiU emerge out o f  it, some
thing different and those who sur
vive that conflict, therefore, will live 
in a world probably the same but es
sentially different in very important 
matters not only because o f  the des
truction involved in such a war on a 
vast scale, but rather on account o f  the 
bitterness and extreme violence and 
hatred which such a war will generate* 
Whatever progeny there may o f  the 
hatred, bitterness and violence o f this 
type, that progeny can never be 
good.

So, the fate o f our generation hangs 
by this little thread. Therefore, some 
o f us feel that every •conceivable and 
possible effort should be made to pre
vent that. I do submit that there is 
nothing wTOng in that feeling. A t a 
moment o f this kind it is very dan- 
oerous for any person in a respon
sible position in any country to allow 
himself to be carried away by passion 
and to judge things merely in anger 
and hatred. Thus he will not serve his 
country or the world. I say so with 
all humility, because I  am m yself 
often carried away by anger and pas
sion, although I try to restrain m y
self. But I do feel at the present 
moment that I would be completely 
unworthy o f niy position, if  I allow^ed 
myself in this context o f world events 
to suffer my judgment to be perverted 
by passion or by anger and, therefore, 
become unbalanced. Whether I 
succeed or not— I do not know—  
I will at least make every effort to that 
end.

W e have a tremendous responsibilitv . 
Not that In ^ a , as she is constituted 
today, can play or does play a very im
portant part in world affairs. Those 
countries which have big battalions 
or economic and money powers play 
a big part. W e have neiAer big bat
talions nor money power. So we d o  
not play any big part and we do not 
claim to play any big pa ii. B ut
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whether we play a big part or a small 
part, inevitably we have to play a part 
and in that totality o f  circumstances 
that arise even that little part may 
count, and I  believe it does count. 
Therefore, it becomes important for us 
what we do in these circumstances. 
T o some extent our relations with some 
o f  our neighbouring countries o f  Asia 
are close. They are situated as we 
are, and we take counsel together, and, 
therefore, the part taken by  us and the 
action we indulge in has a certain wider 
significance also.

Before I  deal with this more fully 
I should like to give the House a few 
facts about Korea. Here is a country 
which through over two thousand 
years o f  recorded history built up a 
homogeneous nation with a common 
national character, cultural heritage, 
language and way o f  life. Korea 
stands between Japan and China. 
Y et, it is completely distinct— it is 
influenced by both or it has influence 
on the other countries too— but it is 
completely distinct from the two and 
has had a strong national feeling all 
the time. After the Russo-Japanese 
war, which ended with the Treaty o f 
Portsmouth in 1905, Korea became a 
Protectorate o f Japan. Five years 
later, in 1910, Japan annexed Korea.
It  put an end to the Protectorate 
and annexed it, and Korea became 
a full part o f  the Japanese Em
pire. Therefore, from 1905 on-wards 
till 1945, that is, till the end o f  the 
last W orld War, Korea was under 
Japanese administration. During 
this entire period there was a move
ment for independence in Korea— a 
strong movement. There were 
violent insurrections in Korea, on a big 
scale occasionally. It was more 
especially round about that year when 
we in this country started under Ma
hatma Gandhi’s leadership a peaceful 
movement o f  revolt, about that time 
in Korea also something in the nature 
of a peaceful non-cooperation m ove
ment started and functioned against 
Japane^ occupation. It  failed.
It was different in a sense, of course. 
And the Koreans suffered greatlf̂ . 
So, during all these forty years the 
people of Korea, or many of them, havo

endeavoured and tried to free them
selves. Many o f  them became exiles^ 
Many 6 f them during the last W orld 
W ar fought against Japan, in Chinese 
Armies and so on and so forth. So 
round about 1945— I  think it was in 
August and September— when the ar* 
mies o f  the Allies, the United States 
and the Russian Armies, entered Ko. 
rea at different ends both o f  those 
Armies were greeted with great joy 
by the Koreans as Armies o f  liberation. 
The Koreans came up with their 
flags, in the case o f  the United States 
armies the United States flag and in the 
case o f the Soviet Armies the Soviet 
flag, because they regarded them as 
hberators and hoped that their dream 
o f  freedom would be realized soon* 
Very soon the enthusiasm o f  the 
Koreans waned because they saw that 
the type o f liberation that they had 
expected did not come.

I  might go back and say something 
that had happened in war-time. In  
December, 1943, a Conference was 
held at Cairo where the leaders o f the 
United States, the United Kingdom 
and China declared that in due course 
Korea was to bccome free and in
dependent. On July 26, 1945, this 

decision was confirmed at
12 N o o n  the Potsdam Conference 

and subscribed to by the 
Soviet Union. I>i-er, afte- the Ameri
can and the Soviet Armies entered Korea 
some kind o f an arrangement had to be 
made to prevent them from overlap
ping, and thus Korea was divided ar
tificially by the 38th Parallel for en
tirely military purposes. In 1946 
a Joint Commisson was put up— the 
United State-Soviet Commission—  
to form a provisional government for 
the whole o f  Korea. This Commis
sion broke down. It made various 
attempts to solve the problem jointly, 
but it did not succeed and it broke 
down. Then in 1947 the General 
Assembly o f  the United Nations es
tablished a U. N. Commission on 
Korea to assist in the estabhshment of 
a unified independent G ovem m ett 
of Korea. The Soviet Union voted 
against this Resolution and subse
quently did not oo-opmte with that 
Commission, because, in fact, I rem-
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{Shri Jawaharlal Nehru] 
amber one o f  the members chosen on 
that Commission was from the Ukraine 
*nd he did not agree to join it, and 
never actuaUy joined it.

I  might mention, that one o f  the 
sponsors o f  this Resolution on Korea 
in  the United Nations at that time in
1947 was India. Later, when the Com
mission was being set up there, I  might 
inform the House, we were not an
xious to serve on it, simply because o f 
our desire not to interfere too much in 
other countries* affairs. W e are in
terested, we cannot help it. But we 
do not wish to interfere too much. 
W e have got enough on our own hands. 
But when wo said that at Lake Suc
cess, wo were told “  Your represen‘- 
iative was one o f the sponsors o f  this 
Resolution, so you must undertake 
this responsibility So one o f  our 
repres ^ntatives was put on the K o 
rean Commission, ami a little later 
that Commifwion chose him as its
Chairman, so that for many 
months the Korean Commission had 
an Indian for its (.Chairman. Perhaps 
hon. Members know that he is at the 
present moment our Fore ign Secre
tary hero. Wĉ  have had the advan
tage during all these days o f his inti
mate p(?rs<mal knowledge o f the K o 
rean situation which he acquired in 
Korea as Chairman o f this Commis
sion.

So, this Commission assc^mbled in 
January, 194S, under India’s chair
manship at SiKjul. They tried to get 
in touch with North Korea, that is, on 
the other side o f  the 38th Parallel. 
But the Nortli Korean Government 
did not encourage them, in fact it 
did not allow them. Meanwliile, the 
two Governments on either side o f the 
38th Parllel had, i f  1 may say so, soli
dified, and both were more or less mili
tary governments. In May. 1948, 
electioi\s wen  ̂ held iii South Korea un
der tho auspices o f this U. N. Cominis- 
flion. As a result o f t hese elections the 
Kopublic o f Korea w.vs pn)claimed. 
The Republic o f Korea proclai-
mt*d in South Korea because the North 
did not join.

O f course the electors vut>ed in South 
X oi'ea and that Government repre

sented South Korea only. As a mat
ter o f  fact the Northern Government 
too claimed to  represent the whole o f  
Korea and so there were two Grovem- 
ments o f  South Korea and North K o 
rea each claiming some kind o f  m ys
tical domain over the other.

Shri Tyagi (Uttar Pradesh): Was a 
North Korea Government duly elected 
as the South Government was elec
ted ?

Shri Jawaharlal Nehru : I  cannot 
say what process o f  election took place 
there, because we have not got enough 
facts about it  ; some kind o f  choice 
was exercised and I really cannot say 
how it took place but it came into exis
tence as it is called the People’s R e
public o f  North Korea. The United 
Nations Greneral Assembly recogni
zed the Government in South Korea 
as the only laAvful Government o f  
Korea. India declined to recognize 
either Government officially. I might 
say that we felt that this division bet
ween North and South Korea could 
not last. It was artificial and the less 
we confirmed the division the better. 
Although as a matter o f  fact our rep
resentative was still functioning in 
the United Nations Commission on 
K orea...........

Prof. Banga (Madras) : Did we 
abstain from voting in the United 
Nations when the Southern Govem>- 
ment was recognised ?

Shri Jawaharlal Nehra : I  am sorry
I do not rt member cxactly what 
we did, but I imagine we must have 
done so. In April 1950, this year, 
elections were held in South Korea 
again. President Syngman Rhec was 
defeated in these elections. In May 
the North Korean Government at
tempted to send a party to South K o 
rea to explore possibilities o f  unifica
tion, but that did not lead to any
thing. In fact, these men were arres
ted by the South Korean Government 
at the border. On June 25, North 
Korean troops marched into South 
Korea.

Now, so far as we know, condition 
in neither North nor South Korea du
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ring this period had been very praise
worthy or admirable. From North 
Korea about two million refugees 
gradually came to South Korea during 
the past year or two. That shows that 
conditions in North Korea, at any rate, 
were not such as those people liked ; 
they had to come away under pressure 
o f  circumstances. In South K orea 
also, about which we have far greater 
knowledge— thanks to newspaper cor
respondents and others who having 
been permitted to come and go ther® 

reported fully— the conditions were very 
far from good. But it is not m y pur
pose, nor do I think it is the business 
o f  the House, to sit down in judg
ment with the information that we 
have on the conditions o f  North or 
South Korea and the internal condi
tions. The main fact that emerges 
is that here this division took place ; 
it was an artificial division and an 
unnatural one and there was a constant 
attempt on either side to get rid o f  it 
by  some kind o f compulsion if that was 
possible. North Korea talked o f  it 
and the South Korea talked o f it. 
Ultimately North Korea on the 25th o f  
June invaded South Korea. It is 
stated on behalf o f  North Korea 
that before they invaded South Korea 
had apparently gone across the border 
with some troops, but whether that 
is true or not I do not know. Obvious
ly  that is a very feeble plea. There 
have been border incidents all the time 
and possibly there might have been 
bolder incidents, but to make that an 
excuse for the very well planned big- 
seale invasion patently does not car
ry much force. So, whatever the past 
history might have been, it is perfectly 
clear that North Korea induldged in 
a full-scale and well laid-out invasion, 
and this can only be described as ag
gression in any sense o f  the term, so 
that when this matter came up before 
the Seciu-ity Council o f  the United 
Nations it seeined to us quite inevita
ble that we should describe it as agk- 
agresfiion because it was aggression. 
Irrespective o f  other factors, or our 
sympathies which might influence any 
foture decision, it did not get away 
from  the fact that it was an aggression 
o f  one country functioning as a State 
OTer another country. It may be des

cribed, i f  you like, as ‘ civil conflict ’ ; 
it may be described as an atteiapted 
unification and all that, but I  rather 
dooibt i f  any o f  these excuses can be 
taken to  be a sufBcient justification for 
this kind o f  thing. It was aggression. 
O f course all the time we considered 
this question o f  the two States rela
tively small in area, not o f  too great 
importance in the world but important 
because they were client States o f  
very great powers in the world. So, 
in essence any conflict between these 
two small States was a reflection o f  the 
larger coi^ ict in the world, and, there
fore, one had to be very careful be
cause it might lead to that larger con
flict taking shape. Anyhow, it seems 
to me that there can be no doubt at 
all in describing what North Korea 
did as aggression and I submit to the 
House— that we are completely justi
fied in accepting and approving the 
resolutions o f the Security Council 
because from the first Eesolution the 
second Resolution also followed.^ 
That was the attitude that India 
took up and that is the attitude that 
is described in that Statement o f  June 
29th. In that Statement the House 
will also see that e laid stress on the 
fact that we intend to continue to 
maintain our independent policy in 
this and other matters, that is to say, 
our future policy is not going to be 
governed automatically by other de
cisions by other countries whoe*ver 
they might be. It is difficult in such 
a state o f  affairs to maintain a com
pletely independent policy ; we are 
affected by events ; o f  course, we are- 
swept by the course o f  events. N e
vertheless, we feel, not only in con
sonance with our oft declared policy 
but even more so because it is impor
tant that we should not allow our
selves merely to be swept away and 
made to follow unthinkingly any par
ticular line o f action (Hear, hear). So 
that is the proposition that I  place 
before you for your approval in this 
motion.

Since then other things have hap-  ̂
p ^ e d . Here I may say that we were 
rather concerned when we saw that 
this Korean situation wap likely to be  
enlarged, or the consideration o f  it la
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l im jr  to  be extended to inolude other 
idtaationB such as Formosa orlndo* 
China. I  am not going into the ques
tion  o f  Formosa or Indo-China. They 
are sepaiate. But, the fact o f  this 
enlargement seemed to us to  be not 
on ly  not right, but to have dangerous 
consequences from  the point o f  v i e w  
o f  world peace. Therefore, right from  
the beginning we made it clear that 
we supported the United Nations Secu
rity  Council Resolutions and we did 
n ot extend our support to anything 
•etoe beyond that.

Since then the House knows that 
there was some coirespondence bet
ween our Government and Marshal 
Stalin and Mr. Dean Acheson o f  the 
United States State Department. The 
correspondence has been published and 
hap attracted a good deal o f  attention. 
As a matter o f  fact that personal ap
peal which I ad<lressed to these lea
ders was only in continuation o f  the 
policy that we have pursued for 
months past diplomatif ally and it was 
nothing new except that a personal 
appeal was made at thnt »stago. Ever 
since ŵ e roi^ogni.sed the new People’s 
Government o f  China, it niiturally 
followed that the (;onse(|iK’nrci  ̂ o f  suoh 
recognition should loino. W c recog- 
niH(̂ d them foi p variety o f rc i>5ons into 
wliii h I nceil not . ô, tlie m >in re;i.son 
being the fic t  that a »stroii;/, stnhle and 
durable Guvernin* iit t .\i-tcil ovor the 
wJiole continent o f ("nina. Tt is none 
o f  our business to  like <̂ r dislike Go
vernments, 1ho\î ĥ wo lmUI do so o f 
course. But in roooirnising on(‘ nor
m dly does not go by likes and dislikes, 
but by the fie t  th \t t hey renresent 
stable Governin'iits. Otherswise, 
i f  wo went by our likes and tlislikes, 
then it may be tli.it we may not rocog* 
nise quite a good nuinl)er o f countries 
in the world. E u h  ^.ountry would 
have a list o f  countries that they did 
not like. So, one has to take f  u ts and 
the faut that the People’s Ck)vernment 
o f  China was firiuly e>tablished in that 
groat country, ^uld there is not the 
lea$t chance o f its being pushed out o f  
that country, comptUl^ us, apart 
from  other reasons, to recognise that 
Government as it led miiny other eoun- 
triea to do so, including the United

Kingdom . Having recognised it, it  
seemed to  us not only illogical but 
exceedingly unreasonable not to accept 
the consequences o f  that recognition, 
which was that this China should func
tion in the United Nations.

Having recognised the People’s G o
vernment, it followed obviously that 
we should not recognise its predeces
sor Government in China which had 
ceased to exist on the Asiatic main
land. So, ever since we recognised 
China, in fact, i f  I  may say so, a little 
before we recognised China, we have 
tried, in our dealings with the nations 
friendly to us, to impress upon them 
this view o f  the case and to point out 
that any other course would be harm
ful in the future. We have discussed 
it with countries in Asia, with coun
tries in Europe and America, with all 
rountries, in fact Avith A\hom we are 
fortunate enough to h<ive friendly re
lotions. W ith some, we discussed 
jriore intimately ;uid with some a little 
less intimately. But, we put (nii view 
])oint before ihem all the time, be
cause we were convinced that hy not 
re(Ogni>i' g a ])atcnt fa d , the fact did 
not <ea-c to exist. Tt w:is tlierc. Ig
noring it, (Ud n̂ )1 nv'.ke it v<ini^]i. It 
merely ( re:ited difli- ultics ilifTHnl- 
ties ( anu\ 1 do nvi know' \\hat in.ght 
have I'l ])|)f‘ncd if (/liiii.i li :<! ente red 
the United Niitinns <it -n  c‘ «rlier stage 
this yt-ar. But I aiu m- lined to tliink 
that jn iny (>f the >iib-eqiient dange
rous d/velopinonts, in. liiiluig this 
Korean (lev('lopnient, miglit well not 
have taken ]>1 ice. As a le.siilt o f  China 
not lieing Jidmittcd into the United 
N it ions and tlie rc])resent itlve o f  the 
old Kuonuntang regime bcang there, 
the House know^ that the USSR and 
some o f  their friendly countries, more 
or less, walked out o f the various or
gans o f  tiie United Nations, more es
pecially from the Security Council.

Now, that created a peculiar situa
tion. It  is not for me to criticise 
other countries. But, i f  I  may say 
80, it was an unfortunate decision o f  
the USSR to walk out o f  the Security 
Coimcil and remain out for all thui 
time. However, that created a new 
situation, because, immediately, the
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very  purpose o f  the United Nations 
was somehow aflFected b y  this change. 
The United Nations was established to 
bring in all the Nations, or, at any rate, 
all the more and less important 
nations in the world together. The 
UNO was never intended to  be a 
group o f nations thinking one way and 
excluding other nations which did not 
fit in with that way o f  thinking. I f  
that was the idea behind the United 
Nations, it would not have been called 
that; I t  would have been called some
thing else. Therefore, deliberately 
countries with different ideologies, di
fferent approaches to life, with even a 
certain hostility to each other, were 
included in the United Nations, in the 
hope that by doing so gradually they 
might tone down, gradually, they 
might, instead o f  going towards con
flict outside, indulge in verbal con
flict and not in more dangerous me
thods. At any rate, taking the world 
as it was, it was an attempt to solve 
the problems by peaceful means ; not 
a very successful attempt.

I t  is very easy to criticise the rule 
and regulations o f  the United Nations, 
the power o f  veto and so many other 
things. It is easy to criticise what the 
Uaited Nations has done sincc then. 
W e ourselves have often felt a mood to 
criticise the United Nations in regard 
to  some o f  its decisions relating to 
India. But, the fact remains that the 
United Nations reflected the diflficul- 
ties that existed in life itself, in public 
affairs o f  the ^orld today You 
cannot create some organ which is 
superior to the state o f the world, 
which becomes an idealist thing and 
which does not function at all. So, 
the United Nations consisted o f these 
various nations thinking di^orently, 
sometimes looking at each other with 
suspicion and unfriendliness.

Now, with new China and the USSR 
and some other countries going out 
o f  the United Nations, it has assumed 
a i^ew shape. It  has ceased to b© 
what it was meant to be, for the time 
being at least. Inevitably i f  this state 
of affairs persisted, there can be no 
other outcome than world war. There 
is no forum left for any attempt at

peacefid settlement. Therefore, tiiim 
people who were greatly interested fat 
the future o f  the United Nations, mor» 
especially the Secretary-General o£ tbe 
United Nation, Mr. iSrygve l i e ,  Owa^ 
municated repeatedly with the varioQi 
member nations including us, earlier 
this year, pointing out these greai 
developments and saying that i f  some* 
thing was not done soon the United 
Nations would simply disintegrate.

Ultimately Mr. Trygve Lie went for 
talks to important capitals o f  Europe 
and America. I do not know, of 
course, all his proposals, but essentially 
the thing that he was aiming at wae 
to put an end to the deadlock in the 
United Nations, especially that those 
great countries which for the moment 
were not represented there properly 
should be represented; because other
wise the result would be that the 
United Nations could not possibly 
achieve any results. Otherwise the 
United Nations, instead o f  being an 
organ for peace would inevitably drift 
towards being an organ for war or 
preparation for war. That was what 
Mr. Trygve Lie felt, and that is how 
we felt. And we continued in our own 
way pressing with various governments 
to solve this problem by agreeing to the 
inclusion o f the People’s Government of 
China in the United Nations and in« 
the Security Council.

Therefore, when this Korean in 
vasion took place and we tried to  
think what we could do in the matter 
there was a great deal o f  talk aboixb 
mediation and India being a mediator, 
and I  am afraid some o f our own 
representatives abroad talked rather 
loosely and used such words meaning 
well, o f  course, and with all goodwiQ. 
But we had no intention o f  jumping 
into this in any such capacity as me* 
diator or anything. W e know our 
own limitations, our own weaknesses^ 
and we have no desire to play an 
important part in this or any other 
affair. It is, therefore, with no desire 
to  play any part, but rather with a keen 
reaJisation of this great responsibili^ 
that rests not on us only but on eveir 
oountry in this crisis, that we though 
about it. And we felt again, as we
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had felt previously, that whatever 
the approach directly to  the Koi^an 
^piestioii might be, one initial approach 
ivould surely help in creating an at- 
moephere which would facilitate the 
0ohition o f  that question, and we 
went back again to what we had pre- 
viOfisly said, that is, the inclusion o f  the 
People’s Grovemment o f  China into 
ihe United Nations. W e pressed for 
that diplomatically and later through 
those personal appeals which I made 
to  Marshal Stalin and Mr. Dean 
A dieson. Those appeals failed to 
achieve the result we had hoped for and 
matters remained where they were. 
N ot quite, because the situation had 
worsened, and we had to face from 
day to day fresh positions, fresh deve
lopments in the United Nations and 
the Security Council, and the House 
must know in the course o f the last 
two days what has happened at Lake 
Buccess at the meetings o f the Secu
rity Council. I should like to pay a 
tribute here to our representative, Shri 
B . N. Ran, who is earr^nng a heavy 
bnrden, a very difficult burden and is 
doing so not only Avith ability, not only 
with integrity, but is succeeding— and 
that is a remarkable thing— in con- 
▼incing everybody o f his integrity and 
Impartiality in this difficult state o f 
aflpairs.

So that is the position. Now, to 
•ome extent, these highly important 
decisions, o f  course, should be our 
decisions and have to the decisions 
of the full Government o f India and 
of the Cabinet, I f  this House was 
■itting I  should like to come to this 
House for every major decision so that 
it may confirm it; and I am glad that 
oven now, nearly a month after this 
decision, the House is enabled to con 
sider this matter. But decisions have 
to be taken from day to day. W e 
meet in Cabinet frequently, and 
in order to have the advice o f  some o f  
my colleagues at any moment it has 
b ^ n  necessary to form a small Foreign 
Affairs Committee o f  some o f  our 
oenior colleagues. Nevertheless, this 
gEeat responsibility inevitably rests 
Upon me as the House wiU realise, and 
I  jfeel ^ e  harden o f  this responsibility

and I  try to the best o f  m y ability to  
follow the policy which I  believe has 
been the policy which this House has 
repeatedly approved, a policy which 
I think is good for India and good for 
Asia and for the world, realising all the 
time that we cannot make too m uch 
differeuce in this conflict. I  wish to  
make this clear because some o f  our 
people sometimes, some o f  our friends, 
some newspapers write, it 1 may say so 
rather pompously o f  India ’s position 
in the Morld. It does not do any good 
to be pompous or vainglorious about 
it. We have a certain position and, 
no doubt, i f  we function rightly, that 
position will grow and become more 
important. But our opportunities and 
our ])0ANCf to influence events are very 
strictly limited. People talk about 
what th(‘.y call ;i “ third force.” , 
“  third parties,”  and “  third grouping”  
without really anaiy.sing A\hat all this 
means, because it means next to noth
ing in actual fact.

We are friendly and on most intimate 
terms with some couutrics o f  Asia. 
We tell them what we intend doing, 
and they tell us their reactions, but 
th(‘V can do wliat they like and we 
can do wluit we like, there is no 
compulsion about it. We are friendly 
with the countries o f  the Common
wealth. We inform them o f A\hat we 
intend doing, they inform us, and 
there is a constant stream o f informa
tion going from one to the other. 
We agree on many matters, and we 
disagree on ^ome matters, and we 
can disagree without doubting the 
otlier’s bo7ia fides in the matter. W ith 
countries which are not in the Com
monwealth, we are also friendly and 
in constant touch, and in the course o f  
the last month or two, since our A m 
bassador reached Peking, we have been 
in fairly regular toueh with the Peking 
Goverimient. From all the evidence 
that we have had from our ambassador 
about the Peking Government we feel 
that they have the most friendly senti
ments towards us, which they have 
repeatedly expressed, and we have the 
most friendly sentiments towards the 
great country o f  China. It is not fc r  
us to  criticise what they do internally
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in their country, as it is not for %hem 
to  criticise internal happenings in our 
country. That is for them and for us 
to  decide. But I  do not see why we 
should not take advantage, full ad
vantage o f  these friendly sentiments, 
which we are fortunate enough to 
have in regard to these countries and 
from these countries, and why we 
should lose our balance o f  mind and 
rush into the fray and talk in terms o f  
more and more conflict. As I  said, 
and I want to  repeat it, I  do not think 
that any action that we may take will, 
for the present, make any radical differ
ence in the world situation. Never
theless, I  think that in the long run 
it ’will make a very big difference, 
not because we take that action, not 
because we are a strong nation, but 
because I  am convinced that the line 
we are adopting is the right line, and 
I  have not the shadoAv o f a doubt that 
ultimately, i f  we have to solve these 
problems, it will be by coming back 
to that right line o f  action.

Now I  do not wish to criticise any 
country, because I  know very well 
that my country and my Government 
are very much open to criticism. We 
all are and it is a foolish pastime to 
indulge in criticising each other: it 
does not help, it only creatcs ill- 
feeling.

But' one thing I  should like to say 
and I  have said it in public on many 
occasions in various countries. I have 
drawn attention repeatedly to the 
importance o f  Asia in the new context 
o f  things. People may have thought 
that I am just trying to boost up 
Asia: It is not that at all, because I 
felt, for war or peace, events were 
happening in Asia, which would affect 
the world, as you see it today.

I laid stress on that. I  laid stress 
on it because through sheer old habit 
the great countries o f Europe, America, 
etc., have been functioning in the 
old ways on the League o f  Nations 
and now in the United Nations. 
Naturally, and I quite understand it, 
through sheer habit they have placed 
much more emphasis on the problems 
of Europe than on the problems o f  
Asia. They  are nearer to them, they

feel them, they understand them. 
Asia is a m w e dfstant continent, it is 
a troublesome place, it is a m3̂ sterioim 
place, it is an unkno^Ti place. So tlieir 
outlook becomes governed much mar© 
by Europe’s problems than by Asia*® 
problems. Now European problem s 
are important for the world and for 
India, and I am prepared to  say that 
it is very important for the world that 
this great Continent o f  Europe with 
all its cultural traditions should survive. 
It would be a terrible disaster if the 
culture o f  Europe goes under, and 
whatever our respective cultures m ay 
be in InHia, China or anyw^here else, 
we also are today, partly at least, 
children o f  the culture o f  Europe. 
So it is with no feeling o f  disrespect 
that I speak o f  Europe and its p r o - ' 
blems. Nevertheless, as I pointed 
out, to judge the world today in terms 
o f  European problems is wrong: you 
get a wrong emphasis. O f course, 
the\ talk o f  Asia right enough. They 
talk o f  Asia, Indonesia, Japan and 
all these Asian countries. Nonetheless 
the whole perspective I  have felt has 
been wrong and I have laid stress on 
this.

Another thing and perhaps an even 
more important thing is this, that 
there is little awareness, i f  I  may say 
so with all humility, in the rnind o f  
the Western World o f  how the mind 
o f  the Eastern W orld functions— their 
mind and heart. They are cultured 
people in the West, very able people 
and they draw up statistics and write 
books and magazines and newspapers 
full o f  articles about India, Pakistan, 
China, Japan and Korea. The amount 
o f  material that comes out from 
capable hands is tremendous. And 
yet sometimes I feel that they have 
concentrated on the externals and not 
wholly looked into what lay inside 
the mind and heart o f  Asia.

Asia is a very big continent and 
there is a world o f  difference between 
the various countries o f  Asia, between 
the Middle East countries o f  the Arab^ 
world, o f  the Far East and South
East Asia, India or Pakistan; between 
China and us there is a great deal o r  
difference. Nevertheless, for a varietŷ
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o f  reasoxui, especially the liistory of 
the past one hundred or two hondr^ 
yaars, when European Colonialism 
flourished in Asia, certain common 
bonds have sprung up; certain common 
reactions have taken place and those 
common reactions still take place. 
One of the basic reactions in Asia is 
Against colonialism. I know and have 
stated frequently that the old style 
colonialism is dead: I have no doubt 
about it. The old style empires are 
dead but it does not mean that they 
bave completely ceased to exist or that 
they do not function in Asia or Africa: 
they do function. They may carry 
on for a number o f  years but I know 
that they lost their basic strength 
and cannot revive. Whether some 
new type o f  colonial control, which 
does not call itself colonial control 
but which nevertheless is control, 
would arise in the future, I do not 
know. But the point is this that the 
strongest urge in Asia, in every country 
o f Asia without exception, is this 
anti-colonial ur^o and the positive 
side o f it is nation ilisrn. The strong
est uri'o in Asia still is the 
nationalist urge in lari^e parts o f Asia.

Another powerfil ur^e in Asia is 
the social tirgo, because Asia has been 
very poor and ))aeU\vai.l in ;n;\ny 
ways. It has not ])roiite^l by the 
great wealth that has ])(Kirvfl into the 
world since tlie in'lustrial revolution 
came. In fact, the wh-^V' o f Asia has 
been exploltt-d and it has a
passive witness o f that revolution.

And now A?̂ ia is wide awake to these 
di(Terences and feels her ])overty and 
distress! and wants to r<̂ me<ly it and it 
does not want to wait too lon<? in 
the process. There is this sense o f 
social inequality, not only as holween 
Asia and Euro|w or Atnerica, hut social 
inequality in our own countries as 
between different classes, ctc.> which 
we havo to face all the time and unless 
we solve them to some extent we shall 
go towards disaster, internal as well 
external.

So there is this strong feeling, and 
may ap̂ Hroaoh to an understanding of 
A e  Asian problems must take into

consideration these three major factors. 
The kind of approach that is sometimes 
made by the Western Eurojpean natioiui 
or the U.S.A. has something in it, no 
doubt, and some intellectuals here 
may understand it, and may be some 
may agree with it and some may not. 
But it is quite impossible for the ave
rage Asian to appreciate it fully in 
that way, because the sort of danger 
that they fear does not appear to 
him as a primary danger : at any 
rate, it is a lesser danger than some 
other and greater danger. I mention 
this because it is a subject worth study 
for all of us. I mention this in this 
connection, for however different we 
may be from the Chinese, the Japanese, 
the Arabs or Indonesians we have a 
greater understanding o f  each other 
than, I imagine, Europeans or Ameri
cans have o f us in Asia. In spite of 
this fact the old methods continue: 
old habits die hard and the fate of 
Asia or o f  countries o f Asia or of 
policies in Asia is determined by the 
leadini^ statesmen o f the Western 
world without much reference to the 
countries o f Asia which are most 
concerned. That is an old habit that 
endures still. T do not mind it : I have 
no reason to  object to it, because it 
is nnf ris^ht for nny o f us to object. 
Noho ly can prevent me from confering 
with other countries: they cannot
force me not to confer with anybody. 
So I do not c^>mplain but I wish to 
point out tliat the dinL^er o f this is 
that that kind o f tryinii to solve the 
problem without taking Asia into 
consideration is not the way to solve 
any problem. Yon simply come up 
â iain̂ t̂ a blank wall and then j^ou are 
surprisetl that this or tliat has happend 
and that country does not function 
in a particular way. That is simply 
becanse you do not try to understand 
what that country wants or what it 
was aiming at.

So, all these factors have to be 
considered. If we are in a position, 
apart from our general policy etc., 
perhaps to tmderstand better what, if 
I may say so, the people of Korea 
might want or might not want, or 
the people of China or the people of
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lado-China or o f  Indonesia, whatever 
that is, should we put away our special 
knowledge, our special position, the 
special opportunities that we have for 
Understanding all this, and without 
utilising them should we just push 
them  away and function as a nation 
saying ditto to others who decide 
without that special knowledge? In  
any event, speaking for India, what
ever happens I  am not prepared merely 
to  say ditto to any country in the wide 
world. I  think it is degrading for a 
<50untry, as it is for an individual, just 
to  be an automaton, just to be a 
puppet and to repeat what others say. 
But it is not from the point o f  view o f  
national prestige, although national 
prestige has some meaning, it is not 
from  the point o f  view o f  national 
pride or prestige that I  am speaking, 
but in an earnest effort to help in 
some way in preventing a world catas
trophe. And we are in a position to 
help so far as Asian questioris are con
cerned; we are in a better position to 
throw light on them soinetimes, to 
understand others or to convince them 
than some o f the countries o f  the 
Western world whose methods, if  I  
may say so with all humility, lack all 
subtlety. They are extraordinarily 
lacking in any approach to the mind 
or to the heart and, therefore, they 
fail. I f  \ve c in  serve a cause, if we 
are in a position to serve that cause 
o f  peace now or even later at any 
time, or even if conflict spreads later 
we might bo able to serve that cause, 
then are we to give up that position 
simply because other people have lost 
their heads and function in an un
balanced way? I  submit that we would 
not thereby be doing any service 
either to our country or to any other 
country or to the cause o f that peace.

Therefore, we have tried to function 
in this way. It is a cautious way, it 
is a restrained way. We don't shout 
because there is nothing to shout 
about. W e want to go by reason. 
I know reason does not go far when 
the battle-drums are sounded, but 
nevertheless a time comes when i f  
there is right on the side o f  that 
small voice that has to be heard. As 
I said. I  am convinced that at some

time or other that voice will hftPs to 
be heard if these proUems am to b# 
solved. Meanwhile, our polioj is, SM , 
o f course, that aggression im  takoo 
place by North Korea over Sooth 
Koiiea. That is a wrong act, that has 
to be condemned, that has to be 
resisted. Secondly, that in so far as 
possible the war should not be spread 
beyond Korea, that no other queistions 
should be tied up with this Koi^an 
struggle. And, thirdly, of course, that 
we should explore means of ending 
this war. The future of Korea must 
be decided entirely by the Koreans 
themselves, in what form or shape I  
cannot just now say.

And here may I  say that people 
talk about war? O f course, everybody 
knows how terrible a world war today 
is likely to be, but one might even 
pay a terrible price i f  one is sure o f a 
more or less reasonable solution at the 
end o f  the war o f  the problem yon 
have. But curiously enough, most 
people and even eminent statesmen 
get mixed up in solving the problem 
between realising the objective they 
are aiming at and victory in war. 
The two are not necessarily syncmymous 
and past history shows us that they
are not. The war is won, won com-»
pletcly, overwhelmingly, and imme
diately the victorious Powe^rs find, 
as they found at the end o f  the 
last as they found at the
end o f the 1914-18 war, that 
somehow the objective they aimed 
at was not there; they had not
realised it— in fact, fresh and ^eater 
problems had arisen. So, it is not
good enough. We have to be clear 
as to what our objective is and we 
have not to got misled into thinking 
that mere victory in war necessarily 
means getting that objective.

So, I  beg to place this Resolution 
before you. It is a simple Resolution, 
it does not say much. I  have tried to 
place before this House the background 
of my thought on this problem and aU 
I  can do is to assure the House that 
to the best of our ability the Gtevrh- 
ment w^l try to give effect to our policy 
in the way that I  have stated.

Mr. Speaker : Motion moved :
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 ̂ "T h ii House apphr^es the 
irf the Govem meut o f  India in 
regard to  the • Korean eituation as 
stated in the annonncement dated 
the 29th Jtine 1950, and the action 
taken thereafter.”

Before we proceed with the debate 
on the M otion, in the short time at 
our disposal we might clear the ground 
as regards the various amendraents. 
I c&ould like to know which o f  the 
amendments are going to be moved. 
I shall call upon those hon. Members 
who have given noticcs, one by  one.

Sardar Hukam Singh (Funjc.b): I
am moving it.

Mr. Speaker: i  think insi^jd o f
taking time in formally moving the 
amendments, they can bo taken as 
I6ad from the Order Paper excepting 
in the case o f  amendments which 
require further amendment l)y deletion 
of inadmissible portions.

Sardar Hukam Singh: 1 };< to :

‘ ‘That in the motion—

(i) for the words Thin House 
approves* the words ‘In the opinion 
o f  this House’ be substituted; and

(it) the following be added at 
the end:

•are not in conformity with our 
often repeated professions o f 
neutrality and non-alignment with 
any jK>wer b loc ’ .''
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Prof. K. T. Shah: I agree to that- 

Mr. Speaker: Yes, those tw o sub-

Prof. K. T. Sbah(BUi ar): 1 am movinj^
it.

Mr. Speaker . I mi.uht out to 
him i\\Ai under our Uules o f  Procedure 
sub-parts (»•) an«l (Hi) o f  part (it) 
SMm to be ina<imiS8ible. He can 
make those pointvS, but they seem to be 
gauerally covered i!i part (%) o f  sub
part (m‘). Therefore, I propose to 
allow  only part (i) and part (»») sub
part (i), and not alJow sub-parts (w) 
and (in) o f  part (ii) as they are more 
or less arguments in support o f  what 
he is going to say imder sub-part (t).

parts might be deleted and the re
maining portions moved.

Prof. K. T. Shah : I beg to move: 
“ That in the motion—

(i) for the word ‘approves’ the 
words ‘considers that’ be substituted; 
and

(ii) the following be added at the 
end:

‘has committed the country to  
a policy which would inevitably 
involve the country into far-reach
ing entanglements with conflict
ing imperialisms’ . ”

Mr. Speaker: Then Prof. Shibban
Lai Saksen;i. He has just addressed 
a letter to me to enquire whether the 
other portions o f his amendment were 
deleted under my orders. I  have to  
say, ‘ ‘V os'’ to that: for the same reasons 
for Mhich I am deleting portions from 
the amendment o f Prof. Shah, but all 
that ground can be covered in what 
has been admitted here in the first 
part. So he moves his iimendment as 
amended?

Prof. S. L. Saksena (Uttar Pradesh): 
Y«‘S, Sir. I beg to move :

“ That in the motion—

(i) for the word ‘approves’ the 
words ‘ conMders that’ be substi
tuted; and

(if) the following be added at the 
end:

‘has without prior sanction o f  
this House committed the country 
to a policy which is inevitably 
bound to involve the country 
into war, sooner or later

Shri T. Hussain (Bihar): I beg to 
move :

•‘That at the end o f the motion 
the following be added:

‘ and invites the peoples and 
Governments o f Asian countries 
partieu larly to lend support to  ths 
peace initiative taken by the Primo 
Minister o f  India’ .”
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Shri Syam iaidan Sahaya (Bihar) : 
j  be:^ to move my amendm^^nt.

Mr. Speaker : I  propose to delete 
from  it  the following words:

“ based upon ................. conflagration”
as this part is argumentative and is 
a sort o f  a speech in support o f  the 
amendment.

Shri Syamuanian Sahaya : I agree, 
Sir. I beg to move :

“  That at the end o f the motion 
the following be added :

‘and is o f the opinion that im 
mediate steps should be taken to 
rearrange and reinforce the armed 
forcos o f India*. **

ShriNazimdiin Ahmad (W e t Bengal) 
I b 'g to move :

‘ ‘That in the motion for the 
words ‘ action taken thereafter*, 
the following be substituted :
‘action already taken thereafter* 
and is o f  opinion that to imple
ment their policy, the Government 
should send a token army to 
oppose the aggression in Korea*. **

Mr. Spaaker : I shall just read
the ame id nents as allow* (I by me, 
so th it th \v JUIV takt -̂i as pl ic«Hi 
before the House :

Amendments moved :
‘ ‘That in the motion—

(i) for the word^ ‘This House 
approves’ the words ‘ In the opinion 
o f  this House’ be substituted; and

(ii) the following be added at the 
end :

‘ are not in conform ity wî ĥ our 
often repeated professions o f 
neutrality and non-alignment with 
any power bloc*. ’ *

“ T h a t in the motion—
(i) for the word ‘approves’ the 

words ‘considers that* be substituted 
and

(ti) the following be added at the 
«n d  :

‘has comiaitted the country to a 
policy which would inevitably 
involve the country into far- 
reaching entanglements with 
-conflicting imperialisms’ . **

“ That in the motion__
(i) for the word 'approves’ the 

words ‘considers that* be substituted; 
and

(u) the following be added at 
the end;

‘has without prior sanction o f  this 
House committed the country 
to a policy which is inevitably 
bound . to  involve the country 
into war soon* r or lati r ’.**

“ That at the end of the motion
the following be added:

‘and invites the peoples and 
Governments o f  Asian comitries^ 
particularly to lend support to the 
peace initiative taken by the 
Prime Minister o f  India*. ”

“ That at the end o f the motion 
th*̂  following be added:

‘and is o f  the opinion that im
mediate steps should be taken to  
rearrange and reinforce the armed 
forces o f India'. **

“ That in the motion for the 
words ‘action taken thereafter*, the 
following be substituted:

‘action already taken thereafter 
and is o f  opinion that to imple
ment their policy, the Government 
should send a token army to  
oppose the aggression in Korea’

No other amendments are moved.
Shri Shiva Rao (M^ulras) : This is 

a very important deb i t a n d  I would 
like to know whether we shall be given 
an extra hour, because possibly the 
Prime Minister or his Deputy may 
want to speak again, in which case the 
amount o f  time available to other 
hon. Members o f the House will be 
extremely limited.

Mr. Sp3aker : I have often expressed 
myself against the Idea o f  extending 
the sitting beyond five o*clo.ck, but in 
this case, we are going to discuss the 
Korean situation tomorrow also. So 
there is no question o f  sitting beyond 
five.

The House then adjourned for Lumch 
till Half Past Two o f the Clock.
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T he House re-aasembUd after Lunch 
H o i / Past Two o f  (he Clock. 

[Mb. Bpkakxb in  the Chair^

Mr* Speaker : K r. Pas.

ffliri Goenka (M&drae) : There is 
nobody on the Treasury Benches.

Mr. Speaker : Thty will be com 
ing

ShriHasiruddinAbmad: Th( movers 
of the amendments should be allowed 
to speak first.

Mr. Speaker : 1 was first looking 
for the movers o f the amendments. 
Among the people who have given 
amendments, 1 first looked uj) to 
Sardar Hiikam Singh but he did not 
aeem to bo anxious to  speak. So 1 
fthall call upon Sardar Huknm Singh 
afterwards.

Sardar Hnkan: Singh : 1 was anx
ious to speak, but on account o f the 
procedure that is followed. 1 did not 
press my claim.

Sbri B. Das (Oii^^a) : I may .say
for the enlightomnont o f my lion, 
friend Mr. Nazirutldin Ahmad and 
Sardar Hukam Singh, that though 
each o f  them belongs to tlie individual 
party o f one, they have to rememlKT 
that the motion has come Irom the 
Government and tin' (lovcnnnent 
p a r t y  which has the majority in this 
House must have the lirst j)rinrity to 
Bpeak and support.

Mr. Speaker : Both thr hon. m<mbt 
are experienco<l parliamentarians ; 
SO no explanation is necessary.

Shri B. Da» : 1 voice the sentimi nt 
of India, and this House no doubt, 
that we are all grati'ful to our 1^-ime 
Minister for the foreign policy he has 
adopted. Ho has followed the tradi
tion of the Father o f  the Nation, 
who though no more with us still 
gQidea us in our ideology o f  peace and
iK^.violeDce.

Oar policy i8 of non-violence 
Mr objective was and is peace.

Unfortunately the western world 1® 
divided into two fEictions, each one 
rivalling the other in its aggressive 
intentions and stock-piling o f  atom and 
hydrogen bombs. That is the ideolo
gy  o f  the West. That is not the ideolo
gy  o f  the Asian countries. M y ideo
logy has been so well defined by  m y 
leaders in the past and by the Prime 
Minister o f India today.

I f  the world is in this morass, who is 
responsible for it ? Britain again wants 
to play her old game o f  intrigues. She 
wants the Asian countries to be the 
base o f Western intrigues. England 
wants Ceylon to be tlie base o f  her 
naval activities. America wants the 
Pacific islands to be a spring board for 
submarine warfare. W hy this fear 
complex amongst these powerful 
nations^ I know U.K. has no status; 
she is now a fifth rate power. She is 
pla ying th(‘ part o f jackal, to U.S.A. 
for the pickings.

1 am a paciti.s:. I do not want any 
war. From the days o f the Spanish 
Armada ti> the days o f Waterloo, 
U.K. had madt the continent the 
base o f her war operations. Now they 
want to turn tin AsiiMi countries for 
a similar purpose.

Th« \\\‘Stcin id(u»l»>.'jy is war and 
brute force. The ide<»K»i£y o f  the Ori
ent, wliit h India voice s and which was 
voiot (1 so inimitably by my leader, 
the Prime Minister o f  India, is that o f  
world ])eacc— the policy o f live and 
let. live. What right has the United 
States to interfere in the conflicts in 
Korea or to continue her occupation o f  
South Korea. Japan and the other 
Pacific islands. The U.S.A. has got 
into that Western complex because the 
Americans are the descendants o f the 
Anglo-saxonsand the continental peo-^ 
pie. She chose Hiroshima and Nagasaki 
as the cities to test her atom bombs, 
because they are Asian cities, and th ty  
are not concerned about the resultant 
deaths and destruction.

We want to allay that fear complex ( f  
UJS and the other nalrions who thiDk 
in terms o f blocs, and believe that
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fighting will bring about world peace 
and human happiness. Human 
happiness will not be brought about by  
war or by  fighting. It must be by  
peaceful settlement. My Leader, the 
Prime Minister o f  India has said why 
India supports the U.N.O. In 1925 
President Wilson laboured so much to 
build up the League o f Nations but it 
was ruined and destroyed by the 
intrigues o f  the United Kingdom.

Prof. K. T. Shah : Was it in 1926.
Shri B. Das : Dates do not matter—  

I  think it was 1920-21. W e are more 
concerned with the events. It  was 
Britain that destroyed the League o f 
Nations and the United Nations is 
almost liioing to be destroyed by the 
five Big Powers, one or the other 
exercising its veto. India as a messen
ger o f  goodwill and the angel o f peace 
preaches the ideal o f  peace. W hy do 
independent nations exiet? Do they 
exist only to fight, to manufacture 
atom ic and hydrogen bombs? That 
is not the way that world peace will be 
achieved. As long as there is life in 
India, as long as we have followed th*̂  
principles o f our Great Master, Mahat
ma Gandhi, wo will be no parties to 
these intrigues and machinations.

I was surprised and I tln'uk the 
United States must be ashanu-d that 
one o f their official .spokejsm* n .said the 
other day that U.S.A. will not submit 
to  any arbitration by Asians. This is 
unqualifiorl impertinence on the part 
o f  the United States spokesman and 
which I condemn. ]\Fy Leader had 
just now spoken and he said that 
Asians do not want to be the colonial 
exploiters o f  any lands o f the Euro
peans or their common descrndants 
the U.S.A. May I enquire what has 
happ^*ned to the ^funroe Doctrine? 
What has hayjpenerl to it and where 
is that doctrine o f  righteousnesa when 
two Nations living in the farthest 
parts o f  tho world decide to blast the 
world and to use bombs to kill every
body and yet U.S.A. talks o f  aggression. 
I f  there is aggression in Korea by 
U.S.S.R. it is equally aggression by the 
U.S.A. in South Korea and in Japan.

What business have Westerners or 
Americana to come to Asian countries

and expound their doctrine of frights 
fulness? It  reminds one o f Hitlerism. 
In  the United Nations i f  India supports 
certain move, the reason is that India 
hopes and looks for the world peace. 
I  do not see m y hon. friend, Shri Jag- 
jivan Kam here but I  find in his recent 
trip to Geneva, India, through him, 
has rendered signal service to all the 
nations. The European nations have 
long teen condemning the common, 
man’s lot land exploiting him. The cry 
o f  the labour in Europe and in America 
was “  strike, strike” . They live on 
strikes but m y hon. friend, Shri Jag- 
jivan Ram as President o f  I.L.O. 
in his last speech at Geneva said : 
“  It is not strikes that will save the 
world. It is U'ork and we advise the 
world to work and bring prosperity’ ’ . 
So India has always a message to the 
harassed nations o f  the world that it is 
not frightfulncss, it is not revolts, and 
massacre that will bring peace and 
human happiness to the world, it is 
worX: and it is living on the well- 
known lines o f  Gandhian principles.

One was surprised that Mr. Truman 
in one o f his statements referred to 
Korea, Formosa and Iiido China in 
the same breath. He corrected him
self later and I was glad that he did so.
I am afraid he had no business tv5 in
clude Formosa and Indo-China and 
Korea on the same level and my 
lead(T, the Prime Minister o f India has 
quite rightly said that India has no
thing to do with Formosa and Indo
China. I f  we support the United 
Nations, wo support it for its very 
existence so that it does not share 
the fate o f tho League o f Nations. 
We support the Unittd Nations and 
give it our moral support so that it 
shall continue its good work, provided 
the five Big Powers allow it to con
tinue its good work. We are discuss
ing the foreign policies o f  the world 
nations including ourselvep. England's 
foreign policy has b» en the policy of 
Machiavelli and Chanfkya. I may 
teU the House that U.S.A. today 
follows the same Machiavellian policy 
which U .K . so much developed to the  
advantage of not only of U .K . people 
but the peoples of Western Europe but 
I  am glad our foreign poUoy is based
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on truth, peace and justice. W e do 
not covet other people’s property ; 
we do not covet other people’s ideology. 
W e want to  follow  our own ideology, 
but I  as an Indian warn the Con
tinental nations, U.S.A. and even 
Russia that we will not subscribe to 
any ideas that they harbour and any 
idea that they may have to run the 
world through their foreign diplomacy. 
Out diplom acy is straight, honest and 
based on truth. Unfortunately we 
happc^n to  be suffererH through world 
events. As my leader pointed out 
it  is the people o f  Korea that must 
determine the sovereignty o f  the K o 
rean State and I do not know whether 
that will happen, when there is tur
moil in the world and when swash
buckling Powers like the U.S.A. and 
Rufwiii are thinking o f  war, o f  pre- 
parin*< more at^imic bombs or 
hydrogen bombs to crush the harmless 
Asian citizens and bomb them out o f 
their existence;.

Yesterday and the before we
had a dii<< uHFinn on our e« onomi< 
politty. In this connection I wish 
particularly to refer to the Kpe(vh o f  
the hon. the Finan<e Minister, whom 
I  congratulate on hi« very able maiden 
speech. It w.is a well reasoned speech 
but it was a s[>eerh o f  a Chairman o f  a 
Board o f I'̂ i re<'tor?<. 11 was not a ŝ pt'ech 
o f  a chosen Mirii>M«‘r adiJres’̂ ing the 
Memberftof Parliament on the economic 
policy o f  the nation. We talked 
yesterday <»f devaluation. 1 want to 
know whether foreign diplomacy did 
permit the U.S.A. to inform Ind’a o f  
it-B intentions o f 'Jovaluing sterling 
euirency. I n»fer particularly to the 
United Kingdom with which we are 
HO much iî ssoi'i itt'<l imfortunately. 
Up to the mid ni'jrht o f 16th Septem- 
bar, Iskstyeir, Mr. Attlee or .Mr. Cripps 
had not the giace to inform India that 
they agrê Ml to the devaluation o f  
sterling. That is trea* hery which the 
United Kin^‘ loin very i)ftcn plays 
againi^t India. The sterling balances 
ought to hrvvo Ik'cu nuuh higher 
because wc provitUnl the Allied 
Pow’en< artM'lt i (>f war and fixxl worth 
R». 5,0(K> to and somehow

costing was dom' at pr'-w ar prices.

Thu3 U .K . and U.S.A. profited enor
mously and they never returned 
what were our dues. Yesterday, the 
Finance Minister glcaled upcn the 
fact that the cost o f  living o f commo
dity  prices has gone up by 2^ per 
cent in India, and in U.S.A. it has 
gone up 16 per cent, and in U.K. it 
has gone up six per cent, since Sep
tember last. He forgot 1939-40 basis. 
He WPS talking o f a f-llacy and in view 
o f  the limited time at my disposal I  
shall deal with this at the appropriate 
time when the supplementary esti
mates come before the House.

That fallacy ought not to have been 
uttered while we are discussing the 
economic distress oi India. 1 believe 
in World Peace. 1 liope tlie nations 
o f  the West including Russia also want 
it, and I am ghul to find that M. Malik 
made i1 dear at Liike Success that 
Russia s ta n d fc  r peace, that Russia 
is not for w.ir. Then this llouise ought 
to consiflcr and the world ought to 
ccm8i<icr wI;o is Tc.r war, unless it js the 
Kwa.sh-buckling (cntir.cntyl Fowcis or 
even Anieric a w hich may have too much 
gold or too many hydrogen bombs.
I once again support whole-heartedly 
the motion moved by our Prime 
Minister and I filso cDmmcnd to this 
House and to the world at large that 
the policy which India has advocated 
is the best policy for the world.

Hukftin Singh : The last
World War began in 1939 and though 
the fight in the battle ground ceaj-'ed in 
1945 yet the cold wai continued up till 
the time when tliLs conflagration m  
Koreii took phue. This Korean afifair 
is a demonstration o f  how dramatically 
a cold war can sud<ienly develop fnto a 
hot war which may prove a menace 
to the whole world. India has all 
along taken a position so far that it is 
neutral, it does not want to align 
itself with either o f the two blocs that 
have conflcting ideologies and waning 
interests* But my f  ar is that we have 
not been able to hold to our professioos 
and an soon as the t(st was applied our 
professions looke<l hollow and shallow. 
In the statement which was made by 
the hon. the Prime Minister today it 
has !>een admitted that it shruld be 
the Korean people w*ho shonid d e t^ -
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mine their own fate. Secondly, that 
the division o f  Korea into North and 
South Zones or countries, whatever 
we might call them was artificial 
and unnatural. Thirdly, that there 
was no recognized government either 
in North or South Korea— at least 
India did not lecognize any o f  these 
two Governments. Now the question 
arises whether the policy pursued and 
the action taken in thiy respect are 
really in consonance with cur declared 
policy whi'h we have always trum
peted, sometimes even without neces
sity, that we are strictly neutral and 
that we would not align ourselves with 
<iny Power c r M e in thi? woi kl. Whc n 
it is madc  ̂ clear that the parti lion Avas 
unnutur. 1 and arLiti dal surely we can 
presume that there must be a keen 
desire on the p̂ r̂t o f  the clfizer.s living 
in that country to uni e .^nd bet ome one 
nation. And if  there <ire Powers in 
this world that are trying to keep 
them apart, then it is not that they î .re 
trying to restore or jn.unt<' in j:ercc in 
thi= WOI 1(1 but that they are serving 
their own purposes,  ̂nd their motive is 
noL liec ironi s ŝ  icicn. A neulral 
Power, so t' r ; s an ordm. ry man can 
undereju ncl, si ould no^, w'hen an 
opportuni V comes -'nci the issue is 
very cruci I, vcic  on one side cr the 
other. In tl i rcsjcc ' I ti In': K^Ol t 
denionj^tr.ilcd its noutr;»lity by kcep- 
n ou t o f  votin;/, wliile India did 

Si'0\v' ih t ii h-r' inUicst iii cue ]>Ioc 
; nvl ii \\\.s a p nis-.n - ik! ne t a neutn 1 
Pow'or. W’hen we voU‘ on .-uih ^n 
occasion rncl even after tha^ proclum 
that India is neutral, nobody is going 
to believe ns. Th^.t is my first point.

The eeccncl ’s this. We have been 
told thut though there r.re countries 
wedded to t]iis institution o f U.N.O. 
w'hivh do not believe in one ideology 
anrl have ditferont policies o f their 
ow'n and 'iro free to piu*sue them— even 
then this w’ s an i.istitution th^t w'as 
brought about so that it would l>e able 
to maintain pence, because it would 
atTord them li;;hting .̂^ound s > f?r as 
Arguments i nd words were conocrncd 
and perhaps they would have lets 
occasion to go to  the othei battle

field. Then it was necesBa^ tbal #  
every occasion when imTK>rtazit Biait«fg 
came up for decision, all ttos:e countrkp 
which had pledged theozi&idlves to t|  ̂
U.N.O. should participate in t i e  
deliberatioEs £r_d arri\eat dm eicn c, 
I do not mean to say that every deci
sion can be arrived at by unanimity. 
There are bound to be difFerences o f  
opinion. What I  want to stress heie is 
that as soon as one importe.Dt member 
o f the U.N.O. thought it proper to keep 
out o f  this orgam'sation, then certainly 
it ceared to -serve the purporc for 
which it had been established. I f  Russift 
was keeping out o f those deliberaticne, 
then all the issues deliberated upon and 
decisions trkcn were cne-s:c?.ed and the 
decisions were not o f the U.N.O. but 
only o f  one bloc and one side. I f  India 
in spite o f the absence o f  U.S.S.R, 
thought it proper to i ontinue there and 
take p;^rt in those deliberations and 
even voted on them, then I submit 
mo.^t luimbly ih/ .̂t it was siding with 
one b!ov; and it was not maintaining 
i^s neufnlity.

My next point is that, as has been 
said just some time before by our hon. 
Prime Minister, India had recognised 
the Chinese Peoples Government. 
Really I agree that it was the right 
course to do because that was the 
de facto Government in the country.

Then, what justification wag 
3 P. M. there to allo^v the representa

tive o f  the old Kuomintang 
Government to continue on the 
membership o f the U N.O. ? I f  India 
had lodged any strong protest againft 
that and if the U.N.O. was continuing 
in spite o f  this glaring defect, What 
did India do to show its neutrality 
by its participation in the presence o f  
such a mistake ? It was not a mistake ; 
rather it was a deliberate act. It  
could be assumed that the poweCT 
that were th^re were not fulfilling the 
functions that have been entrusted 
to them and were not proceeding 
according to tho Charter, but vere 
rather going into one bloc and 
those decisions should not have been 
considered as decisions o f the U.N.O* 
India should not have participated 
when it really believed that injiwc^
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mm being done there in not allowing the 
CSiinese Peoplea repreaentative to be 
tepm ented th m .

Then, my next point is that when 
we believe that there was no established 
Government, or at least India did not 
recognise that either in North Korea or 
In j^u th  Korea there was a regular 
Qov^im ient and when even the division 
was artificial and nnnatural as we have 
been told, and certainly there was a 
deiire, as I  have said before, amongst 
the people and citizens o f that country 
to  unite, these great powers, America 
particularly, were not fighting a war to 
Keep away or obstruct an agpressor. 
But, thev "were fighting a battle o f their 
own to k< ep up j)iip* rial ism and 
were fxorting Ihcir utmost to k»rp 
tip these unnatural diviftions so that 
they might not unite. India in sup
porting these resolutions has aided 
m this effort to keep these two 
portions, unnatural diviBions o f the 
country apart. Therefore, this action 
of India is not in consonancc with the 
declared policy o f neutrah'ty. Rather 
It has weakened the case o f Asian 
countries for whose enmncipation it has 
been crying. T would rather go so far 
as to say thnt if a number o f bandits 
from North Korea— it did not matter 
whether the nnmber was large or small 
and what wore the weapons that they 
used— fell upon the citizens o f  South 
Korea, it was purely a fnmily affair, 
or at the most a civil war. No outside 
power had any authority or justification 
to interfere in that quarrel o f  theirs and 
our Government by supporting these 
resolutions has certainly offended 
against the declared policy o f this 
eountry. Our representative ought to 
have known that our own affair,— the 
Kashmir affair I mean to say— had been 
before the U.N.O. Pakistan invaded a 
p i ^  o f our country and they also ad- 
mHted that it had sent its armies into 
the Indian territory. In spite o f that, 
this organisation, tiio U N.O. had not 
ib^ught it fit to doilare Paki-tnn an 
•ggressor. Mod in tors have been sent 
and other dev iocs liave been ad< pted. 
But, BO far, Pnkistan lu'.s not been 
declared an aggressor. Where was the 
hurry j I  do not understand, for India to

ti^ e  up the cause /o f  these nations* 
America and its satellites and support 
their one-sided decision which they 
had adopted for their own interests.

My last point is that subsequent eve
nts have clearly shown that the South 
Koreans are fighimg not against the 
North Koreans, lu t  they are fighting 
MacArthur’s fo iu s  and making com
mon cause with Noith Korea, Amorica 
Is fighting itt, own battle. In these 
circumstance‘*, it as certainly incum
bent upon U9, when we take up the 
cause o f Aaian nations that we 
ought to hav» at the most kept aloof 
and not f into this battle which 
was purely a fight between two blocs 
and nol Let ween one Government 
aggressoi ui*d the other Government 
aggrieved.

On ihctK. five points, my conclusion 
is that the Government has trans
gressed the limits that it had prescribed 
for itself and has not remained within 
the limitc o f  neutrality and that the 
policy thui it has so often proclaimed 
has been , 1 should say, departed from.

Prof. K . T. Shah : I hnyo listened 
with the utmost attention to every 
word that fell from the hon. the Prime 
Minister in support o f hie motion. 
And if 1 am obliged to table an amend
ment to that motion, will you permit 
me to fcay that it is in no spirit o f  carp
ing criticism that I have brought it? 
I shall soon give some reasons for the 

I have advocated in this amend
ment. But here let me add, Sir, that 
I consider opposition for opposition’s 
sake to be futile, neither beneficial to 
the country as a whole nor o f  advant
age even to the opponent. Those 
jo in ts, tin n fore, in the speech o f the 
non. tlie Prime Minister as well as the 
iiet result thereof which I consider 
require wholehearted support, will un- 
dtintingly be supported by me.

In one particular at least I am at 
one with him, and that if in his sine* re 
efforts to restore peace, to uphold the 
rule o f law, if I may say so, in the dis
putes between nations, and to seek 

fe^^u-ment oi such disputes by 
friendly negotiation, by adjudication, if 
such a term could be used, by negotiii. 
tion and conciliation. If, not^’ithstand- 
ing this, I  am suggesting a certain
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different approach, it is rather a differ
ence o f  opinion with regard to the parti
cular steps that he has taken, and eva- 
laation o f  the consequences o f  those 
steps or the appreciation o f  the results 
he seeks to achieve. Not only am I  
one with him in rogard to the general 
desire to maintain peace in the world ; 
but I  have before now commended, and 
will commend today, his general poh’cy 
o f  the neutrality o f this country, bet
ween the various conflicting* blocs 
now darkening the face o f the earth.

I  would, however, add, Sir, that 
while one cannot expect anything 
else from the spiritual heir o f the Father 
o f  the Nation, one must nevertheless 
•ay that, busy as he is with the practical 
cares o f  administering the foreign 
affairs o f this country, he may be 
inclined to over emphasise circum
stances, or exaggerate the force o f im
mediate coditions. He must realise 
and bear in mind the ideals and also tlie 
concrete steps by which those ideals 
were to be implemented as already set 
forth by his and my Guru,

Sir, Neutrality, as he has, I think* 
himself said somcwhe: e, is not Isolation. 
I agree with him. Nor should Neutral
ity be the creed o f  those who arc unable 
to do otherwise. Yesb'rday, Sir, I  was 
amazed and a stounded to hear from a 
Cahiriot Minister o f his maximum res
ponsibility and maximum impotency. 
Sir, if  our Neutrality is the outcome o f  
a consciousness o f  our maximum im
potency, then I for one am afraid, 
I cannot underline or accept it.

Neutrality, Sir, even i f  we have no 
armed forces sufficient to make good 
our word, is o f  the soul. It  must be 
bom  o f the consciousness o f  the moral 
right, and I  trust the Prime Minister 
o f  India, in his pursuit o f  N utrality, 
thinks only o f  that, rather than o f  
neutrality dictated by the insuffi
ciency o f  forces at his disposal, o f  the 
particular orgr nisation o f  the armed 
forces o f tliis countiy being only for 
the defence o f  his country, and o f  the 
consequent inability to do anything 
else to make that neutrality respected. 
Ours, Sir, I hope is a Neutrality not o f 
|inpotency ; but that it is the neutrality

of the spirit which we wotdd t o e  
world as a whole to adopt. And in  
those efforts which the Prime MiBister 
has made to secure such neutrality^ to
up hold such neutrality to obserra 
sucji neutrality, I  say, Sir, I  whole 
heartedly support him.

In the particular steps, however, tha^ 
he has taken to see that the general 
policy he has been following is carried 
out, I fear it is not possible for me equal
ly cordially to support him. And that, 
not only because o f the legal difficulties 
o f  the case, as I view the m atter; not 
only because o f the poHtical conse
quences that I apprehend will follow  
from these steps, but also, and above 
all, because I  feel that the moral ground 
that he has taken, or he would be ex
pected to take, would be very much 
undermined by the particular steps that 
he has taken."

Sir, I will not go over the legal aspect 
o f the matter, which my friend Sardar 
Hukam Singh has just put forward.
I would like to add, however, that the 
cardinal doctrine on which the League 
o f Nations has been founded— I beg 
your pardon Sir, I mean the United, 
Nations’ Organisation has been founded 
— and whicii I think is one o f the first 
articles o f the United Nations’ Charter 
is the sovereign equality o f every mem
ber nation, and consequently the right 
o f  each nation. to determine its own 
affairs in its own w'ay. The immediate 
forerunner o f the United Nations Or
ganization or the United Nations 
Charter was the so-called Atlantic 
Charter, one o f the outstanding articles 
o f  which was that the signatories to that 
document would like every people to 
have the government o f their own 
choice freely expressed. I am not 
quoting the exact words, but I  think 
the sense is correct. ITiat spirit is 
expressed also in the pr* amble o f  the 
U. N. Charter, as well as in the leading 
article o f  the very first chapter o f  that 
document.

Takin^r my stand on that, I  thmK tha^ 
CO far !\H the Korea dispute is concerned, 
the position taken by us on the first 
day in agreeing to the resolution prt). 
posed by the United States was in-
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eompatible with the general policy o f  
ecbr own countary. The United States—  
m ay I  mention in pa$sing,— and if  I  
am wrong I  woul4 be glad to be cor
rected— ĥad already taken up arms and 
repelled by  force o f  arms —the so-called 
invasion that had occurred before it 
came to the U. N. subsequently to get

own action ratified. That seems to 
me to be following the dictum o f an 
old time judge, “ Sentence first, argu- 
)&ent afterwards” . This is a position 
which I hope is such as, even by im
plication, would not be accepted or 
epdorsed by our representative on 
instructions from our Prime Minister.
I  consider, however, that not only was 
it not in consonance with the correct 
legal position o f the question; nor in 
consonance with our own policy. 
There is another position that may well 
have been taken up and has been taken 
up by some other nations, t’iz., refrain
ing from voting in the Security Council.

W hat is more important is the 
exact nature o f the war that goes 
on in Korea. Everybody knows that 
behind this war, behind the excuse o f 
the Korean invasion are fighting the 
clashing ambitions and warring im
perialism o f the United States o f 
America or the Anglo-saxon block, on 
the one hand and the United Socialist 
Sovietique IlepubUc on the other. 1 
for my part have no hesitation, as I 
have already told one o f niy friends 
this morning, in saying that I have no 
sympathy for any brand o f Imperial
ism, whether it bo vWiite, r* d, black or 
broNVTi. I do not beli vo in I)uperial- 
ism o f  any kind. \Vhatever may be 
my ideological sympathies, so far 
as this particular action is concerned, 
I am free to confess, Sir, that I see no 
difference whateoever, whether you 
call it aggression or not, in the action 
o f the two parties which are really and 
essentially the actors behind the scenes, 
and, if  I  may say so, arp ranged against 
one another. That bodes no g c ^  to 
the world. The world is menaced by 
the dark clouds that we have seen 
gathering on the horizon for the last 
few years and I for one am not satis
fied that the rtepa we have taken are 
likely to d i ^ l  thoss; c'ouid.

Sir, the exigencieg o f Imperialism 
have in recent tm ea forced aoaany vai  ̂
natur^ divisionfi on the faoe of tiiiB 
eai^th. Ireland was parted into two 
by the exigencies o f  British imperialism 
notwithstanding a century or more o f  
fight by the Irieh people for their omu 
home-rule. This country, too, if  I  
may say so, has been parted, not so 
much by the deeire o f  the people o f this 
country, but by the exigencies o f  alien 
Impel ialism, by  the machinations o f 
the foreign exploiting domination tht t 
WAS here before. And though we may 
: c» m to acquiesce in and be silently 
suffering to-clay as a consequence o f  
that fore Oil and unnf tr.ral, artificial 
and criminal division and partition o f  
this country, I cannot help saving that 
the interests o f  the expkited masses all 
over the country, and all over the world 
are the same. Speaking for myself, 
Sir, I  would therefore, say that, as a 
citizen o f  Indi<̂  , - s an Incli «n I would 
not submit to tLe logic o f  such a fait 
accompli. I will not for ever sign 
away the right o f  this country to see 
that those who have b :en  unnr tur ̂ lly 
p rteil from one ;vnoih r t c  re orcilcd 
a kI re-united.

Tnis, however, is a case apart. I am 
applying anivlogy to the case o f 
Kore^. The north ixud south o f Korea 
have, <11 the a<lr» i .-i jn o f  the Prime 
Minister J in 8. if, been ar i kii.lly aijd 
iinnatiir. lly sevcied from one another. 
Tlicy ;u'C part and p r»el o f  the same 
rountr}'. The people o f the North 
have, wiih the help that they have got 
irom outside, invaded the South to 
bring ^^bout a reunion. It is a local 
matter in my opinion, a ( i\il war if you 
want to dignify il by that term. But, 
technk^ally speaking,— and, again or the 
authority o f the Piime Minister him 
self,— I am free to say that, gince we 
at least hr cl not recognised either the 
North Korean Go '̂el•nment or the 
South Korean Government, by what
ever exac t nomen( lature they may be 
ck:lle<l, we certainly cannot call either 
o f  them an ^aggressor.

Aggression, in the language o f inter
national politiis, must mean an invr.- 
8ion by force o f a recognised, consti
tuted government on another ; and no^ 
by  unrecognised horde o f  people, how.
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ever  numerous they may be, forcing 
their way into another.

This is not merely a petty-fog^ing 
teohnioal point c f  legal teiirinolc gy  
whi h I  am puttirg fcrward before 
you. There is c!eep subetance behind 
it. I f  you recognise the right o f  every 
people to ch oorelh e  form c f  Govern
ment that they wouM live iirder ; if  
you lec ogiiiee t !:o right o f  ê  ery people 
to be one, united, consolidated people 
among themselves, and if you realise 
that the people o f  Korea have been 
Smnitur illVj arlifiaally and i.rbitr rily 
fore* d ap. it  from one ; no\h€r, then I 
say that any interference, no matter 
unde r w hat excuse it may be, by any 
o'ltsider (s a violation, not only o f in • 
t^^rnatiom.l j; s' icc but also that it i? a 
crime ag.Jnst that col:ntr3̂

The P.'i ne Minio'tcr pleased to 
say that I?nperi- ligm and Colonialism 
are dead tcday. I agree with him that 
imperi. I’sm, in the sense in which it 
used to be Tinder.^tood in the past, may 
be dead. But a new Imperi^dism is 
born, which is more deadly, I assi re 
you, than the Imperialism o f  the Czf rs 
or the Britons. It is the modern Dollar 
imperi alism, which seeks to undermine 
not only our economics and politics ; 
but subjects us so com j Ltely by tempt
ing offers o f  assistance in our economic 
development to make us forget for the 
moment and lose sight o f  the fact that 
we have a soul o f  our own to save.

This DolL".r Imperi ilism is a menace 
whioh is no less teriifying to me than 
the imperialism which we have fought 
against, and won agiinst, happily for 
our country, at any rate, under th*̂  lea
dership o f  the Great depf jt c d  on«. The 
Dollar Imperialism is all the more in
sidious, becan '̂^ it is invisible and im- 
perceptifcle. It offers you temptation, 
votes large sum^ for your economic 
development. They have voted large 
sums to help the backward countrie*^, 
which I  believe is the Fourth point in 
the President’s Programme.

Shri Hanumanthaiya (Mysore) : Only 
8 million dollars.

Prof. K. T. Shall : The figure does not 
matter. The fact is im porttnt that 
they have made such giaxrts. Do you

think it  is chanty t  4 t e y  are g o cd
believers in charily Icg frc iT g  Li I c  ire  
It  is for their own protecticn, cectrity  
and defence. They are m a iirg  a rew  
kind o f  canncn fcdder all over E urtj e 
and Asia to see that the danger it e y  
apprehend does not overtake them  
unprepared. We shaJl fight thfeir 
battle, shed our blocd, and waste our 
resources so that they can prepare 
themselves- meantime, against the 
danger they dread.

There is the Korean example before 
you. They were not able to repel it 
in six weeks, because they were not 
prepar*\l. T1 r have taken the lesion 
to he i ‘ . T1 ty  are rsgist'r.g ether 
count-i s l y  iempih g offers ; end they 
wii; see ' o it th; t they get enough time 
to i>rc]>; re (hemselves. Meanwhile 
you bJccd to c’ cath.

Tl.e soggestfci s fcr American asgist- 
an‘:c ha  ̂e (cm e  by way o f  loarg for 
im[.ioveniciit oi armf ments. We who 
believe n peace, we wl o ere ihe disci- 
pies, i f  not heiis, cl G. nc'.h‘ji\  teach
ings, should ceitsirJy rot \^cjry a lou t 
improviijg cur i rm^mcnts, ard prepare 
ourselves to offer a first line for 
America’s dcfence, i^nd the defence o f  
Anglo-S:xon capitaJism.

At any rate this temptation should 
have no meaning whatfeoever. And to 
those whom we can warn, we ought to' 
say : “  Beware, beware o f  the Devil 
coming quoting the Bible before you .”  
The Devil can quote scriptures. And 
none is so clever in these matters as 
the Non Conformi^s o f  the AiiglD- 
Saxon world. The people o f  America^ 
are Non-Conformist s. The Non-Con
formist philosophy is a very easy and 
convenient arrangement, according to 
which they feel that their mode o f  lifif, 
the American way o f  life, is the only 
proper thing, not only for themselves, 
but for all o f  u^. Therefore it is that 
at every pcint we will be o f  ered to be 
assitted, provided we tee the line, pid- 
vided we follow suit, and say ditto to ' 
everything that they would like us 
to do.

I  congratulate the Government oa- 
their ability not to gay di to  to the ‘ 
American view in regard to Korea,
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at least, ou the second oocasion so far 
as the desp;,»tcjh o f  armed forces to 
BLorea is conoerned. I  am glad the 
Prime Mimster has resisted the temp^ 
tation that the flittering American 
press might pat forward. It was 
said by  Snakespeire somewhere that 
* /Ci«3ar hates flittery ; but when I 
tell him so he is m^st highly flT.ttered.”  
Tnis, I  hope, will not b e " the fate o f 
our Prime ilioister. I trust that the 
great honours wai ;h have boon bes
towed upon him in this country and 
abroad, the love and reverence with 
wliioh he is lookol upon in m my p irts 
o f  the world, will not mi.slc ul him 
into bolieving th it  this lovo, this 
reverence, this rogird and following 
is independent o f  the L r̂eit torch 
that he be^rs, the gro it i<lo.il tin t he 
upholds. ho forsikcs it or
depu ts from it, and fill,s \ victim 
to the charms o f  America, or M onm m 
in Dollar form, he certiinly will lose 
all this lov̂ o and re.ii)eot bestowed 
on him ia this country and abro;id. 
I, thoreforo, wirn hiin and tho GkAcrn- 
ment that tho policy wuiih he has 
adopted i*r^gnmt with the postii* 
bility o f  ijattin^ t' i< country inv» h ed 
in the oonfliotin.i' i ’npori ♦li.snis o f 
Rassia nnd Am rlca. Ah I 
have Slid, in m y idooh^ijnl 
sympithies, I  have no love for the 
modern Stalinist Russia, whiih wants 
you, under the tempting pretext o f  
leg ilism for the moment, to stand up 
and 0^y “ H inds off Korea But 
I  certainly do not believe any more 
in the An^lo-Saxon policy o f  mxking 
us a oat*s-paw as it were, or miking 
oat’s-p^ws o f  Oiiina, Indonesia, and 
Formosa, 30 that they may wage a 
fi^ht on b3h ilf o f  their own clashing 
ambitions and eventually not even 
come in for the spoils. Wars, Sir, 
decide nothing, Tney only end in a 
stalemate, no m atter who is the victor 
in the field for the time being. Wars 
always end in somo kind o f  settlement, 
which only sows the seeds o f  new con- 
fliot, new terrors for tho world. I f  
this Government honestly bolievcs 
in its mission for world peace ; if this 
QtJVemmont sincerely upholds the 
ideals that we have been brought up

on, the 0OOQOT we cut as under from 
our bonds with America and England, 
the better for us, for Asia and for the 
world. B y their offers o f  loans, tech
nicians and Stand'.rdised prcducts the 
new Imperialism has caught us in i^s 
tail«, for if  once we use such standard
ised product, we shall for ever need 
all the parts and accessories from the 

source. It is high time, there
fore that we, once for all, categorically 
denounce any association or involve
ment in the policies o f  aggression by 
d ish in g  imperialisms which are pull
ing in opposite directions. I would 
bo tlio fii-st to congratulate the Gov- 
em:n''n!: and support most cordiilly 
the do i^ion if it i  ̂ taken in that 
form.

Shri Biswanath Das (Orissa) : Sir, 
rise to support t!i«*- motion moved by 
tho hon. the Lci<lf>r o f  the House. 
His 1 'st words arc pregnant with im. 
plications and I hope that the resolu
tion will receive tho imvnimous ap
proval o f  the House.

In his concluding speech the hon* 
the Jjoader o f the House said that ag’  
gression has to be condemned and 
rc.si.<tcd and that is wliy India has 
accepte<l llcsolutions 1 and 2 o f  the
U.N.O.

My hon. friend Prof. Shah, re* 
presenting Bombay has spoken o f  
dollir diplomacy. I do not know how 
these come in a discussion which is 
so important and vit il. No country 
is going to offer free anything to 
another. I  do not believe in benefits 
being offered by other countries to 
us without any corresponding bene, 
fits going to them from our people. 
I am a great believer in our ancient 
Indian theory o f  aia^i and pradgn. 
No one always expects a4&n without 
corresponding pradan. Therefore, if  
America or any other country offers 
any benefit to any country it cer
tainly on its part expects a return. 
No country, to my mind, is so very 
philanthropic as to offer an3rthing and 
everything for nothing. My hon. 
friend tho Professor ought to have 
le^irnt that the jKsople o f Asia have 
been insl3ting on America for help.
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W hy ? I f  you don’t want the eco
nomic ideal of the West, bj all means 
fallow G n<.l Fiji’s ideal of economic 
reoou^truttion. You don’t have to 
go to the West, you don’t have to 
think of the Weô t nor of her dollir 
diplo:n'y:v. You do with .ill the
help thit An?rij.i oTer.s to you or 
any other >?o ritry to yo'j. Siy
th>.̂ } W3 A’ill b3 .^elf-oontont.. B it 
thit is ujt n / II0,1. friend u'oulJ
like to h^ve. Yo i o muot have 
hr \hn ich'ir̂ j‘\ \nd the s i no tima
eujoy t!io of a m rrlc l̂ life.
You can lot i!i«l i.^tri'liso [ndii* and 
at t!io .svu'-̂  tin:' oo free fro:n the 
help and n M- u o  of I’le W'o t̂. 
Tu^t V ; r:' / ly  :'io b"i!:!ier of
the N* .tioii \v . '.\[qA t ) fi*oo hi n^elf 
awvy fro.n t'̂ e kljs of tlio West, 
oonfini ig liim If r ol ly to laui'- and 
miking Indii ^elf-r:l!'nt to .stand 
on her own legs. B it tliat is i n 
ideology not accept ible to my friend. 
Why then t Ik of big thing> wiMiout 
reUising thoir iaiplicatioiis. I don’t 
go either with Russia or Avirh America. 
Both h v\'e their res]>ootive ideologies.
I have h it red f  r nono^ but I would 
like to h ive  my own ideology, the 
great ide.)Iogy that has been kept 
before us by our shastras and the great 
ideology that h is been put into prac
tice by the Father o f  the N.ition, 
M that:ni Gindhi. Tney are enough 
for me if I am able to follow them. 
So, my p lice is neither here noi theie.

But tod iy , pi iced as we are, there 
d)3s not see.n to be mu-h option. 
Sir, I consider this as a very great 
O3oasion. I appeal to hon. Me:nbers 
to t:.lk with restr int. Tne Goxern- 
m3nt is fic in g  a difficult situation, a 
situation Avlii h heaven know0 may . 
lead anywhere. Under these cir- 
curaitan^es, more restraint and less 
airy talk is helpful and useful. The 
Government o f  the d iy  have conferred 
certain bonefits upon the people ; 
they have giv^en Indii a stabh Govern
ment. Goner dly a sl ovo people, after 
freedom, tike reoourso to actions 
which lead them to reveljii n ard  
an told hards’ lips on the people. 
Think o f  Ciiina, think o f  other neigh
bours, what troubles, what s ifferings 
the people had to undergo there ?

Bless God that due to the tapaaga
of the Father of the Nation and the 
tapasya o f  the leaders and saints of 
India, today we are one of the few 
(Countries o f  this great Continent of 
Asia which is not only enjoying a 
stable Government and law and order 
to its possible extent, but also main
taining an administration strong in 
itself cin<l nilitary foice able enough 
to AV.'rd oil* any aggression.

Sir, we reco;j;nise the troubles o f  the 
Government Avhi h h id  to work under 

ditfi^ult ami d ’-ngerous circumstances, 
but at the sa no time I  m ist plead 
with :ny leafier and hon. Members 
constiUiting the Cjbinet that I  am net 
able to understand certain o f  their 
actions. I will state them here. 
They have de* ided with the full ap« 
l^roval o f the P irty  and o f  the Houra 
that Ave shall be a party to no bloc.
I i IS a wel’-k lown fa -t that the U.N.O, 
tcnliy is <livided into two blocs. 
We h ive de; ided that we belong to no 
bloc. Wliether belonging to no bloc 
biing^ you to a third bloc or not ia 
for the future to ju<lge and for the 
future hi.:>tori'.n to record. B it  the 
fic t  remiins that India baa taken ^ 
definite and distinct step knowin:» full 
well the implications. Having t^ken 
the step and having known the his* 
tory and ambitions o f  Russia from 
the beginning, I  have a light to ap* 
proach the Leader o f  the House to 
expl iin to u3 why he chose to enter 
into that unfortunate Commission the 
Korean Commission. “  The events 
o f  191:6 ami 1947 were enough for 
anyone to see that these are difficult 
and dingerous places. God sive us 
from the Korean Commission That 
ought, I  ch im , to have been our posi
tion, the position o f  my country con
sistent with the position that we have 
taken. I  have a cUim on my leader 
to ask him to explain to us why this 
position was given the go by and why 
India chose to be a member o f  the 
Korean Commission. The hon. Leader , 
o f  the House has furnished us some 
explanation. I  am very sorry he was 
not audible, o f  course, due to causes? 
for whicii he himself is not responsible, 
but it is our misfortune that wo were
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not able tb herr him in full. But 
whatever it is, the little that I have 
Ib^n able to he:.r, I  must oonfesf*, 
is not sitisfactory. Mere exjil ’̂nation 
is ne essory in tĥ t̂ rcg .̂rcl lecru^e 
thnt is the beginning o f  oui troubles 
and ho.ving accepted that position, 
namely the memberslup o f  t he Korean 

.Commission, having even arrepted 
the rllevii^ted position o f Chrirmfin- 
ihip o f  the Kore-i.n Commih^ion, I feel 
and I cl i^n that there is p.bsohitely 
no other poMMon left to tl o Govorr.- 
ment excepting the position they have 
taken.

In this r-onnoctioii, Mr. Spe.’ krr’ 
you will picvsc pxwlon mo if T t; ko 
you to the two Re>(<l!p i< ns o f iJio 
Socu'i'.y Coiin  ̂ il. TiiC fiivt R e:olr- 
tion expre^^tes ;.t.ivc ron<^orn ovc i- the 
armc<l attack on tl;c IV-piiblic o f 
Korea by f  r cs from X  rtli K-re.i, 
then c; l!s for Ihe ‘ :.a'nc< i tc 
tion o f  ho>' i'itirs rm\ c 1< upon the 
authoriiios o f N̂ >rth rei to with
draw forthwith rcque-ts the U. N. 
Kore?-n Coinmi.-.'^ion to coniinuiii<-’ te 
its fi lly  coaf'iilorcd rc( ommend ^tions 
on the situation with • hf̂  lo s': possible 
delay. I a^.n'n tnke you, Sii, to ho 
second Resolution o f  the Security 
Council which ^ays inter alia :

“  H iV ’ng noteit from the report 
o f  the United NUions Oommi >Kion 
for K 'rea  that the authorit.es in 
North Korea have neithici ce; sed 
hostilities nor with«'.r' wn their r.rm d 
foro\^ to theThiityoi:hth  P irille r*  
etc.

Now, there is no other alternative for 
US but to act upto these resolutions. 
If these are the decisions o f  the U.N.O. 
on the report o f  the Korean Com
mission, I put it to the House : 
where is your position ? The only 
position that is loft to the Govern
ment o f India is to line up with the 
resolution. I am thankful to the 
hon. the Leader o f  the House for 
having taken the earliest opportunity 
of declaring, at the top o f his voice, 
that India—^both the Government of 
India and India as a State—has nothing 
to do with Formosa or Indo-China. 
Out acoeptanoe of the U.N.O. reso*

Korean Sttuation
extends dnly to warding off 

the aggressor from South Korea. T o  
that we are committed. I  claim that 
there is no alternative. My only 
complaint is that, situated as we are, 
a boy democracy with very little to 
fall back upon, having to face a 
dangerous food situation with ab
solutely no help from any other 
State, we should not have gone into 
that glorified position o f  membership 
o f the Korean Commission. But hav
ing gone, with the full knowledge o f  
its implications, there is no other go 
now. Our position always was, (s 
and will remain :

“  Let the world and its people be 
blessed w'ith happiness and pros

perity. ”

Our ideal is that we want happiness, 
peace, amity and prosperity for the 
whole world, whoever the person con^ 
cerned may be. W e have a great 
heritage and a noble mind. W e have 
to our credit leaders who haveestaeb- 
lished a reputation o f  their o^vn in the 
world. With this heritage o f the 
past and the present, I am not afraid 
o f the future. So far as we are con 
cerned, I  think that the resolution 
moved by the hon. the Leade o f  the 
House is the only possible course 
that India can adopt. Having ac
cepted the resolution, the commit
ment cannot be escaped, namely, to  
oppose the aggression in Korea. W e 
have nothing to do with any other 
State.

The question may well be asked:
“  Well, you have all your regard for 
the U. N. O. and its resolutions No. 1 
and No. 2. W hy then should you 
take a neutral and ineffective atti
tude by  offering only medical aid ? 
I f  you are so very anxious to main
tain the prestige, power and influence 
o f  the U. N. O., why don’t you do 
something effective ? ”  Sir, I  must 
frankly confess that having accepted 
the resolution I  must plead guilty to  
this charge. I  plead guilty, but I  
plead iaability. Those who know In
dia and her present condition, those 
who know the state in which England



left India, those who know the con
ditions under which we had to fece 
the greatest o f  great cliificulties—  
namely, the problem o f  accomodat
ing and rehabilitating 65 lakhs o f 
refugees, wliioh figure has now mounted 
up to 9 or 10 Trillions— anyon.* who 
knows theso things will sympathise 
with us. The biggest o f  big organisa
tions, the U. N. 0 ., backed by the 
dollar imperialism o f  m y hon. friend, 
and all the power and influence o f  
Russia, England and other count-i s 
were unable to rehal)ilitate only 8 or 9 
lakhs o f  Arab refugees. It was left 
to this unfortunate and hard-pressed 
Government to find means o f  rehabili
tation for 9 to 10 millions o f refugees 
besides all her attendant difficulties. 
Look at her distress. I f  I today 
becom e generous at the expense o f 
m y starving people—Avho are starv
ing for want o f  food and other neces
saries o f  life— if I  become generous at 
the'.r expense, will it reflect credit on 
you or even on myself ? “  Phalam^ 
pushpam, toyam ”  (flo .̂vers, fruits and 
blessings)— that is all that I  can 
offer you as a token o f goodwill and 
moral support. That is what India is 
capable o f  today and that is what she 
is offering.
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Having spoken so much so far, I 
would now speak a word aboul m y
self. I  always used to feel even in the 
years o f  1944-45 within the closed 
doors o f  jail that America alone was 
taking a living interest displa ing a 
lot o f  syinpatjiy for the sufiferings o f  
India. She used her influence with 
Britain on the side o f  Indian nation
alism. When Indian nationalists were 
hard-pressed in this country, America 
was one o f  the few countries where 
they could find a safe refuge. The 
late lamented President o f  the United 
States, Franklin D. Roosevelt, that 
great soul, was taking a very keen 
interest in freeing India as is revealed 
from the memoirs o f  so many leading 
lights in America. When Mahatma 
Gandhi was about to die, making 
every one anxious, it was the American 
representative who brought pressure 
on England to release him.

1950

[ M e .  D e p u t y - S p e ^ f b  ihe CM r}
Before our independence, it wa# 
this great free country that had p&- 
cognised India and agreed to estab
lish an Embassy. These are weighty 
reasons which make us feel thankfU 
to the American Republic, but how
ever great my regard and respect and 
aff^ection may be for Americans and 
America as also for the stand which 
she has chosen to take specially 
on the South Korean question, 
I  must plead with them— o f m y di
fficulties and help consistent with m y 
ability. My moral support will al
ways be with Americans and tha 
U. N. O.

Shri 'i!. Hus^.in : On tlio 25th o f  
June list war broke out in Korea and 
the same day the Security Council 
o f  the United Nations passed a reso
lution declaring that North Korea 
had invaded SoiJth Korea and that 
hostilities should cease. India as a 
member o f  the U.N. Security Council 
supported that resolution. There
after, oMr Prime Minister sent personal 
messages to Marshal Stalin and Mr. 
Dean Acheson for a speedy and peace
ful settlement o f  the Korean dispute. 
Our Prime Minister suggested two 
things : (i) that Communist China 
should be admitted to the Security 
Council ; (ii) that America, Communist 
China and Russia with the co-operation 
o f  other peace-loving nations o f  the 
world should get together within the 
Security Council and work out a peace
ful settlement o f  the present Korean 
dispute.

Now the points for our consideration 
are three. Nr>. 1: was India right in 
supporting the Resolution o f  the 
Security Council ? No. 2 : was our 
Prime Minister right in doing what he 
did ? No. 3 : what should be our atti
tude ?

I  will take these points one by  one. 
The first point is— ŵas India right in 
supporting that Resolution o f  the 
Security Council ? Now, Sir, th^ 
Security Council resolution was that 
North Korea had invaded South 
Korea and that hostilities

Korean Sitwi^on
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^jB kA T. Husain ]
^Bimediately cease. I t  is a fact that 
tlie North had invaded th® 
South— t̂here can be no doubt about it. 
Thwre is a prima facie  case. The 
other part o f  the resolution is that 
hostilities should cease. O f course, 
nobody wants war and so hostilities 
should cease. So, there was no harm 
in our supporting the resolution o f  the 
Security Council.

Russia was o f  the opinion that the 
resolution o f  the Security Council was 
illegal. In m y opinion. Sir, Russia 
is wrong. Russia is a permanent 
member o f  the Security Council and 
she could have attended the m*»1in^ 
o f  the Council and exercised her right 
o f  vetoing the R* soluion o f  the Council 
Each permanent member o f  the Se
curity Council has a right o f  veto. It 
was the fault o f  Russia that she did 
not attend. Indians support o f the 
resolution o f  the Security Council 
meant that the machinery, o f media 
tion should De forthwith set up and 
no more than that. Surely, Sir, 
it does not me^n that India has joined 
one bloc a;^ainst the other. It could 
not possibly m* an India‘3 entering 
into any dengerous alliance either with 
Russia or America. It would bo 
wrong to say that India is supporting 
the United States o f  America. I f  
India was on the side o f America our 
Prime Minister would never have 
suggested that Communist China 
should bo admitted as a member o f 
the Security Council. It is clear, 
therefore, that India is not siding with 
the American bloc. India is a free and 
independent nation and is a member 
o f  the Security Council. Therefore 
she cannot remain a silent spectator 
o f  international aflfairs. Isolation 
would be bad for India. We cannot 
i^ o r e  events. Therefore, India was 
right in supporting the resolution o f  
the Security Council.

I  now come to the second point— was 
our Prime Minister right in acting as 
he did ? What did he do, Sir ? Ho 
suggested two things : one, that the 
Communist China should be admitted 
to  the Security Council and the other 
that Communist China, Russia and 
he other peace-loving nations should

get together within the Security Council 
and settle this issue peacefufly. The 
first thing is that the Communi&t China 
should be admitted to tlie Security 
Council. W hat is wrong with this 
suggestion ? Mr. Dean Acheson 
said that tho question o f  the admission 
o f Communist Chino into the Security 
Council is irrelevent at the stage. 
Ho said that there should be an 
immedi ite cessation o f  hostilities and 
the North Korean forces should re
treat to iho 38:h parallel, after which 
the question o f rep esontation o f  
Communist China could be taken up.
I am afraid he is \^Tong. There are 
five members on the Security Council 
and one o f  them is Chin?’ . China 
means the Government o f China o f  
the present day and that is Communist 
China. Therefore, there is no option 
but to admit Communist China as a 
Member o f  the Security Council. So, 
our Prime Minister was right in sug
gesting that Communist China should 
be a member o f  the Security Council.

Tho other thing that our Prime 
Minister suggested was that America, 
Russia, China and other peace-loving 
nations o f the world sV.ould get to 
gether and find out a peaceful solution 
o f  the Korean dispute. This was an 
excellent suggestion, Sir. It would 
mean that China and Russia would 
become active members o f the Security 
Council and this, in my opinion, was 
the only and the best waj" to end the 
Korean conflict in a peaceful manner. 
So our Prime Minister has taken a 
wonderful stand. He has taken steps 
to prevent the spread o f  war. His 
nitervention was right and laudable. 
India occupies a unique position in 
the world ; so docs our Prime 
Minister. India’s rv̂ le as a sobering 
force is well recognised in the world. 
She has the advantage o f being a non
partisan.' Yet, she cannot remain 
a silent spectator o f  international 
events. She is the guardian o f  peace 
and all peaceful nations will rally round 
her. She cannot segregate herself 
ignoring the happenings around. 
Our Prime Minister wanted to locahse 
the Korean war. He will thus be the 
saviour o f  humanity, fie  is the only
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person who will be listened to by every 
peace-loving nation of the world.

The last point is— what should be 
our attitude ? The situation is un
doubtedly grave. The fate o f  the 
world hangs on the balance o f the 
hour. W e cannot remain passive 
sp^ctator*^. W e must stop a.ggi-ession 
by persuasion; we must find out 
a peaceful method o f settling the 
Korean issue ; we should not get 
ourselves entangled in war. W e should 
bo neutral; but neutrality does not 
mean ‘do nothing’ . Our neutrality 
must be dynamic. The United Xations 
stands for poaco. Wo must give our 
moral support to tlio United Nations. 
Above all we must follow our leader, 
the Prime Minister. •

W ith these words, Sir, I  support the 
motion o f  the Prime Minister and I  
do not move m y amendment.

Shri Joachim Alva (Boml ay) : W e 
are grateful to the hon. the Leader 
o f  the House for initiating a real 
debate on foreign affairs. On the 
last occasion during the Budget 
session we had a chance to debate 
foreign affairs, but, unfortunately, Sir, 
the Indo-Pakistan relations clouded 
the whole issue. To-ciay, for the 
first time, we are face to face with a 
world issue, an issue o f  gr^at im port
ance, and we have to deteimine what 
our policy is going to be. Our great 
Prime Minister, who is also our first 
Foreign Minister, has laid down the 
cardinal principles that govern our 
foreign policy. W e have three 
factors to face in regard to our foreign 
policy. What are they ? The first 
is the moral aspect, the second is the 
real aspect and the third is the ideal 
aspect. In taking the moral aspect 
we have to take into consideration 
the statement made by our Prime 
Minister when he was on tour in the 
United States o f  America. That de
claration remains the cardinal feature 
o f  our foreign policy. He said that 
wherever there is aggression, we 
shall resist and when freedom is in 
peril we shall not sit quiet. This is an 
authoritative statement by which we 
shall have to stand. That moral

declaration is backed op by tife Emba
ssies and the Legations that India has 
been able t > build up within 
three years o f  our existence. It was 
no mean achievement for a small youag 
n atio i which h\:l jin t afct:iiri3i its 
. freedom to establish diplomatic 

' relations either in Washington or 
in Moscow or in Peking. And we have 
established these three big outposts 
which are the ears and eyes of our 
foreign policy.

Then I come to the real aspect of 
our foicigia policy. That aspect is 
th i'. We have our army, our ni.vy 
and our force. These three are 
tlie in 't rumen is o f  the foreign pob'cy 
o f  any great country. Surely we 
cannot measure h'A\'ords either with 
the United States or with Biitain or 
with Russia. Young in freedom as 
we are, we have inherited these three 
weapons o f  ŵ ar from the British who 
had built them for their own pui poses—  
for gu rding their frontiers in Singa
pore and the Nile and the Pacific 
Ocean ai d the cliffs o f  Dover. We 
inLericCcl il.ese, though they had been 
broken up to pieces. But we have 
managed to build them up within 
tlrcc  ;, Ccir.. ..id  keep them in a diseipli- 
ned mi ] rj r. Our army no doubt may 
be the best in Asia— our boys and 
lads are s":rong— we have a navy with 
perhaps some discarded junks o f  the 
British Nd\y, we have an air force 
which may not be the best in the world 
but our lads in the air force are as 
best as any in the world. These 
three are the instruments o f  our 
foreign policy. But we are not measur
ing swor<\s with anybody. We 
cl i n the world as our friend, we have 
no foes, and these instruments shall 
not be hurled against anybody either 
near us or away outside. In fact, 
at the end o f  the first W orld War 
when Tangan}dka was offered to 
India, India refused it, though it may 
be said that the British reused i t -^  
and they may have had their own 
intentions. But it is on record that 
India did not accept it or did not 
venture ihto any fields o f  aggression.

I am coming to the third pointy 
namely, the moral aspect o f 0121̂
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fpT^ign policy. The moral atpect is a 
bright side o f  our foreign polit y. That 
moral aftpc^t ie the treasure f rd  the 
lieiritage |.*iv'en to us by Mahatma 
Gandhi. W e hold dec r to them even 
though he has paE^cd f.w y  for the; e

11 be re 1, s'rc n;j i nd iin| < rturbable, 
This moral poli y  ihf t Mshatiria 
GfJidhi has given us hrs 8toed H e 
te. t o f  the cl t̂^h o f  rrms, has steed 
the test o f  the r.tom bomb and any
thing that may hi*rt or that may 
qui h U8. We have ial eritcd this 
Mv ient < i\ i 'igi i n f hat wi;en c ne < hc ek 
is slapped >ve ;i«.e the other fheek. 
W e have inh^ri^e^l it «n<I Iv r;, ôd it 
do\ni the a<'efe when tl.o Briti h, tl.c 
Dat }), the Fren> h ;ind tj.e o
kept thoir otitp)^^8 Lero. We 
keep t i l ;  mrT.'I rspect promir.entiy 
in our pro iri/ti x* o f  fr rci;-'n poli i( s. 
When pe lwij)s ti e re 1 iiistriiriicn^s < f 
f  jieign poli y  like the i rmy, tl.e n v 
and the . ir foii.e in ly fvil us t *;i >i,tl 
aspect may l>e triumphant j : *! r ir 
LM  roftj;*e.

Now. ha 'ing briefly outliiud our 
fo eigu poli y  with the in. MiinicntK 
in O’u ha.' d  ̂ let us turn nnd wh.it 
are tho in^'^nrnents o f  foreign polir \ o f 
the other countries. Down t l is  
century we hsd the statement o f Frank
lin D. Roosevelt— ?.nd I think he said 
it in one o f  hi(i most expansive, forth
right moments— “ that the Rhine 
is our frontier**. Ameriort, as you know,
S%6sed througli the same stages of our 

evelopment. America h: d the Monrce 
Doctrine by whioh they sf id “ we shall 
not touch oui neighbours or therein a 
distant pi vce ; we shall mind our own 
affMrs, and use 0!ir strength to build 
our owii coiintry**. And A’nerica 
O M T ied  on supcossfiilly with tlmt 
policy for n hundre<i yeir.s until 
it became a groat Power and a great 
nation. We t^o do not want to rc- 
Bort to MiXiA n.nd weapons of w.irfare 
and are anxious to rehabilitate our- 
CiT *et.

I f  Amerio*^ took a hundred years 
to build a China Wall around it rnd it 
WAS left to Roosevelt to smash it and 
Bay “ the Rhine is our frontier” , what 
^ o a t  th^ other po^^r« o f  the world ? 

ĵ̂ â have also known bow in pi^vioiia

I^lyi Alva] times when the Foreign Secret^^ry cr 
the Foreign Minister o f  ti e Lritish 
Cabinet etocd up in the Houte o f  
Commons. When for instfnce the 
h t̂e Vi.^covnt Grey steed up in the 
time o f  the Wt r I or Lcrd Curzcn 
during the Drrd rel?e^ crisis cr the 
l^te Arthur Herdorscn, the Foreign 
Minisler o f  the first Lrboi^r Govt, 
when c. wc rd Avrs uttered by the Fcr- 
eign Mijnster o f  Great Britrin every 
eye rnd err o f  the woikl was glued 
to it. The otI.fT prrtg c f  tl c v.cr!d 
shook, qiiivercd f rd trembled Mhcn a 
British Fcieign Mim'sUr steed vp in 
the House o f Commons. M cy I say 
in .'rll humility rrd  in ro  .p iiit o f  
l‘ittrrnoi^s' th.'.t it h iio+ ‘ o new ? I f the 
pr«-'scnt Foreipi Minister mikes a 
rt. triTK nt in tl o Bri^i li House o f  
Coniirt î s, thrt strtenHnt (Ves net 
f-omm;»r»l the s'freiitilh aufhorily 
n  d 'nfl!’t n e th<*.t it u^ed to * omm.and 
in t]>o c!l(l d iys o f his ]>iodc*.es.-crs. 
For t i c  power o f Great Brit«n*n has 
p̂ lS:T<l ;jway in tlje <;Ioiy that was 
ten < r fifteen yeats ago. And it hrs 
definitely passed into the State De- 
p.ritment o f  America. Britain hrd 
built u]) Singapore as the outpoet o f  
its foieign policy, and built it up so 
strongly that with all the guns arid all 
the armies (ontentrated at Singapore 
meant not to smash it. But Pearl 
Harbour did the trick. Hit lei went
over as far as Moscow. His pre* 
decesFor, Nepolcan, who thought that 
his foreign p o li y  stret<htd up to 
the banks o f  the Nile «.hso went up to 
Moscow. The failure o f  both o f  them 
proved the strength o f  an old proverb 
that even if  you reach Moscow 
you will not succeed in conquering 
Russia. These are ti e nii rks o f  the 
foreign poliues o f  these countries. 
There are no frontiers for ? ny country 
nowrdays. It is a g le . i l  warfare 
now. Indii*s frontiers which rsed 
to be legitrded on the Persian Gulf 
and tlie B  ly o f Bengal have turned ever 
to the gi«le o f  Korea or perhaps the 
Pacific. No St^te is secure nowi djiys. 
In this world context the ficntiers 
have undergone a rem; rkable chf nge. 
W e have to keep a eye end treat
the skies as our objective acd far off 
6aa» as om firontierB̂
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We doeply sympathise with Aineric**. 
As the previous speaker said 'We aie 
deeply grateful to the United States 
for the great interest they took in our 
freedom movement. That is one o f  
the four or five causes o f  the success 
o f  our freedom movement— the 
great fight that the Congress waged, 
the exit o f  the Tories, the emergence 
o f  the Labour Pcirty, the intervention 
o f  America and tlie great contributions 
m?de tov.ai'f’.K tins cause outside 
Incli.\ by Neta ji Be sc— these have been 
the f.’xtors that liave been responsible 
for our freedom. And cne a m o n g s t  
tbose factors was ceitriniy Amciicrn 
sympathy. We are deeply grateful 
to them for all the gieat spmpathy 
they showed to us m our fight. But 
we also ŝ ’̂ mpathise with them in 
their predi«*«ment. America today 
perhaps is overvt helmed by a k ird  
o f  strong neurosis, thinking certain 
sections o f  the M'orld iire their foes. 
We deeply sympathise with them. 
We do not find fault with them. We 
deeply sympat] jse with Ameri».a espe
cially w'hen we tind her hu?s peri.sh- 
ing on the fields o f  Korea. No natif n 
or f  ither or mother or any human 
being c;^n ,<it with fridrd iirms and 
w'atch them thus (lying. All the 
same we have to build our o\\ n foreign 
policy on three factors. One iti the 
factor o f ideilif^m, the otJier is the 
f;utor o f o ^lightened self-interest, 
and the tliii^l is iiu iiidopciKlojit policy. 
The jx livy pursued by our Foreign 
Minister satisfies all tJie three condi
tions. In the first pla- e it is ideal, 
in the second pUce it has '^nlightened 
self-interest and in the thinl place 
it is independent.

We havo shown our idealism and our 
enlightened sclf-inter»^.st across oar 
borders in the matter o f China. Even 
if  India were to be aloao voting for 
China in the Secorlty Council it 
would have been a great achievement. 
We have stuck to it due to the persis
tence o f  our Prime Minister and duo 
to the wisdom o f  our representative 
Shri B. N. Rao. The present Govern
ment in China is an established fact. 
We cannot ignore it. China is our 
neighbour £uid we cannot raise

swords against tKem. Ottr Pirina© 
Minister and otir Goverhmrat &Mid om  
country were once on the 
relations \ îth Marshal Chianĝ Kai- 
Shek. But now we have to recogniw  
the world forces that China cannot be 
ignored. No doubt the new China 
hurled many insults upon Americaii 
consular officials and we felt thdt 
justice should be meted to these 
American officials when injustice was 
heaped upon them. In spite o f thia 
factor, w'e must come to the definite 
conclusion that China’s case cannot 
be ignored. India is an old sister of 
China. We had to recognize China 
and having seen this conflict in this 
context we have to find what is the 
best thing to do as could not have 
rushed our armies into any conflict. 
As I said we offer great sj^mpathy to 
America in her predicament. The 
strength o f a valiant man is unknown ; 
it cannot be overrun by fear. This 
is the policy that America can 
follow, perhaps a lot o f  things will 
come right in the world.

We are torn between two idealogies 
and the other speakers have mentioned 
them. We are perplexed and we 
do not know where we stand. We 
know  ̂ the idealogy o f  Moscow and 
we have a kind o f very high material
istic philosophy allied with freedom 
in America. \Ve are really puzzled. 
W’̂ e like the freedom o f the de
mocracies, for one can say anything 
about the President o f the IJnited 
States o f America in the streets o f 
Washington, and go Scot free ; one 
can Siiy anything about the King 
Emperor in the streets o f Loildorj 
and may go unscathed and not jailed. 
But one docs not know how many 
voices are stifled in the countries o f  
the Iron Curtain or other places 
when one says anything hard about 
the rulers enthroned in authority in 
those territories. America is a land 
where a few are chosen who become the 
dollar banquets and the others are 
left to fight for their daily existence. 
The American system is called a 
mlrago and the Soviet system a 
camouflage o f servility which is 
imposed on all the citize^ . We, 
Sir, iupe torn b^tweet thesi
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logies but we also stMid firm by our 
g*8«t leader and master who cUed a 
mari^. We shall carry on his teach
ings in the manner that he had done 
w&n he was alive.

Mnch has been said about the 38th 
ParalleL There are other Parallels 
and there is a Parallel draun across 
OUT own country and mg expect our 
Anglo-American friends or the 
leaders of W estern Democracies to 
come to our aid quickly. That Para
llel has hit our vital interests— the 
p e tit io n  o f  India— 1 refer to the 
Parallel which divided our country 
especially on the point o f  Kashmir.

Finally, Sir, may I  say that th® 
Prime Minister has aroused world 
interest by his peace moves. I know 
that the path o f  peacc-makers is 
very hard. Thanks are not many 
and complaints are quite a lot and I 
sincerely hope that our Prime Minis
ter's role will bo crowned with success 
at least in the near future. To quote 
the Bible : “  Blessed arc the peace
makers, for they shall inherit the 
kingdom o f  H ea ven '’ . What should 
be done ? In the forthcoming 
meeting o f  the United Nations we 
expect our Prime Minister would lead 
the delegation to tlie U. N. O., so 
that he may be there personally to 
thresh out the groat issues and thus 
add his persona! weight in solving 
world prol h'ms.

Shri Kamath (Madhya Pradesh) * 
At time when the sombre shadow o f  
Korea is lengthening itself over the 
grave deliberations o f  not only the 
Security Council but also over Asia 
and the world, it is heartening to hear 
the Prime Minister talking and striving 
for peace. I was anxious to hear 
what practical steps ho and his 
Govern neut were going to take in the 
immediate future o f  the settlemont 
of the Korean crisis. Lot us not bo 
oomplaccnt in this crisis. The second 
world war was the fjiiit, may I  say 
of tho partition o f  Poland—I  moan 
Danzig in tho Polish Corridor. We 
do not fear ; wo are not afraid ; we 
need not be afraid that this Korean 
piKtitioa alao might load to a third

World War. But, Sir, we cannot 
afford to be complacent and the Prime 
Minister himself has stated in one o f  
his recent utterances that the chances 
for war and peace are 50 : 50 and the 
world Mill be in a sorry plight i f  the 
Korean dispute leads to the Third 
World War. Therefore, Sir, let us 
set about thinking what practical 
steps to take in the settlement o f  this 
dispute and resolution o f  this crisis. 
The salient fact that stands out in this 
embroglio or in this international con* 
fusion today with regard to the 
Korean crisis is the load-star o f  
our policy, not merely today but 
what has been the load-star since 1947 
in respect o f  Korea. We, Sir, have 
been always actuated throughout 
these tM’o or three j^ears, have been 
motivated by the desire for attaining 
the unity and independence o f Korea. 
My hon. friend, Biswanath Das 
thouc^ht that wo 'wore not wise in 
joining th:0 United Nations Conimis- 
sion on Korea. I differ from him. 
Whatever part we have played on the 
Commission on Korea has been very 
creditable and as far back as 1947 
A\hen the Foreign Secretary was 
^fr. K. P. S. Menon, India accepted the 
Chairmanship o f  the United Nations 
Commission on Korea. From that 
date onwards, we have been actuated 
V)V a desire to promote the unity and 
independence o f  Korea.

Last 3̂ ar in March 1949, the hon.. 
the Prime Minister answered a ques
tion put by me on the subject o f  
Korea and it is very pertinent at this 
juncture to recall what the hon. 
Prime Minister said in March 1949. 
After referring briefly to the genesis 
o f  the Korean partition, he ent on to  
sa y :

“  LHtimately, a Commission was 
appointed in, I thuik, 1947, by the 
General Assembly. This Commis
sion you may remember, tried to 
give effect to the resolution o f  the 
United Nations. A Member o f  that 
Commission was also the Ukraine 
Covcrnment. But they did not 
attend and the Soviet Union also 
adopted a rather negative attitude 
in regard to it. The Commission
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could not cross the said 38th para
llel ; it only functioned in what is 
called South Korea or the Ameri
can part o f  Korea. This difficulty 
has persisted then and in fact, the 
barriers have become higher. Mean
while, the matter was first placed 
before the Little Assembly and 
then before the United Nations 
and they said that we should go 
ahead in the part o f  Korea where 
we could functio;i. W o could not 
function vi X  r:t\i Koroa, but we 
could function in South Korea. 
Elections were held in South Korea 
last year and as a result o f  those 
elections a National Government 
for Korea was proclaimed.’ *

Then, Sir, there was the Politica 
Committee o f  the United Nations 
where, in December 1948, our repre
sentative, Mi\ Setalvad in the course 
o f  his speech there, made out these 
points, apparotitl}^ under instructions 
from our Goveriament here. The 
main points that h(̂  made, to which 
the hon. Prime Minister referred on 
the 19th March 1949, were :

(i) Independence' for the whole 
country in the shortest possible 
time ;

(ii) A  unifed Korea without the 
American and Soviet zones as now .>

{Hi) The U. N. should not be 
a party to any arrangement which 
might weaken the prospects o f  
independence o f  a unified Korea ; 
and.

(iv) The General Assembly should 
lend its fullest assistance to efforts 
to have conciliation between the 
two zones.
Then, Sir, lastly, he said that this 

was not a formula for peace, but a 
speech o f  our delegate there which, 
certainly, was made under instructions 
from the Government here.

Now, Sir, let us examine the posi
tion o f  India today vis-a-vis the stand 
taken by  us as far back as December
1948. The Government’s Press Com
munique issued on the 29th o f  June, 
1950, refers to many things : to civil 
war in Korea and also to threat to

world peace. That rnm m  to  aay 
that the Government <̂ d n<|t look 
upon this only or completely M ag
gression o f  one Goverumei^ ©r one 
country against another, but also ia  
part as a civil war, inside the country. 
The opening sentence o f  the Fre&k 
Communique reads as follows :

“  The Goverjxment o f  India have 
viewed with grave concern the 
developments in Korea involving as 
they do not only civil war but a l^  a  
threat to world peace.”

Now, Sir, it is unfortunate that it wa 
couched in this language. W e should 
have made our stand absolutely un
ambiguous and categorical, whether 
we regard it as a civil war or aggres
sion by one State against another. I f  
we regard it as a civil war, then, we 
have no business to be there. N or 
can Ave support any other State, nor 
even the policy o f  t!io United Nations, 
to intervene in a civil war. There was 
civil war in Burma ; but, not even 
the United Nations took any hand in 
that. I f  that be the position that 
it was a civil war in Korea, then,
I for one submit in all humility that 
our support to this action o f  the United 
Nations in South Korea against the 
North was not well justified. Later 
on this Communique goes on to speak 
about aggression by North Korea 
against South Korea. I f  that be 
the position, then the position changes. 
Then, o f  course, our attitude is un
derstandable. Even then, may I  
suggest that one paramount necessity 
has not been fulfilled. Nowhere dur
ing the deliberations or discussions in 
the Security Council either in June 
or earlier or before that, has the voice 
o f  the Koreans been heard. The 
Korean peoples’ voice is hushed in this 
crisis. May I  say, Sir, that it was 
absolutely necessary to hear what the 
Koreans, South and North had to 
say about their own country. I t  
would appear that on the evening o f  
27th June 1950, the Security Council 
recommended that the U. N. 0 .  should 
endorse the nailitary assistance al
ready extended by U. S. to South 
Korea. The Council’s resolution ig- 
noredf— mark the word ignored-*
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tKe reph ti from  tJ. N . Commission 
^  Korea received earlier that a ^ r -  
Aoon. The Cknmcil passed the reso
lution in the evening. That very 
afternoon, the U. N. Commission had 
4Bent a report dealing with this very 
question. W hat did that report say ? 
The report o f  the U. N. Commission 
Teceived earlier that afternoon pro
posed that the Council should invite 
both the parties to agree to a neutral 
Hiediator. I do not know how it was 
■fchat the Security Council, in its 
resolution o f the 29th June 1950, 
made no reference whatsoovxr either 
in  p'kssing or otherwise to this report 
o f  the U. N. Commission on Korea, 
received the same afternoon. I f  the 
proposals o f  this U. N. Commission, 
which is a crextion o f  the U. N., had 
been listened and paid any hoed to, 
then, perhaps, the situation might 
have changv;d for the better. But, 
Sir, unfortunately, that was not to be 
and the U. N. Security Council com 
pletely ignored the U. N. Co;nini8sion’s 
report on Koroa which propo:jC(i that 
the Council should invite both the 
parties to agree to a noutnvl media
tor.

In this conn^xtion, Sir, irtay 1 
brins^ to your notice an<l to the notice 
o f  the House, that when India’s re
presentative was the Ciiajiinan o f  tho 
U.N. Commission on Korea, the Com
mission subTnittod its npoi-t to the 
Little A8.sembly in February 1948, 
that is, more than two years ago, and 
suggested that insteacl o f  separate 
elections in the American zone, a 
c  »nsultative election, that is to SiW, 
election o f  political leaders from both 
the zoiies should bo held so that they 
might confer amongst themselves and 
with the U. N. on the establishment 
o f  national unity. This was submitted 
by  the U.N. Commission on Korea o f  
which Mr» Menon was the Chairman 
at the time, over which India had the 
honour to preside. But, unfortu
nately, the Little Assembly rejected,—  
mark the word, rejected— the majority 
recommendatiou, not a minority re- 
tjommendation, o f  this Commission, 
and depided on February 20, 1948,  ̂
w  o later, ̂  announced on the
% ext oiy.'by 231 votes to 2 to accept

the American proposal that electieDS 
should be held in the American zone 
on 10th May, 1948. This, again, 
I  find it hanl to  understand. The 
Soviet attitude too has been intransi
gent in the matter o f  resolving the 
Korean dispute ; but the American 
has not been more helpful, or I should 
say, less unheljjful in resolving the 
Korean crisis.

But, the situation that confronts us 
at the moment is this. The first re
solution o f the Security Coi:ncil dated 
25th June 1950 referred to the desire 
o f  the United Nations to bring about a 
complete independence and unity o f  
Korea. That is the first part o f the 
second para. But, later on, it went 
on to express concern about the ag
gression committed by North Korea. 
Sir, the situation, in all conscience, is a 
difficult one. But is a happy sign, a 
good augury for the future that the 
U. S. S. R. which had boycotted the 
Security Council since January last 
has rcturnrd to it, and we mny hope 
that the Soviet may lend its helping 
hand in the resolution o f this difficulty. 
But to me Sir, it appears that the 
only way out at the present moment is 
more or Icrs on the lines that ^vere 
afio7)tod for the time being for th e  
settlement o f Kashmir. The least 
that cofjirl be done is that the Security 
Council should agree to having a cease 
fir ‘̂ in Kor^a. At the* .saiv.r; t:nie the 
northern army should A\ithclraw to the 
38th parallel, provided that siinultane- 
o u p I v  the United SUiUa pulls out all 
its troops from the south. Otherwise, 
if the northern army does not with
draw to the 38th parallel, and the 
cease-fire line is agreed to, I mean in 
the present position o f  the two armies, 
then I  suppose the Americans would 
be right in staying where they are. 
But if the North Korean troopslwith- 
draw to the 38th parallel, the United 
States must pull out all hĉ r troops 
completely. And then Sir, it is ab
solutely necessary and imiwrative that 
America must agree to the admission 

o f  the People’s Government o f  China, 
the New China, to the Security Coun
cil. That is the least desideratum for 
the, fiettlemeat o f  the ̂  Korean ques. 
tion, not only for that question, but
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also for a general settlement in the 
Far East within the framework o f  

that settlement. Whatever decision 
the Security Council may arrive at 
with regard to the Korean question 
must be agreed to and abided by the 
parties, and the Korean people’s voice 
must also be heard by the Security 
Council.

Sir, one last word about the help 
that we propose to give to South 
Korea. In the second Resolution and 
in the Ireas Communique issued by 
Government we have pledged our 
moral support to the U. N. in their 
action in Korea, and President 
Truman, I  believe mentioned at one 
o f  his conferences or speeches that the 
action taken by the U. N. was mere 
police action. But reports o f the 
happenings in Korea do not confirm 
that it is mere police action. Recent 
reports, Sir, especially o f  the distruc- 
tion in Yongdong and this morning’s 
report about the destruction o f 
Kumchon, recall events o f  the last 
WOT. These to m y mind, are not 
police actions, and it is our duty in the 
Security Council to raise our voice 
against such warfare in the name o f  
police action. Police action we know, 
we understand. This sort o f wholesale 
destruction o f men, women and child
ren certainly is no part o f  police 
action. That duty lies upon us as a 
neutral who has taken the initiative 
for bringing about peace between the 
two blocs. Therefore, Sir, I am not 
happy over the decision o f the Govern
ment to send a medical mission to 
Korea, especially at a time whrn our 
own people are in dire need o f  medical 
attention and medical aid. I for one 
ft;el that no useful purpose would he 
s.^rved by sending such a medical mis
sion to ^ u th  Korea. But apart from 
that, Sir, let ub persist and pers^ re 
in our attempt to bring about peace, 
not merely betwe* n the two blocs, but 
for the whole o f  East Asia, for a 
general settlement o f  the Far East. 
Such a settlement has been long over 
due. There is Viet Nam, Malaya and 
Indo-China, and tho general policy 
which was enunciate d by the Congress 
Soon alter 1946, the policy which was 
contained in the challenge of *'Quit

Asia’ ’, that policy  has got to  be fnMl 
led and realised and implemented and 
towards that we must bend our ener
gies.

We wish succecs to the Prime Min
ister in his efforts to bring about 
peT.ce and the solution o f  the Korean 
question. But looking back at the 
way in which this question was han
dled by us in 1947 and 1948, I  for one 
felt that the acceptance o f  the R esolu
tion as it stood, before the parties 
were heard, it was inconsistent with 
the policy we had followed, and w ith  
the sending o f  the medical missicm to 
Korea I  cannot associate myself. I  
therefore lend my qualified support 
to the Resolution that ha$ been m ov
ed by the Prime Minister.

Mr. Deputŷ lpcaker : Mr. M. R .
Masani.

Shri Blasani (Bombay) : I f  it is
in order. Sir, I would rather ^peak 
to-morrow.

Mr. Depnty-Speaker : Then you lose 
your chance. Mr. Karmarkar.

Shri Masani : I shall speak, i f  you 
like.

Mr. Deputy-Speaker : Let me make
it clear, for the position is rather 
embarrassing. Hon. Members who 
want to speak, they stand up, and 
some chit3 are algo sent to me. I  
cannot ask simultaneously ten o f  them 
to speak. So when I oall an hon. 
Member to gpeak he must be ready, 
otherwise he loses his chance. Mr. 
Karmarkar.

Shri Katmarkiff (Bombay) : I  rise 
to give my hearty support to the R e
solution put before us by the hon. 
Leader o f  the House. I desire that in 
these very difficult times, we must 
realise and the world must realise the 
exact stand we have taken and the 
precise support that we have given to  
the U.N. ^ c u iity  Council’s Resolution.
It does not mean physical aid, in the 
0en$e that we have denied ourselves 
the opportunity o f  sending armed 
forces in support o f  the forces that 
already are there in South Korea.
It  is not a question o f  sending armed
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forces. I t  means India’s determina
tion, in  spite o f  her own difficulties, 
to  support the Resolution. Ever since 
the foundation o f  the United Nations, 
it  has been the consistent policy o f  
the Indian Government to support 
through the U.N. all measures that 
may be condusive to peace and welfare 
in  the world. W e have been criticised 
in the past for this attitude o f  ours. 
W e have been asked repeatedly by 
some people why we should have this 
extreme enthusiasm for the United 
Nations Organisation. We have our
selves seen many a time our own 
attempts meet with frustration. Na
turally sometimes we may ask whether 
there is justification for our participa
tion in the U.N.

The true justification in our minds 
is that we do believe that the U.N.O. 
is serving a definite cause, which is 
the cause o f  world peace. We there
fore thought it proper to adhere to 
the U.N.O. with steadfastness and 
sincerity in spite o f  the fact that many 
a time the decisions o f  various bodies 
have not been exactly to our lik
ing.

W e have ourselves been passing, 
as you all know, through extremely 
difficult times so far as our finances 
are concerned and as far as our eco
nomic life is concerned. All along 
we have been trudging alone, plough
ing a lonely furrow in international 
politics. We have seen the large 
amount o f  aid, through the Marshal 
Aid Programme, given to Europe. 
We also know o f  the backward and 
undeveloped are^s o f  the world to 
which i f  proper and timely help had 
been given might have helped de
mocracy in a more effective manner.

In spite o f all these seemingly 
adverse circumstances we have thought 
it  right and proper to pursue sometimes 
a lonely path, sometimes a very diffi
cult path indeed. Certiiinly we have 
been pursuing a path which appealed 
to us as right and we have been follow 
ing it with perfeot sincerity.

Today we find ourselves in a rather 
embarassing position o f  having had to 
support the inclusion o f  China as a

member o f  the U.N.O. That parti
cular attitude might not please a cer
tain section in the United Nations. A t 
the same time we have thought it  fit 
to depart a little from our seemingly 
neutral policy which we have been 
pursuing during the Jast three years. 
We have adopted a policy which, in 
my opinion, has taken us a little 
further than we had permitted our
selves to do in the past.

In the past whenever there was a 
conflict between two opposing forces 
in the U.N.O. we just remained neu
tral in the sense that we did not 
align ourselves in favour o f  one or the 
other o f the contending parties but 
today we find ourselves supporting 
a line o f  action definitely sponjrored 
by one o f  the two contending groups. 
W hy is that ? Because we felt that 
our policy o f neutrality on this occasion 
could not help there cause o f  world 
peace. As the hon. Prime Minister 
intwle it clear during the difcuspicn on 
the External Affairs Ministry last year 
our policy is not one o f  inaction. 
Neutrality should not be interpieted. 
as mere passivity. I f  a right cause 
deserved our support we are bound to 
support it. Our support at the 
present moment in the context of woild 
affairs may make comparatively 
little difference to the course o f  events 
in the world. It is in that context 
thfit we and the world have to view 
our attitude towards the Korean 
question. I wish that the world 
appreciates the difficulties which 
India has to contend with in pursuing 
the policies which she hap been pursu
ing in the United Nations Organisa
tion. As a logical corollary to the 
path which India is pursuing our 
Prime Minister went a step further 
and made an appeal to both the con
tending parties to limit the issue o f 
dif=pute. That approach unfortu
nately did not pppeal ^ îth equal 
strength to either cide. After all a 
deed well done is f?omething worthwhile 
and to that extent India may be said 
to have contributed in her own humble 
measure to the cause o f  world peace.

H ow wer, in heartily supportin 
the resolution I have to ask m yself a
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question. Till now the course o f  the 
working o f  the U.N.O. seemed to 
suggest that the United Nations 
Organisation themselves would not be 
a party to an actual physical war, 
though the Charter contains provi
sions that might justify such a policy. 
I f  the present events are a foreshadow 
o f  what is coming, then it might as 
well happen that the next conflict 
might come about as between a large 
number o f  members o f  the U.N.O. 
ranging themselves under the United 
Nations banner on one side (as has 
happened in South Korea today) as 
against a group o f  other powers which 
might choose to flout the U.N.O. 
It is so, so far as the present question 
is concerned. Owing to many reasons 
we could not send arms or armed 
personnel to the scene o f  conflict 
but in my humble opinion it is quite 
worthwhile to consider this question 
not only as a short range question 
but also in a longer perspective.

In the recent past we know that in 
the various bodies o f  the U.N.O. there 
have been storms between the two 
contending parties. Today we find 
the U.N.O. ranging itself against the 
aggression by  North Korea. Is it 
likely, one might be permitted to ask 
oneself, that the next global conflict 
might be between the majority o f  
members o f  the U.N.O. on one side 
and a dissenting minority on the 
other ? I f  so, does our present stand 
commit us to anything further than 
what is actually contemplated by us 
to be good either for us or the world. 
On that point it is very relieving to 
find the Leader o f  the House assuring 
us that this decision holds good only 
80 far as the present issues are con
cerned. Our decisions on future issues 
might well depend largely on the 
circumstances prevailing then. But to 
me it looks as i f  those who are in a 
position to help us— by help I do not 
mean any free or charitable help but 
just mare accommodation by way o f  
supplying the necessities and accept 
deferred payments— appear to be abso
lutely lukewarm so far as our needs are 
ooncerned. In view o f that it is very 
likely that we shall take more time 
than we might otherwise to achieve

complete economic recovery. For a 
very long time to come it might be a 
very good policy for us in our own 
interests to keep as far a loof firom world 
politics as possible. I  am quite sure 
that Government will keep this ques
tion fully alive in their minds, because 
unless we make earnest efforts for 
economic recovery and to  come up 
to a level with others, when we can 
think in terms o f  world peace, we cannot 
contribute o f  our best to the world ’s 
prosperity. I t  is this aspect o f  the 
question that troubles some minds 
more than others. So far as the 
foundations o f  the policy that Govern
ment have adopted till now are con
cerned it is absolutely a sound policy 
and is an adherence to  truth, as far 
as we can think o f  it. It  is a policy 
which all peace-loving nations are 
bound to endorse.

Prof. S.L. Saksena : I  must confess 
that our hon. Prime Minister rose to 
the greatest heights when he addressed 
his letters to Marshal Stalin and Mr. 
Dean Acheson for peace in Korea. A ll 
that he has done since, I  believe, 
has been in the best traditions o f  the 
Father o f  our Nation and our great 
country.

However, when I  see the two earlier 
resolutions to which our Government 
has been a party I  cannot reconcile 
the two. I  feel that a mistake was 
made by our representative for whom 
I have great respect when he was 
suddenly called upon to give his assent 
to the resolution. The question o f 
aggression in international politics is 
not a simple one and yet he wag 
called upon to make his contribution 
offhand. I  am sorry that when Y ugo
slavia raised the question that the 
North Korean representative should be 
first heard, our country remained 
neutral. I  believe it was our duty to  
rise up and say that no man should 
be condemned without hearing him. 
W e have acted without deciding on the 
issue whether North Korea has been 
guilty o f  aggression. And if  that issue 
was to  be decided, then the elementary 
principles o f justice and jurisprudence 
demand that the aggressor, or the
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aocttfed,ftkould be heard. Our country, 
therefore, should have been with Yugo- 
Bh^via in demandir^; the presence o f  
North Korean representatives and 1 
tiiink it would have been worthy o f  
VLB. I f  that principle was rejected then 
it was our duty to stay our hand and 
not to com m it ourselves by saying 
that North Korea was the aggresAor. 
W e have heard enough from my friend 
Mr. Kamath to tshow that it was not 
so simple to say that Nortii Korea was 
the aggressor. 1 have n^ade studies 
into this question. I have gone through 
the brochure supplied to us and also 
through whatever literature has been 
available in the Library. 1 personally 
feel Uiis is a very vexed question, much 
more vexed than the ease o f Kashmir 
where we felt aggresiuon was m  clear 
but where three years have passed 
without the Security Coun^'l being 
able to name the ag^ r̂cHsor. I think in 
the case o f Korea the malt.i* i:i much 
simpler.

Korea was a slave for forty years 
undfir the Japanese. After the last 
war the Americans an<l the Russians 
divided it artificially by the 38th Parali? 
lei. A Korean (]V>mmis8ion was ap
pointed on the 14th November, 1947, 
charged with the ta.sk o f re-establish
ment o f  the national independence o f 
Korea. On lOt.h June, 1948, the Com- 
mtsaion decided to inform the re-

Sresentaiives elected to the Korean 
Fational Assonibly as a result o f  the 

ballot o f  10 May, 1948, that the Com
mission was ready for consul tuition. 
So, it was this Commission which was 
charged with the task o f  deciding how 
independence should come to Korea. 
It  is also well-known that the Korean 
people are one single race and that 
they have been yearning for independ
ence even during the period o f  the 
JapsAeae occupation. After the v ic
tory of the Allies it was understood 
that according to the official U. N. 
reports some 18,000 people have been 
kiUed in frontier and guerilla fighting 
Against the Japanese. So, if 18,000 
oasualtiee occuned during two years o f 
Japanese occupation, we can imagine 
horn pMBonate the people have l ^ n  
to  Mt their independence, and how 
mii^ has been tlie obstacle put in

their way by American and Rnssittn ^ 
imperialisms fighting for their own 
interests. . ^

It has been said by  the Prime Minister 
in his review that elections were held 
in Korea and an Assembly was elected. 
But I want to remind the House that 
these elections were accepted by 
only one section o f  the people. The 
Annual Report o f  the U.N.O. for 
1948-49 says:-

“ On 6 ]>cem ber 1948, the First 
Com m itte) took up consideration c f  the 
questi* n o f the independerce o f  Korea. 
The Czechs slovak proposal to invite the 
ropreseatatives o f  the Government o f  
People’s Democratic Republic to parti
cipate in the di-cussior was rejected by 
the Committ^ e by 34 votes to 6, with 
8 abstentions. On the same date, the 
Committee adopted a draft resolution 
prop08('d by China, amended by Aus
tralia, ii^viting the delegation o f the 
Government o f  tho Republic o f Korea 
to participate, without the right to 
vote in the Committee’s debate on the 
question.”

That shows that the eletticns were 
not imanimous. They wvre carried 
out by a majority decision. The U.N. 
Report says ns follows :

“ The USSR draft resolution, 
amoni^ other proposal^, called for the 
termination o f  the Tempoiary Com
mission. The representatives sup
port in/r the draft lesolution expres
sed the following general views ; The 
G?neral Assembly had not had the 
right to take any action with regard 
to Kore^, as that matter had been 
covered by the Moscow Agreement 
and should be dealt M*ith by the 
Allied Governments concerned. Thus, 
the establishment o f  the Temporary 
Commission was a direct violation o f  
international agreements and had no 
legal and constitutional basis. The 
consultation with the Interim Com
mittee bad exceeded the Commis
sion’s terms o f  reference, as the 
resolution o f 1947 had called for 
elections in the whole o f Korea. More
over, the Interim Committee was 
also in  their view an illegally estab
lished body. The Tem poiaiy Com
mission’s decision to oboei vet he elee* 
ticms in South Korea had beesadopt-
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ed by  a m inority o f  the Commission, 
r ^ o f  the four out o f  its nine mem- 

beft who had voted in favour o f 
that decision, three were adherents 
o f  the United States* view and the 
fourth hed  expiessed grave doubts 
regarding the advisability o f  the 
decision. The regime that had been 
e^itablished as the result o f  the 
elections which had been boy 

. cotted by ?ll pa i ties except the 
extreme right, was a puppet legime 
supported onlv by former Japanese 
collaborators and the United States 
military authorities. The will o f  
the Koiean people was expiessed by 
the Government o f  the People’s 
Democratic Republic o f  Koiea, which 
had been elected by an overwhelming 
majority o f  the population o f  both 
North and South Korea. In res
ponse to the wishes o f  the Korean 
people, the Government o f the Union 
o f  Soviet Socialist Republics had 
announced its intention to evacuate 
its occupation forces by 1 January 
1949, whereas theie was no indica
tion as to when the United States 
forces would be withd. awn. 
Immedjate withdrawal o f those 
forces would offer the best hope for 
Korean independence and unity.”

I  have read this from the Annual 
Report o f  the U.N.O. It shows that 
these elections ah out which so much 
was made were boycotted by one par ty 
and that only the South Korea 
took part in them, and there too a 
l .̂rge number did not participate in 
the elections. At that time Soviet 
Russia had raised the point that the 
elections were not proper and that 
the} should not be accepted as correct. 
Therefore, I contest the statement that 
the Southern Republic is any duly 
elected Republic. Again, it is also not 
true to say that i f  the two Big Powers 
do not interfere the South and the 
North would not come together. I 
am reading from the New Statesman 
and Nation an article on Korea where 
it  is said ;

“ On June 7, for instance, the Pyo
ngyang radio broadcast an appeal 
by the Dem ocrttic Front for the 
unioij o f  the Fatji^rland. It  irrged

that Koreans, North and &nth of 
Ihe 38th Parallel, shouJii to^tber 
setup a legislative body. Thi% it  
proposed, should be convoked at 
Seoul on Augus" 15, aft^r a joiot cod • 
sultative council had work^ out tbe 
conditions for peaceful unification. 
It added that everyone might parti
cipate except such ‘traitors’ as 
Synghman Rhee and others specified, 
but that ‘the U. N. Commission 
should not be permitted to interfere 
in the task o f  unification.’ The 
Commission reported to the Security 
Council that, in spite o f  these ob jec
tionable political conditions, this 
appeal represented ‘an ostensible 
change in the North’s previous atti
tude,’ and thai it had sent its own 
representative across the Parallel on 
June 10 to se.̂  the text o f  the propo
sals. He was to inform the three 
Northern representatives, who were 
bringing to the South the text o f  the 
Pyong>an Resolulion tha* the Corc- 
mission itself favoured the peaceful 
unification o f  the country—  a po'^si- 
biiity brought nearer, it may have 
seemed, by Syrighman Rhee’s loss, 
to the ‘Independents’ elected on 
June 1, o f his Assembly majority. 
The Commission adds that when, 
next day, the three representatives 
o f  the North arrived in the South 
carrying copies o f  the Resolution for 
the main parties and personalities, 
they were ‘immediately placea under 
detention ny the Southern autho
rities, who have since tried to induce 
them to switch sides by showing 
them the facts in the South*’ The 
result o f this incident was an inten
sified radio battle between North 
and South, in the middle o f which 
Mr. John Foster Dulles arrived in 
Seoul in time to assure the South 
Koreans o f  help in case o f  trouble.”  
hj means that the Norrh was prepared

to come to an agreement with the South. 
It sent representatives but they weie 
arrested by the Southern authorities 
and then the Americans went there. 
The people o f  the North had sent rep
resentatives to the South because there 
was no interference by a third party. 
What I say is tha^ it is not proper to 
say ihsi'j the Koreans are a war-minded 
people. But for the rnterventioD of
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the Am em ans and the Russians they 
woald hayd been a peaceful and inde- 
pradent people. And when there was 
f i t t in g  between the N oith end the 
SouUi thsie  was no case for the Ameri- 
oans to join  the fighting. In fact, 
when they i^ent theie the Security 
Council ha4 not given them the permi
ssion.

W hat I say is that our support to 
the Resolution was not pioper. In 
fact, I  am afraid o f  one thing more, 
because the Resolution says that the 
members o f  the United Nations should 
fumii^h such aimed foi-ces as they can 
in order to lestore peace in S. Korea. 
This implies that we are committed to 
give such milita.ry assistance to Korea 
6 p m  ^  necessrry. I am happy

* ' that our Prime Ministei has 
turned down the dem^,nd for tioops, 
but I do not know hf)w long he can 
do it, because the Resolution definitely 
commits the member nations to send 
such assistance as they cn n to iepealthe 
armed Pttack and lestore peace. I do 
wish and I do hope that he will give 
us a definite guarantee that our troops 
will not be sent to that area and we 
shall be saved from the horrors o f  
another world war. I f  this is done, I 
shall 1)6 satisfieii, hut the Resolution 
which has been passed and which we 
have supported is something' which is 
very grave and serious and will commit 
oul country to giving military assis
tance. I therefoie think that before 
accepting the Resolution, thcGovorn- 
ment should have taken the House into 
confidence. Any involvement in war,

especially in tn  area like North Korea, 
is a Vv̂ ry great blunder and *iefo. e 
taking this seep, the House at least 
should have been informed. Although 
our GovOTnment have given their sup
port to this Resolution, I  am glad that 
If ter on the Prime Miixister has pro
bably realised the opinion in the coun 
try and has modified his policy and 
ha> been successful in letting the world 
lealise that he is sincere in his appeals. 
Oui country has definitely gained sta
ture and reputation for living up to 
its ideals. I hope the mistake that 
was committed in the beginnmg will 
now be lectified.

One thing more. Mr. Rhee does not 
represent the m ajoiity in his own 
Assembly in South Korea. Recently 
elections were held on the 1st o f  June 
and the result show^ed that out o f  a 
total o f  210 seats, only 50 seats were 
won by those supporting him and the 
remaining went to independent candi
dates. All this shows that the Rhee 
Government is not a representative 
Government. While, therefore, I am 
happy that our Prime Ministei has 
given a lead to the country by sending 
his proposals for a peaceful settlement, 
through which the w’orld will be saved 
from the horrors o f another war, I 
hope that the first error ^ill be rectified 
now' and we shall not be involved in 
any conflict which may have very 
serious consequences to our country.

The House then adjourned till a 
Quarter to Eleven o f the Clock on Friday^ 
the 4th August, 1960,




